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LOK SABHA 

Tuesday, February 11, 1964/Magha 22, 
1885 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Survey of Food COnsumptiOIl 

+ 
[ Shri Yashpal Singh: 
I Shri P. C. Borooah: 
I Shri Dhaou: 

I Shri B. p. Yadava: 
Shri Bishanchander Seth: 

J Shrj D. C. Sharma: 
·1. l Shri Warior: 

Shri Vasudevan Nair: 
I Shri Subodh Hansda: 

I Shri S. C, Samanta: 
Shri N. R. Laskar: 

L Shri Maheswar Naik: 

Will the Minister of Foot! and Agri-
eulture be pleased to state: 

(a) whether Government are con-
sidering a proposal to conduct food 
consumption and nutrition surveys 
throughout the country; 

(b) if so, when a decision is likely 
to be arriwd at; and 

(c) the main a,dvantages likely to 
be derived therefrom? 

The Parliamentary 'Secretary to the 
Minister of Food and Agriculture 
(Shri Shinde): (a) Yes, Sir. As a first 
step pi] ot studies are being under-
taken in selected areas. 

2007 (Ai)LS-l. 
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(b) A decision to extend the 
scheme will be taken only after the 
resuLts of the pilot studies became 
available." 

(c) These surveys are aimed at col-
lecting data primarily on the quality' 
and quantity and related aspects of 
fOOd consumed by the people and in-
formation on their nutritional status 
and deficiencies statistically and on,." 
a continuous basis so as to enable 
Government to take to the extent 
practicable suitable measures from 
time to time for correcting undernut-
rition and malnutfitic1n. 

'11 ~ ~ : ~lfT if 0fT'i ~ 
~ flf; <r',lf;T'1: ~'f ~r~ it ~ 
li'T'l '1fT <n'li m f-I" I ( "" ~ ~ ? 
~ lJ7'f,r~ it '11lJ 'f]'fi"iQ;f ~ ':1'1 "i'T'l 
'fi"f <n'li m f<ffi~ ~ ~f ~ '3,'l"R'f 

If;f m:'fi 'f':fT f<ffi'1: ~ ~ 'Q:f ~ 7 

Shri Shinde: It does not necessa-
rily imply that Government is not 
thinking of raising production. It 
certainly has that purpose in view .. 

... 1~~:rn-':"~lf;T 
'fi"T{ ll;'fi" lJi f>p:jf <PIT ~ f'fi" ll;'V ~ 
;r.,ar it fOfll; f<i;:r;fT i"iitr;r 'fi"T "Il?=m 

~ ~ f'F:f'fT "*"'I"Tm l1'f,pje ~ ~ 
lJ'j7TT ~ ? 

~~~ ~(fl~ 
l3'f!Of ~ I ""i Q:'f "ff.r ~Tf~ 
Shri P. C. Borooah: What has hap-

pened to the scheme for diversifica-
tion of food habits to relieve the 
strain on popular grai!ls, like, rice 
etc.? 
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The MJmter of State In the MiJds-

try of Food and Acriculture (Shri 
A. 111. Thomas): The survey ill also 
intended with that object in view. In 
fact, in certain areas, we are trying 
to effect a change in the food habits 
of the people. What is happening 
now is that rice-eating people are 
taking more and more of wheat. That 
is a healthy trend. 

SfT ~ ~ II"m" : It 0f1"iRT 

~:rr [ f'" ~T ~in i{t <:w t 'l<?' f'fi"il" 
fiI;;f ~fJif if {t ,;'tiT ~ ~ f'fi"il" f'fi"il" ~~ 
if i!:T"r ifT'iif ~ ? 

Shri A. M, Thomas: To start with, 
the surveys are intended to be done 
in Gwalior District of Madhya Pra-
desh, Rayalaseema area in Andhra 
Pradesh, Kamal District in the Pun-
jab and Dhanbad.Distri,.t in Bihar. 

Shri A. P. Jain: There was a simi-
lar survey conducted at one time; Dr. 
Roy and aome other scientists were 
a party to it. What has happened to 
the results of that survey? 

Shri A. lII. Thomas: Surveys have 
been conducted by the IeMR, the 
Agricultural Labour Inquiry, the Na-
tional Sample Survey as also by the 
committee that has been mentioned 
by the hon. Member. We have taken 
the recommendations into account 
and have taken certain steps. Infor-
mation on a continuous basis is essen-
tial for evaluating the level or nutri-
tion in the country. That is why 
these pilot surveys are to be con-
ducted. This survey has been under-
taken on the recommendation of the 
FAO Adviser. 

Shri D. C. Sharma: May I know if 
this survey will collect only data 
from the deficit and the surplus areas 
or it will also suggest remedies to 
overcome malnutrition and all those 
different kinds of undernutrition? 

Shri A. M. Thomas: All that the 
hon. Member has mentioned we have 

in view. The survey is intended to 
be had throughout the country anel 
not in specific areas only; it will be 
in representative areas throughout 
the country. This is with a view to 
evaluating the level of nutrition in 
the country at any time and also for 
assessing the change in the pattem 
of consumption and discovering the 
factors underlying the levels of pat-
terns of consumption, such as, con-
sumer habits, income levels, availa-
bility of foodstuffs, their prices etc. 
and other related information. 

Shri Warior: May I know whether 
Government has come to the conclu-
sion that the standard of nutrition hu 
deteriorated sinCe the time the formal 
surveys were conducted? 

Shri A. M. Thomas: In fact, it has 
improved and not deteriarated. 

Shri Bade: May I know whether 
tIhJs survey will also study whether 
the q\Jl8ntity or tOOd available in the 
country wilJ be sufficient because if 
the quantity is not sufficient what is 
the use of the survey? 

Shri A. M. Thomas: 'Iba t is also 
contemplated; 'both quantity as well 
as quality. It is obvious that a know-
ledge of food. and the nutrition situa-
tion is the starting point of amy 
nutritional measures; so .that it is 
absolutely necessary to have.ame 
basic data. 

Dr. Sarojlu,j, Mahishi: May I know 
whether decisions as regards nutrition 
will be arrived art; on the strength 0« 
the results got from ·the sample 
survey made in the four districts or 
will all the districts be llUrveyed! 

Shri A. M. Thomas: To start with, 
as I have already indicated, our idea 
is tD have this survey made in the 
four districts that have been men-
tioned aod subsequently it will be 
extended to oIlhe!r districts also. 
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Agricaltaral Prod1lO&ioD 

+ r Shri Barish Chandra 
Mathur: 

.,. ~ Shri M. L. Dwivedi: 
I Shri Sarjoo Pandey: 
L Shri P. R. Chakraverti: 

Will the Minister 01 Food and Agri-
eulture be pleased to 9taJte: 

(a) the adviCe given to State 
-Governments fOr increasing food 
production and streamlining the 
.wni.nistratiOn. for the purpose; and 

(b) the steps taken by State Gov-
ernments on such advice? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. 
Bam Subhag Slu&'h): (a) and (,b). A 
statement giving the requi:red infor-
mation is laid on the Table of the 
Sabha. [Placed in Library. See No. 
,LT-2244/64] . 

Shri Barish Chandra Mathur: In 
1Ihe statement it has heen pointed out 
1bat the GrouP bas found a number 
oaf weaknesses in the existing arrange-
ments and the programmes under 
im,plementation. May I know wha.t 
are these weaknesses that have been 
iden<tified and what steps are being 
1aken to nml.edy the weaknesses? 

Dr. Ram Subhag Siu&'h: One of the 
weaknesses noticed is that the 
supplies needed fOr agricultlllral. pro-
duction should be made available to 
agriculturists in time and so we have 
"tightened up that machinery. Apart 
from that, minOr irrigation require-
ments were also noticed and these 
have also been made available to 
1Ihem. 

Shri Harish Chandra Mathur: 'l11e 
bon. 'Minister has just given one of 
the weaknesses. The hon. Minister 
fOr A.griculture himself as well as 
the Chie.t Ministers o.f various States 
have pointed out :the serious adminis-
tmtive defl.ciencies at all levels and 
'the Prime Minister has also said 

about the rational distribution of 
par:tfolios. May I know what stepe 
have been taken to strea.mJine the 
admi:ni9tratiOn. and to bring about 
better coordination at all the different 
levels and do away with the extra-
neous coIl9ideration and personai 
factors in the vital matter? 

Dr. Ram Subbag Singh: About 
effecting reforms in the administrative 
set-up, last year a Working Group 
was set up and that Working Group 
unanimously made certain recommen-
dations. That Report has been sent to 
all the State Government-it was sent 
on 18th October, last year-and almost 
all the State Governments have 
accepted that Report as a basis for 
effecting reforms. Rajasthan and 
PunjaJb State Governments are im-
plementing the recommendations 
made in that. Report. About the port-
folio at Agriculture to be handled by 
the Chief Minister, as has been men-
tioned by the han. Member, one Chief 
Minister has already taken up this 
portfolio. We are mostly guided by 
the Report made by the Work.ing 
Group. 

Shri BarIsb. CbaIuIra MJIItIaur: I only 
wanted to know what the recom-
mendations of the Committee are. 
What is the use of saying that the 
oommittee ,has made certain recom-
mendations and those are being 
accepted by all the State Govern-
ments? My main question was, as 
certain administrative weaknesses 
hare been pointed out, what are 
those weaknesses &n1 what are the 
reoommendations of the committee. 
We must know the facts and not that 
the committee was appointed and cer-
tain recommendations were made. 

Dr. Ram Subhag Singh: We have 
already placed the Reporlt on the 
Table of the Sabha. 

~~""'" :~~~' f  
~~~~f'll'i ; ;r~; r 
~ ~ ~ m '1ft 41W"1(1'I:'lJ 
~i r r~' f ~~ I ~ ~ 
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'liT lilR If\'r 0fI!'IT ~ ~ ~ ~ ~ 
lilR ~T GIl ~T ~ ;j<rif ~ ~ ~ 
ftrnfif <'I'm ' '~'lfl ~ ~ ~ If\'<: ~ 
~ eft ifln m:1f\'r{ ~nif '!iT <mfu'a'T iI; 
crr't if '1fT ~~ , , !ji'f.r GIl ~ ~ f'li ~ 
lilR T l~~~~lil ~l: T 
if ;~ ~ m'P ~ lf ~ iNT ~ lilR iii!" 
0fI!'IT l ' ' :~ ~ qh: il ~ lforT ;ifT '1ft 
~;r iI; f"'<1; ~ ~ ~ ..•.• 

!llSQ'1If ~: m;r;ft'lf ~ 
-hrT 'PI >i'M" w <f qh: ~r <n: ' '~'lir 
~ l'f;;~1 

.-ro ~ ~ ~ : ~ ..n-
~ 'P<'rfi/l<r11" <1;1I't:m ~ 'liT ~ 
ifCfTfortt tfC ~ iI; m- 00 ;;rrnr ~ 
~ ~ ~ tr '1fT ~ "lhrr ;;rrnr ~ 
~ il ~ 'faT ..,m 1'TT I ~~ ~ 
~T~~ ;r;f l:r~;r~ 

crif ~ ~: nr f ..... r mOTlf.TU 'PT 
~r:rr ~'ffiT -rr<: ~ '1fT ~  ~ If\'<:r 
~  

Shri Tyagi: The hon. Minister 
seems to be satisfied with the idea of 
entrusting the agriculture portfolio 
to the Chief Ministers. I do not 
know whether this is the only cure 
which he has suggested. But there 
was one Nalagarh Committee ap-
pointed some time back, and that 
committee had made certain recom-
mendations. I would like to know 
which of those recommendations have 
been accepted so far by Government, 
and whether the various depart-
ments like agriculture, co-operation, 
community development, fisheries, 
cattle breeding, irrigation, revenue, 
warehousing etc. are still being han-
dled separately by separate Ministers 
or whether they have been integrat-
ed. 

Dr. Ram Subhag Singh: The hon. 
JJIember knows about that. Irriga-
tion and revenue are being handled 
by separate Ministers; when I am re-
:ferring to irrigatioft, I am referring 

particularly to major irrigation. Ali 
for the other portfolios like animal 
husbandry, forestry, minor irrigation, 
panchayati raj, co-operation etc., this 
report has suggested that they should 
be handled by a Department called 
the Department of Agricultural Pro-
duction and Rural Development. 
Here, we are having .... 

Shri Tyagi: Has that been done! 

Mr. Speaker: Order, order. Hon. 
Members cannot ask supplementaries 
to their supplementary questions. 

Dr. Ram Subhag Singh: The hon. 
Food and Agricultural Minister had 
four meetings last month and this 
month, and all the State Governments 
have accepted the suggestions made. 

Shri Ranga: Are Government aware 
that one of the serious disincentives 
to increased agricultural production 
is the tendency on the part of the 
State Governments to increase the 
land revenue assessment -by more 
than 100 per cent in Andhra Pradesh 
and more than 300 per cent in other 
States? 

Dr. Ram Subhag Singh: That is 
totally a matter for the State Govern-
ments. Here, we are governed by the 
recommendations made by the Plann-
ing CommissiOn and the study in our 
own Ministry. 

Shri Dajl: Is it a fact that all the 
State Governments have accepted the 
suggestions, but not one of them has 
implemented the same, ~i if so, 
what steps are the Central Govern-
ment taking to get them implemented?" 

Dr. Ram Subhag Singh: As I said, it 
ie being implemented in Rajasthan and 
Punjab, as well as Pondicherry, and 
other State Governments have also 
accepted the principle, and as you 
know, the decision can be imple-
mented within one month, ~  we 
have been holding meetings during 
the past six weeks or so. It will take 
some time for full implementation. 
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Shri Hal!ish Chaadra Mathur: In 
Rajasthan, these portfolios are hand-
Itld by three or tour different Minis-
wrs. 

Shri Tridib Kumar Chaudhuri: Is 
it a fact that many State Govern-
menJts have been unable to spel'ld th!! 
allocations that have been made to 
them from the Centre for agnculturaI 
p\l1"'poSeS? May I also know whether 
the attention of the State Govern-
ments concerned, particularly those 
who have been defaulter3 in this 
respect and ha ... e .:reated shortfalls, 
has 'been drawn tv this matter and 
any steps taken to remedy the 
positiOill ? 

Dr. Ram Subhag Singh: Last year, 
when the Central teams vISited the 
States, this matter was brought to 
the notice of all the State Govern-
ments, and in the regional meetil'lgs 
which were recently caaed by the 
FOOd aI1d Agriculture Minister, again, 
we brought all these things to the 
notice of the State Governments. Now, 
the whole machinery ha$be"n geared 
up, and there is likelihood of ex-
panded expenditure this year, because 
1:IiUs year the allocation is going to be 
about Rs. 150 crores plus the accele-
rated assistance that we gave last 
year of Rs. 19'6 crores. 

~~ ~:" ; 

"m;!' ~:""r" lfT:;r;rr iF W9'lfcr ~ 
~ it lf~ ~~ iF ~ fl10f IR: 
'IHr.I' ~< :r:i ' '1ft f~ ~ ' '~ 'fiT 
~ rr-ll' nr iA'r.t 'lif JJ;2j; ~ ~ ~ I 
it ;;rr;r;rr ~ ~ f'" ~ ~ it ~r 
~~~ 

~  ~ l"'~: ~ it ~ 
it lf~ ~~ ~ ~~ 'f>Tlf IR: ~ ~ 
m '3''1' ~1 it ~'f 1: 'f ~ '1ft 1\i1r 
"!if ~ I 73'1' lfi1T'f 'iiI ~ ~  IR: ~ ~, 
-<nf'F mit "'~ f'ff;I'Pf 'I<'I'<ft 
,~ I 

Indian Fisheries CorporatiOll 

+ r Shri Vlshram Prasad: 
-3. i Shri Warior: 

L Shrl M. K. Kumaran: 

Will the Minister of Food and Agri-
culture be pleased to refer to the 
reply given to Starred Question No. 
493 on the 10th December, 1963 an.! 
state: 

(a) :whethCl!" the recommendation 
received from American firm regard-
ing setting up the Indian FisheTies 
CorporatiOn has since been discussed; 
and 

(b) if so, the terms of collaboration! 

The Parliamelltal'Y. Secretary to the 
Minister of Food ';and Agricnlture 
(Shri Shi.de): (a) and (b). Negotia-
tions with the AmeriCan firm to settle 
the terms of collaboration have not 
yet concluded. 

Shri Vlshram Prasad: How long will 
it take to finalise the negotiation 
with the finn? Last time, it was 
reported that negotiations were being 
conducted. 

The Minister of State In the Mlab-
try of FOOd aDd Agrreultare (Shri 
A. M. Thomas): They have given 
their report. Some discussions have 
also taken place on the 5th of this 
month. They have been asked to 
give a report containing revised pro-
posals. After its receipt, we will 
finalise the matter. 

Shri Vlshram Prasad: How far will 
this corparatiOn be helpful in solving 
the food shortage in 'he co:..ntry? 

Shri A. M. Thomas: It is well 
known that our efforts to promote a 
largeT fishing industry have not been 
quite successful. Of course, there has 
been SOIIIle significant advance in the 
private sector. That is :why the State 
itselt wants to come into the field 
with the help of a foreign company 
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which is very much experienced in 
the the line. 

Shrl Warior: What are the recom-
mendations in the report of the firm 
&nd what are the reco:nmeudations 
which Government are ready to 
aocept, and which are not acceptable? 

Shrl A. M. Thomas: The recom-
mendations are that r~ should be 
two units, one in Coohin and another 
in Vizag, mainly with the idea of 
prawn fishing. The target of pro-
duction in Vizag would be 1·25 million 
lbs. of shrimps and that in the 
Cochin area would be 5 million lbs. 
of shrimps. 

Cooperative FarmlDr 

+ r Shri Q. p. Tau!a: 
I Shri BisbancbaDder Seth: ... i Sbri DhaoD: 
L Sbri Vishwa Nath pandey: 

Will the Minister of CODHDunlty 
Development and Cooperation be 
pleased to state: 

(a) whether it is a fact that the 
executive of the National Co-operative 
Farming Advisory Board has sugges-
ted that pooling of land holdings and 
joint cultivatir>n was essential for the 
mccess of co-operative fanning move-
ment; 

(b) if so, how :tar its suggestion bas 
been agreed to and implemented by 
Government; 

(e) whether i.t is also a fact that 
the Board pointed out at its meeting 
that the progress of co-opentive 
movement in the eastern region had 
been poor; and 

(d) if so, the measure taken to 
make jJt progressive in those regions? 

The Deputy Minister In the Minis-
try or CommlUlity Development and 
Cooperation (Sbri Shyam Dhar 
Misra): (a) Although no such specific 
IlUggestion has been made by the 

Executive Committee of the National 
Cooperative Farming Aidvisory Board,. 
it is the accepteci POlley of Govern-
ment of India that pooling of l~ 
holdings and joint cultivation are 
essential features of cooperative farm-
ing. Therefore, only such cooperative 
farming societies a.. fulfil this test are 
encouraged and assisted. 

(;b) This policy has been accepted 
and is being irnplementf.d by all r.ate· 
lrOVernments. 

(e) Yes, Sir. 

(d) A statement. indicating the 
measures adopted to accelerate the· 
programme throughout the country is 
laid on the Table of the House. 
[Placed in Library. See No. LT-2245t 
64]. These measures apply to states in, 
the eastern region as well 

'IT ~T 0 51' 0 ~ : it ~ ;;rr;;;rr 
~ W fiI; ;f~ q;T·m'f ~'f l iT~ 
1 ;~:  afti it ~ 'll'li '~ i f~~ 
~ ~ r ~ ij; f ;r~ ;;rr ~T<f 
~ ~  'Ilfr m m'f ~r ,,~ lf~ 'iff 
~f~~fli;~ ~~ ~ 
~l1 i  fil;!rr \il"rit I 

'IT ~ fif'I: ;;fr ~  ~ 

IfIfI ~, ~ ffi'li 'lm'\"ilfr 'tlff ~ f'f> 
~ ~ it mrr.ff ij; ncr ~ 
~ <tT ;;rrittrr, ~r 'r~  <tT \il"rW 
'l"R f~ ~ ;  fm;r If><: ,,~1 ,,"if 
,l"rij' I < ~ ~  if lf~ ~ ; 'ilf~<: ~ 

rorr IfIfT ~ I 

Shrl P. Venkatasubbaiah: Is it &' 
fact that due to lack of enthusiasm in 
the State Goverments and also too 
much interference by officers of the 
co-operative department, co-operative 
farming has not gained ground in va-
rious parts of the country? 

Shri Shy'am Dhar Misra: In some 
States, six or seven, co-operative far-
ming is catching up very well, but in. 
certain others due to poor response 
of State Gove:o"1UIlents and many other-
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difllcuJ.ties, it il not catching up. We 
are taking all steps to accelerate the 
programme. 

't1 ~ fif't : it ~ ~ 
:; ~T ~ fIi 'fj:l-mm!<f 'Ii tim iliT 
~ i!if.t ~ ~ ;m ~l n: it ~ 
~ ~ IF<: WT ~ fI; 'ifT 'fi' -~
~, ~~ ~~ if~'lfi1:~ 

~ r T~, crrfli iliT-'lfT'l'U!<f $m 
IfiT IfiTIf o'Tili ~ ~ 'if<'!' ~ I 

n~fif'f:~~if 

'toF ~ ~ I i"~ ~ l" it; 
mf.f:<r ~ '1ft" l1;~ if l it; ~ 
<m fsfi'fC if l1;iIi lifiC ~i  '1ft" ;mr ~, 
~r iif~ iliT ~~ ~~ ~ I 
!BflfiT -~ T it; ~ ;;rf.t it; 'f~ 1ft 
oq-i1: iRTl1; -rf.t it; m: '11"1 ~f  '1ft" OlJ'qm 
11ft -rf.t iliT ~ I 

Shri Shree Narayu Das: To what 
extent have the various State Gov-
ernments falling in the eastern region 
been able to utilise the incentives 
and encouragement given by the 
Centre to improve the position re: 
co-operative farming there? 

Shri Shyam Dhar Misra: I had rep-
lied to this question once earlier on 
the floor of the House, and I had 
stated that the response of the eastern 
region was poor. I can only give 
facts, that in Assam there are 8 pilot 
societies. 

Mr. Speaker: If the answer has al-
ready been given, only the reference 
might be given. 

Shri Bha&"wat Jha Asad: May I 
know whether the assessment of co-
operative fanning in the 180 pilot 
projects is encouraging; if so, by what 
time do Government propose to spread 
this to all the districts as stated in 
the statement? 

Shri Shyam Dhar MIsra: Assess-
ment is going on. The Dr. Gadgil 
Committee has been appointed, and 
they are making the assessment. The 
report Of that committee is still await_ 

ed. I think in the course of a few 
months it will be available. But 
there are various study teams includ-
ing those of Members of Parliament. 
30 Members went last year, and 7 
Members this year, in study teams. 
The reports from them and the State 
Governments show that in six or 
seven States co-operative farming has 
caught up very well; in four or five 
States it has not caught up. 

Shri Hari Vishnu Kamath: Since 
the time when, about five years ago, 
a resolution on the subject was passed 
with some fanfare at Nagpur by the 
ruling party, in which State has such 
co-operative farm run by the kisans 
themselves, as distinct from a State 
farm, been a success? 

Shri Shyam Dhar' MiSra: I did not 
mention at all about State fanna. 
What I mentioned was regarding the 
farms organised by kisans. I can 
mention the names of the State_ 
Punjab, Maharashtra, Mysore, Madhya 
Pradesh, part of Andhra and U.P. 

Shri Bade: Madhya Pradesh? Quell-
tion. 

Shri A. S. Saigal: No question. 

Shri Shyam Dhar MIsra: I will 
straightway give the name of the so-
ciety in Madhya Pradesh. and I parti-
cularly invite the .hon. Member to go 
there. The Tirga Farming Society in 
Durg District of Madhya Pradesh ill 
the best society that I have seen. 

Shri Kapur ~ : I want to know 
whether this Board has suggested any 
steps for freeing co-operative farming 
activities from restrictive State re-
gulation and control; if none, whether 
Government regard co-operative 
farming as a preliminary step towards 
collective farming. 

Shri Shyam Dhar MIsra: I would 
like this question to be repeated. 
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~T ~~ fi(~ : ;f~;;rT it ~T 

~ ~'f ' f m'fi <n'li arn"fit I 

IJI'SIfIH ~ i r : f~ it mq '<l:m, 
~ ~:n:nr i'f1J:T ~ I ~'f 'i'f ~ ~ 
~ "T ~r  l fl ~ ~T >i!"n:pTT I 
Shri Kapur Singh: I want to know 

whether this Board has also made 
any suggestions for freeing co-ope-
rative farming activities from restric-
tive interference by State regulation 
and control; if none, whether Gov-
ernment regard co-operative farming 
as merely a preliminary stage of col-
lective farminll' 

Mr. Speaker: The second part has 
been answered here many a time. 
The first part may be answered. 

Shri Kapur Singh: I want to know 
whether they regard it .... 

Mr. Speaker: As I said, it has been 
answered so many times. 

Shri Kapur Singh: I want to know 
not the policy, but their view. 

Shri Shyam Dhar Misra: I do not 
agree there are restrictive controls by 
Government on farming. Therefore, 
that question does not arise. There-
fore, all that is done is to assist the 
societies. These societies are volun-
tary societies, not created by any 
coercion, intimidation or any other 
features which may appear restric-
tive to the Members. 

'ill :~~l IfIqq ~ ~ 
if ~r ~ f'F ;;f, m ~ r 'Iilfl:pr 
I!iVIT ~ ~ ~ f~ ~ ~ m-r 
~ ~ f'F ~T \1I'Jft;l f~ ~ I 
'fI'T ;aom' m if f~; f  ~ ~ 
~f ; r~ r~~~ f r~ "liT 
",1i 1~f  'Iilfl:pr '1ft' ~ ~ <it 
;;rrciT ~ I ~ lf~ arm ~ i!lmr it 
.;ni t ? 

'"~~~:~ 
'I'iTfim ~ f~ ~ ~ If.T ~ ~ 
~ ~ I ~~ Ifi1: f<'nlT ;;rrnr t f'F 
~ lfI1 fl:if;;;m l!Hrc ~ ;;n m'f1T W'fIT 
~ ~ it, X 0 ~ lIT '1 00 ~ 
m< '%i ~ arm f~ i fm-r ijf'fa- ~ ~ 
~ ~~;; rr ~ f'F ~ i"f~~ 
~ en ~i ~ If.''.: fuur;;m;-r ~ I 
<i\'lm ~ <f.r <f~ '!>f.t ~ 
~ 'JimGT i'f@ ~T  I ~ f;;"lfifll' 
'f>VIT ~r iT ~ f'F ~ ~~, 
~~llT~~ <'frrr~ I ~ 
~ f f~' f '~f~i<:~~ 

wtf ftr.rf 1fT ll'~ ~rn ~ I ~ 
~ m mfi:r.r ir.n ~ ~ I ~ 
f~ ' f~" <'f1Il'ift 'l'?CI'T ~ I 

Shrimati Savitri Nigam: May I knoW' 
whether the hon. Minister is aware 
that in a number of States co-opera-
tors are finding it difficult to start 
these co-operative societies, as Gov-
ernment has not been able to make 
allotment of waste land? 

Shri Shyam Dhar Misra: In the 
last meeting of the advisory com-
mittee on farming, they decided that 
wherever waste lands were available 
in the States, priority should be 
given to cooperative farming. Sug-
gestions have been formulated and 
sent to State Governments such aa 
Rajasthan, Madhya Pradesh, etc. 
where a lot of waste land is available 
and Rajasthan Government had ac-
tually agreed to give part of the 
waste lands to co-operative farming. 
I hope other States will follow suit. 

Many Bon. Members rose-

Mr. Speaker: Hon. Members who 
would participate in the President'. 
Address need not show much anxiety 
in asking supplementaries; they will 
have many opportunities. 

Shri S. N. Chaturvedi: May I 
know whether the Board hal come to 
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the conclusion that the success of co-
operative farming depends more upon 
co-operation of the Government de-
partments put together than on the 
co-operators themselves. 

Shri Shyam Dhar Misra: That is 
true not only of co-operative fanning 
but of all types of co-operation in 
the country. 

'"" m-n: ""'" i~ 'fi~
Si"fClf ~ ~ ~ ~ ;;rm ~ I 
ifllT ;fti it ~ 'firorIT 'l"1: m f'fim" 
f'fi'lT ~ ;q'tt q;rr <'f1TTllT ~ f'fi ~ ~ 
<Fit &:RT ~ ? 

~l ~ fi '~ 'f1rm '1< ~ 
f"fi1 ~~ ~ gW ~ I ~ 
~ ~~f'f1 1  ' f"" ' "' "~ 
WIf'l"«;:rt<:rr -;nr;r,! ' f r~ ~ 

~ war ~ I ~ ~ '11 11~""'" m ~ ~ I \'l" 'l"1: '1) fq.m: gW 
t ;q'tt oi'Ti <rm< ~ 'l"1: fll'il"T"l: ttm!T 
~~  

Shri Ramanathan Chettlar: May I 
know whether a team of foreign ex-
perts from the Ford Foundation re-
cently came to India to study co-ope-
rative farming? Have they submitted 
a report to the Government? 

Shri Dhyam Dhar Misra: On this 
particular issue? There was no team 
of foreign experts. It may be on 
some other issues. 

Shri Gauri Shankar Kakkar: May I 
know if there has been any survey 
or assessment with regard to the 
quantum of progress of production in 
the societies which have worked 
auccessfully? 

Shri Shyam Dhar Misra: It haa 
been done and production has gene-
rally increased by 25-50 per cent. 

'lfl~~:~  
~~ ~ ~i <r- ' ~ 

m'Ii ~ tTll'T ~ f'fi ~ mer 'fi ~ ~rl 
~ m if 'fi"'p;j1iif'Clf 'liTflf~ 'fii\' \TT 
~ l'A" 'lit ~~ ~ ~T f~ 'rr ni' 
~~ tl J:~ ~~ii'~ ... )1ff 
~ 'If! "!.'if mit ~ il"'ff;f ~ fu1t 
Iftfl" ~ ~ l!rr ~1 T ~ f<t; ~ 
~~ if f; ~f  q;TI'iPr 'tiT 00 
;;rro; 

'IT ~~ ~: 1l' ~ .....,.;rr t 
f<t; f'Ii<r ~ 'i\T ~ ~i " e<m'IT 
~~~ I ~ 1l'lf r~~ T~ 
f'fi "3\'1<: m if"'~ ~f~  ~, 
ctW ~ ~ t I 'If:Rlft f~ 
~ if ~ ~ ;q'tt w-r.r 'l"Tlf 
1l' <'l11;~~~f'fi~~~ 
(ft ~"l "T  ~ m i' 
~ flf "3'l"'l>1 ~ Rnr ~ff ~ ;q'tt 
< ~ r~i  if 'EfCit 'fiT a1 ~"r ... ~ 
~ sr1flm" ~ 0 l'A", ~  l'A" 'I'tt 
~  If... ~ g'!:IT t ;q'tt q;:: ~ 

T~  ~ ~ 

'lfl ~ ~ : <1m- m 
~ it;;fr <r-I'A f~T ~ ~ '3tI'<it 
m.: 'l'llT ~ 'fiT &!ITif tTll'T t, lfjf 
1l'it ;;rr;r;rr ~ 'IT I ~ 'Iiflfi 
tim ~ cr<!I' <RT ~ - ~ .,. 

Mr. Speaker: Order, order. Next 
question. 

Sugar 

+ 
(Shrt Shree NaraYIlJI Das:' 
• Shri Bibhuti Mlishra: 

Shrj M. L. Dwive4i: 
Shri P. C. Borooah: 
Dr. L. M. Singhvi: 
Shri S. M. Baaerjee: 

Will the Minister of Food and Agri-
culture be pleased to .Hate: 

(al the latest position with regard 
to stocks of sugar in various States; 
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(b) UIe prevailing retail prices of 
sugar in di1ferent parts of the country; 

(e) whether complaints have been 
received regarding scarcity in some 
parts; and 

Cd) if so, the steps taken to retru.vt. 
sucll complaints? 

The Parliamentary Secretary to the 
Minister of Food and Agriculture 
(Shri Shinde): (a) and (b). Position 
of stocks of lougar on 31st January, 
1964 and the pnc.'e podtion in differ-
entparts of the country are given in 
two statements which m'e laid on the 
Table of the House. [Placed in Lib-
N:rll. See No. LT-2246/64]. 

(e) No, Sir. 

Cd) Does not,ariGe. 

Shri Shree Narayan DOl!: The stu.te-
ment shoWs that 9,4S,8' 5 tonnes of 
llUgar were made availiible in dilttoI'-
ent States. It so, why has it become 
8Ca!l"Ce in various parts anrl sold in 
the black market? 

TIle Minister 01 state III the MInIs-
try 01 Food and Ag:ricu'ture (Shrl A. 
M. Thomas): ::Jlacl, r:~  is in rf:S-
pect at a very small percentage only. 
A major portion of sugar is distr.i>ut-
ed on the strength of identity cards 
80 that each indi vIdual i~ assured of 
a quota. But distributIon is the res-
ponsibility of State Governments. We 
allocate quotas to them and they 
make distribution arrangements. 

Shri Tyap: May I get a clarifica-
tion? I do not want tv put a SU;lple-
mentary. 

Mr. Speaker: No. 

Shri Shree Narayan Das: What was 
the price at which sugar waE sold in 
the black market com .. arcd to the 
retail market price of Rs. 1.25 or 
Rs. 1.26? 

Shrl A. M. Thomas: We have 
oollected figures on that also. There 

IIl'e certain areas in ..... hich the so-
aa1J.ed 'black marke: prices are IT.ore 
or less the same as the fair price. 
There lire certain States in Which the 
open market prices are a little higher, 
but we have to dIStribute em the basis 
Of availability. 

Sbri Tyagi rose-

Mr. Speaker: Is it a aupplementdry 
question? 

Sbri Tyagi: Yes, S:r, a supplemen-
tary questiOn if you do not mind. I 
heard the hon. Minister as saying 
"No," in reply to .pc.rt (c) Of the 
question. Part (c) of the question is 
"w!hether complainu have been 
received regarding scarcity in v.-me 
parts." The hon. Milllster said "No." 
Shall I take it that there is no scarc:ty 
of sugar in India? He said "No." 

Sbri A. M. Thomas: These are a 11 
comparative terms, as I ha"e already 
said. There is no question of any 
SCIIIl"city as such; of course, there may 
be shortages here arui there on cer-
tain occasions, but, all the same .... 
(Interruption) . 

Mr. Speaker: Order, order. The 
question is whether complaints have 
:been received about scarcity. 

Sbri A. M. Thomas: Of 5t"arCity, no 
complaints. Of course, everybody 
would like to have more, but that 
does not mean scarcity. 

Shrl Tyagl: Otherwise, there is no 
scarcity? Shall I take it that there is 
no scarcity? The aIlEWer was that 
there is no scarcity. 

Mr. Speaker: That is not the ques-
tion and therefore that is not the 
answer. The que3tion was whether 
there are complaints Of scarcity, and 
not whether there is any scarcity or 
not. 

Shri Tyagi: Thank you. Sir. I stand 
corrected. 
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ShrI. JashvaDt Mehta: Since the 
Minister stated that there is ·no scar-
city, may I know whether the Gov-
ernment wants to introduce a uniform 
policy all over the country for distn-
bution, when there is scarcity in some 
parts, and what is the policy of 
Gavernment regarding in:roductioll of 
rationing, or whether they will con-
tinue the present system? 

Shri A. M. 'I'bamas: More or less a 
IIOrt of rationing now exists. In fact, 
we have proceeded on the basis of 
the quantity which was being givcn 
to the various States in September, 
1961 during the previous control 
period. As far as certain States are 
concerned, they are comparatively 
better off, but ,because we have pro-
ceeded on the basis of the quota allo-
cated last time we do not want to 
make any violent disturbance in that 
system. That is why in certain 
States, for example, in Uttar Pradesh, 
in fact there is shortage. But as far 
as the State from which the hon. 
Member hails, namely, Gujarat, is 
concerned it is happily placed in the 
matter of sugar. 

I5f\' ~fif'l: ~~ 
f~ f1lT~~~f~i  
~ 'I ;;r;;;ro, 'It ~ ~ CAi '!l1" ;fr;ft '!l1" 
~;: E. <'IN, ~ ~, ;'l ( C:if 

wfi I ~ m"l" If.f lFri ~ IS <'IN 
e.r 'IT, ~ <'IN c:;r ~ 'liT ~ 'If;;r;ft 
t m< ~ <'IN e.r ~ mr <Ai1: 
~ ;nf~ I ~ f;r.rr ~ '! ~ <'IN 
c:;r ~ ~ I 1l ~if fi T ~ ~ f~ 
~  ~if;' 1:;fr;f  '!l1" ~Jf '; r ~  

'rO' 1!>Vrr ~ t I 

WRl CI'n I'fiir *'" (,,1 ~ ~ ) : 
~ cfi 1l ll'ij ~ ~ it fit; 
'!'l ~<i' 1il1;; T~ ~ Ji  
~ ~ r r'('"  ~ ;;~ ~ ~~ ~~ ill 
~ I "fr;: ~ m<'I" ~, n: 
mr ;;r;;crU ffi;; ~r rr it ~ 1ft 
~ ~ ~ ;: ~ mil" ~""" ~ 

l i' ~;ni lli  I ~l(i ~ 
il ~~~~il ~~1 nr 
~~~ ~~ r "fr;:1ll(i  

~ ~ ~ f~ ~l T;:r ";~;f  
~, f;;m ~ ~r;;rr 1l ~~  it 
~ , ~~, Ci"1f1€r.R' ~ ( ~ c:;r t I 

~ "I"fl!l' c:;r ill ~ ~ ~ 'ihr.rr ~ I 
llij ~ ; <'IN c:;r F mr ~ ~ 'I 
0f1"l!I' e.r ~r~ ~ lIi't mOO ~ ~ 
~ iJ 'ifff~ I ~ f~ ~ ' OIT\I', 
c:;r ~ ~: fT ~~ I ~ 
ffi ~ ~~~  

Shri P. C. Borooah: May I know 
whether the attention Of the Govern-
ment has been drawn to the propo-
sals made recently by the Indian, 
Sugar Mills' Association for selective 
control over sugar and, if so, may I 
know what are the exact proposals 
and what is the action that Govern-
ment contemplate to take thereon? 

The Minister 01 Fooo! BDd Agri-
culture (Shri Swaran 8jDgh): The 
Sugar Mills AssociatIon have been 
asking for a higher price of sugar. or, 
they are saying that tl.ey ~ lr  be 
permitted to charge dny price if they 
produce sugar beyond a certain 
quantity. We have given careful 
consideration to that suggestion and 
we have come to the conclusion that 
it will create a great confusion in the 
market and it will not be in the 
interest of either ;;he consumers or 
the growers that two different prices 
of sugarcane prevail in the country. 
That two different prices of sugar 
should be in the ma:-ket is a proposi-
tion which is not at all acceptable to 
Government. 

Shri S. M. Banerjee; From the 
statement it appears tnat the price in 
Kanpur is Rs. 1.24 per kilogram. Has 
it been brought to the notice of the 
Minister that in U.P., though the 
price is Rs. 1.24, any amount of sugar 
is available in the city and in the 
rural are.as at the rate of Rs. 2? May 
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I know whether the Centre has given want to understand English. What 
any additional quota to U.P. for Holi should I do? 
and Id or they have reduced it? 

Shri A. M. Thomas: The quota of 
U.P. is 20,000 tons. We have given in 
the last two months :5CO tons more 
per month. That is, we have given a 
total Of 3000 tons more in the last 
two months. The ~ l1 r lJ  priCe is 
Rs. 1.24, sugar may have been sold 
in the black-market at n~  2, but that 
is not the price that is being charged 
by the Government. As I have indi-
cated in answer to a previous ques-
tion a major portion of the quantity 
thai is distributed is distributed 
through proper channeis at proper 
price. Of course, a sIr.all quantity 
escapes into the black market. That 
is inescapable. When everybody is 
IISSUTed of a special quota, even a 
person who does itot want it ~ it 
~ that goes to the black-market. 

8hri S. M. Banerjee: My question 
has not boon answered. 

Mr. Speaker: Has any a.dditional 
quota been given to U.P.? 

Shri A. M. Thomas: I have answer-
ed that, Sir. 

"liT (Iih'nw,,: ~ ij; <ftrf'i 
'fil ~ ~fl1 f ~~ ri  
m.: lJiq <m'iT 'If': X 'iV-f'i1I flr'ffift ~, 
;;m ciT <RT;;r;r ~ <%. ~ 1fT it 
~ m«i ~ f '1l I 'F'T '1g ;;r.rr 
1!lt rlfidT '!1r lfJn1IT <r@ ~ ? 

Shri A. M. Thomas: It is a commo-
-dity which is to be distributed ac-
cording to the requirements .... 

~T (lfl~ .. <W": 1ft f~ at 
~ f~ 1fm it ;fr.r ~ I 

Shrt A. M. Thomas: The hon. Mem-
ber can very well understand Engiish. 

Mr. Speaker: The hon. Member can 
understand English, but he does not 

Shri A. M. Thomas: Outside the 
House, we speak in English. 

~T ~ f '~: w.r't<r.r ~ 
~<rf~ i fT i 'l'l~~ ~~ 
~, <ITc'f..m '>1T "lT~ ~ ;;rr ~ tiI'l'l(t 
~ m'f.'f m;;;rr ~ ~ I 1ig 0"" 
~ f.F ~ it m;;r 'f.<'I' ~ ij; <11rff ij; 
~ ;;1;;T f!>+i fm;rcft ~ I srRft<r 
~ it ~ llllA' it 'f.rtT ~i;; f'f'ilTl: 
if; orR l:fil: ~r f'f.l<f fj qTr ~~ 
~<: m ~<'f' i 'SfRIT it l ~ 
~ I ~ it ~ <mer fi:rordT 
~ .m ~ it ~ ~ '!fief fi:r<1dT 
~ I ~  ~ '1~ ~ f.F 'I;!'f d'F 'ifT '~ 
if; <f;~ ~~ ~ ;:;;ij; l!aTI'f'f.!1Pq"t it 
m11 <W ~ ;;r.rr ~ ~ ~ >!fT 
.m ~ it 'fm ~ I 1<60T'f. F'f. ;;ror 
mrf.m ~  ~ it ~;;r~ 'Io/ft ~ I 
~ <'i1r '3'r;;f; "f;;~ 'f.f l ~ ~'f'J'll ~ I 

iirf'f.'f if l1~'ff ~ f'f. 1T~~ ~ <' 'if It 
~'f  ~T iffif ~T lJ1t>Jt ~ f'fi' ~ it 'lTT 
~ -.fror it 'fi'lfT 'fi'r ~ I m'l' 
I1R.ft<1' lJ<{f1l'T 'lfi lJ if f r~ U'ifT 
'f>1: "" I WR lJif ",,1'1' lJ~ 1 q:t efT 

~ ff q);: !IIF[ T it ~ f~if ~ 'fr.rr 
oft ;;rr lJ1t> it ~ I 

lilT (lfl4 .. (W< 
~~  

~ ~: '<IT'l 'f.r ~;;f  
f<r«'f ~ 'Ifi ~ ~ f'f. 'll'T'l' 'liT iffif :'!1r 
"f'1'f'f ~ f~ lim I 

"liT ~;;  : 'll'6<I1lf ~~ll' .. 

~111' ~: WR m'l' '1ft 
mr.<fr ~ ~ ) In:T 'f;;f~~, m'fi''f 
;;r'fT'f 'll'r ITIlT I 
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Sbri Sham La! Sarat: May I know 
if sufficient stocks of sugar were made 
available to Jammu and Kashmir 
State and whether the Government 
has any information about the retail 
price at which sugar was being sold 
in Jammu and Kashmir in the last 
three months? 

Shri A. M. Thomas: With regard to 
Jammu and Kashmir, the quota is 
1500 tons. Representations have been 
received from certain States but not 
from Jammu and Kashmir with regard 
to inadequacy of the quota. 

Shri A. P. Jain: The hon. MinISter 
Ii.as been gOOd enough to give an 
estimate of the requirements of the 
current year, and he has put it at 30 
lakh tons. May I know what is the 
latest estimate of the Government 
about production during the current 
year? 

Shri A. M. Thomas: In .. ct, we have 
got the figures as on 31st January, 
1964. Because the average produc-
tion is 20,000 tons, the estimate is 
that the production as on 7th Febru-
ary, 1964 should be 15.25 lakh tons. 

Shri A. P. Jain: '!'hat is not my 
question. I want to know the Gov-
ernment's estimate 01 production for 
the current year. The Ministry 
carnes on an estimate from time to 
time about production. What is the 
estimate Of production during the 
CUIITellt year? 

Shri A. M. Thomas: It is very diffi-
cult to make any finn estimate. It 
will all depend on the duration of the 
season. As has been stated by my 
senior colleague it may be possible. 
ihaviIllg regar,d to the trend of pro-
duction, to have round about 30 lakh 
tons. It is not possible to make allY 
ftrm estimate 'because it aU depends 
on 1lhe duration of the season. 

~i Tyagi: How can he make au 
estimate ~  the additional popu-
latam? It IS not in hi,s band;;. 

Mr. Speaker: Even if he has made 
a mistake, such interruptions are al;;o. 
not justified. 

Shri Swarm Singh: If I may add, 
the latest estimate about the total 
,production of sugar during the current 
year is a matter which is constantly 
Ull(.ier review. The sugar factories, 
about two weeks ago, put O<1t a state-
ment where they ;;aid that the total 
production is likely to be between ~ 
lakh tons and 26 lakh tons. Their 
main contention was l~  there is a 
large-scale diversion of sugarcane to 
guT particularly in the Western U.P. I 
must take the House into confidence 
-by saying tnat there has been diver-
sion for a variety of reasons into 
which I need not go. The price of 
gur has been ruling a little steady. 
There were other disturbing factors 
also into the details of which I need 
not go. But I have a feeling that the 
conditions have stabilised in the course 
of the last week or ten days, and 
although the in1ustry continues to 
strike a pessimistic note, I hope that 
the sugar production will not be of 
the order which is indicated by the 
industry, namely, of the order of bet-
ween 25 lakh tons and 26 lakh tons. 
I think we will touch the level which 
will meet the requirements both for 
export, which I place at 3 l:tkh tons, 
plus the internal requirements of 211 
lakh tons. 

Shri A P. Jain: I am grateful to 
the hon. Muu5ter because he has said 
something useful. 

Some HOD. Membel'!! rose-

Mr. Speaker: Whenever we are in 
sugar we get stuck up. After the 
statement of the hon. Minister I do 
not think there is anything further to 
,be asked. Let us go to the next 
question. 
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EecaPe of Mr. Walcott 

+ r Sbri Bari ViIIJuaa Kaaath: 
Shri Maheswar Naik: 

J Shri Dhaon: 
••. Shri B. P. Y8ciava: 1 Shri Bishanchander Seth: 

Shri Yashpal Singh: 
Shri D. C. Sharma: 

l Shri Sarendra Pal Slqh: 

Will the Minister of Transport be 
pleased to refer to the reply given to 
Starred Question No. 345 on the 3rd 
December, 1963 regarding escape of 
Mr. Walcott and state: 

(a) whether there has been any fur-
ther development in the matter; and 

(b} it so, the nature thereof? 

The Deputy MinIster ill. the MImstry 
of Transport (Shri Mohiuddln): (a) 
Gd (b). There has not been any sig-
nificant development in the matter. 

Sbri Barf VlsImn Kamatll: Has any 
communication been received from the 
United States Government as to what 
steps they have taken or propose to 
take in response to the Government's 
request made some time ago in this 
matter, and has Government been in-
·formed at least of Mr. Walcott's pre-
Jellt whereabouts? 

SbrI Mohiuddln: I had stated in 
December that we have received a 
communication saying that the Avia-
tion Agency of the United States is 
taking action against Mr. Walcott for 
offences committed by him and they 
will look upon the request with sym-
pathetic consideration. This was the 
reply given on the 4th of December. 

Mr. Speaker: Has it been further 
-pursued? 

Shri Mohluddill.: Since then no lur-
<ther communication has been receiv-
ed; nor do we know the whereabouts 
·of Mr. Walcott. 

Shri Karl Vishnu Kamath: Is Gov-
ernment aware of the statement made 
by Mr. Walcott soon after he landed 
in Karachi to the effect that the Indian 
administration is most corrupt and, in 
this context is Government also aware 
of the fact that Mr. Walcott, just be-
fore or shortly before he smuggled 
himself and his plane out of India in 
broad day-light, was the guest of the 
District Manager of Air India, New 
Delhi. at his residence and, if so, has 
any action been taken in this matter? 

Shri Mohluddln: As tar as Mr. Wal-
cott's statement is concerned, I had 
read it in the newspapers. Similar 
false statements are made by many 
·other people and we cannot always 
take notice of such statements. As far 
as the other statement of the hon. 
Member, that he was the guest of Air 
India Manager, is concerned 

Sbri IIarl Vishnu Kamath: District 
Manager. 

Shri Mohluddill.: I do not know 
anything about it. This is the ftrst 
time that the hon. Member has men-
tioned about it. Thirdly. the whole 
question of the ~  of Mr. Walcott 
has been referred for further enquiry 
to a very senior officer, who is making 
his enquiries. 

Mr. Speaker: Shri Indrajit Gupta. 

Shri Karl Vishnu Kamath: WheJl 
will the report be out? 

I!Ihri IBdrajit Gupta: It I under-
stood the hon. Minister correctly, he 
referred to the communication receiv-
ed from the United States authorities 
last December. I would like to know 
whether sinCe December-this is Feb-
ruary---<lur Government has pursued 
this matter lurther with the United 
States authorities and, it not, why not. 

Shri Mohlud4ln: As far as the 
United States Government is concern-
ed as I have already stated, we are 
stiil awaiting further information 
from them. 

Mr. Speaker: Have we taken aay 
action? 



55 Oral A1U1Ders MAQHA 22, 1885 (SAKA> 

SIui MoIrJadc1iJl: I presume our 
Ambassador in the United States hall 
done something about it. 

Sbri. Barl VishDa Kamath: Why pre-
lIIlme? What has the Government 
done? That is the question. 

Mr. Speaker: When the Minister 
says he presumes that ·our Ambassador 
has done something, it is admitted that 
this Government has not done any-
thing. 

Shri Harl Vishnu Kamath: Why 
not? 

The Minister of Shipping in the 
Ministry of Transport (Shri Raj Baba-
dar) : So far as action on the part ot 
the United States Government is con-
cerned, this is subject to the where-
abouts of Mr. Walcott being known. 
As has been submitted by my colleague 
we do not know-neither do we think 
the United States Government knows-
about his whereabouts. The action 
against him depends on that. Then, so 
far as we are concerned, we have 
made a complaint against him through 
the Home Ministry under section 6 of 
the Registration of Foreigners Act. 
Action under rule 15 of the Aircraft 
Rules is also being pursued. 

Mr. Speaker: Hon. Members are 
anxious because last time when they 
put this qustion they were told that 
a representation had been made to the 
American Government and they haa 
stated that they would do everyhing 
to co-operate with us in order to find 
out the whereabouts of Mr Walcott. 
Now they want to know whether 
anything further has been done by the 
Indian Government to pursue that 
matter with the American rn ~n  

Shrl Raj Bahadur: I assume that we 
have to depend on the United States 
Government for further information 
being given to Us as and when they arc 
able to find out the whereabouts of 
Mr. Walcott. 

Shrl Hari VIsImD Kamath: TheTe L .. 
inemciency on the part of Government. 

Shrl HelD. 8araa: Sir, on a point 
at order. As we understand it when-
ever there is a question, they reply of 
the Minister or the Government should 
be categorical either in the positiv<;! or 
in the negative. Here is a Minister 
who has presumed when what WE' 
wanted was certain specific information 
~  him. Under these circumstances, 
SIr, we have to seek your protection. 
Is it not a fact that the Minister ha", 
in contravention of the rules, tried to 
throw dust into our eyes? 

Shri KaP1lr Singh: May I say a word 
in this connection? I partially support; 
my hon. friend. 

Sbri. Nath Pal: Why partially! 

Sbri. Kapur Singh: I will tell YOIl 
why I partialJ.y support -him. I parti-
ally support his point of order. Be-
cause if by saying "I presume" the 
hon. Minister means that he has 
grounds for presuming, he has re-
turned a categorical reply; but if hi5 
presumption is merely a presumption, 
in the general context, it is not a cate-
gorical reply and to that extent I sup-
port the point of order. 

Mr. Speaker: I am not so well at 
English as to distinguish between all 
these niceties of the language and 
other things. Therefore I will cer-
tainly express my inability to appre-
ciate all those fine things. But I have 
to answer the point of order that was 
raised. The hon. Member began with a 
point of order and then sought my pro-
tection. 

Shri Hem Baraa: It is related. 

Mr. Speaker: Therefore he himself 
was doubtful that there was no point 
of order. 

Shrl Rem Barna: My English l~ 
failed. 

AD. HoB. Member: He is a Professor 
of English. 
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Mr. Speaker: But this is clear and 
I need not repeat it every time that 
the question ought to be precise .... 

Shri Tyagi: Answers may not. 

Mr. Speaker: .... and answers also 
should be clear and to the point. There 
is no doubt about it. There we are all 
agreed. 

Shri Hem Bama: Yes, Sir. 

Mr. Speaker: But no hon. Member 
obeys that. Be it this side or that 
side, both sides are not conforming to 
that. Therefore if hon. Members just 
give me that support, I can certainly 
enforce that very strictly .... Unte .. -
nLption). 

Shri Ranga: Can you give that pro-
tection to the hon. Ministers? 

Mr. SpeakOll': Not at alL ... (lnter-
- nLption). I have said that both sides 
are not conforming to the rule. 

Shri Kanga: You must also be in a 
position to say to the hon. Ministers, 
"Your answer is not clear, is not cate-
gorical, is not specific". 

Mr. Speaker: Probably, the hon. 
Member forgets that I pursued that 
matter and I put the second question 
in order to get a clear answer. 

Shrj Raj Bahadur: On a point of 
personal explanation. First of all I 
would like to assure that we would like 
to be as positive in Our answers as 
possible. We are as positive in our 
answers as it is possible to be. The 
only thing that we referred to was that 
the United States Government wrote 
to Us "to assure us of the full co-ope-
ration of the U.S. authorities especially 
the Federal Aviation Agency of the 
U.S.A. in taking action against 
Mr. Walcott." If after that we say 
that we presume that action is being 
taken, "there is nothing wrong about 
it evidently, we cannot presume other_ 
wise. It is in that context that it was 
said that We presume that the United 
States Government is doing that. I 
think, the reply given was absolliltely 
correct ...... (InteTT'Uption). 

Shr! Hem Barna: He need not lay 
that. He is wriggling out. 

8hri H. N. Mukerjee: Instead of 
merely depending on the good pleasure 
of the U.S. Government, have we taken 
any initiative in the matter of extradi-
tion, for instance, because in this case 
a foreigner has offended against the 
laws of our country and has run 
away? May I know if any regular 
extradition processes have been ini-
tiated so that the U.S. Government in 
international law is bound to res-
pond? 

Shri Mohiuddin: My senior colleague 
has stated that action is being instituted 
in the local courts about the breach of 
rules regarding the Foreigners Act and 
of rules regarding civil aviation and 
also about the recovery of the amount 
due from him. All these actions have 
been taken. We will take further 
action regarding the processes of extra-
dition on the basis of these actions in 
the local court. 

8hri Hem Barna: Again he is vague. 

8hri Nath Pai: May I point out be-
fore I ask the question that in the state-
ment laid on the Table of the House 
when the question was first raised 
here, the hon. Minister stated that the 
matter was being pursued with the 
United States authorities? The pursu-
ance had reference to this aspect that 
Mr. Walcott will be brought back to 
this country. In view of this mav I 
know whether there is any ground 'for 
the growing suspicion in a wide sec-
tion of the public that the Government 
is avoiding procuring his presence in 
India because if he appears before a 
court in India the Government is 
afraid becau Se of the disclosure. he 
made regarding what he calls, incom-
petence and corruption in the Admi-
nistration? Are you not energetically 
pursuing the matter of getting him 
back into India because of this fear? 

Shri Mohiuddln: That presumption 
is absolutely incorrect. I absolutely 
deny it. We are very vigorously pur-
suing the matter. If he appears here, 
he will be prosecuted without any 
fear as suggested by member. 
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[(a) Yes, Sir. 

(b) Three. 

(c) They are being operated on the 
following routes with effect trom 1st 
February, 11164:-

2007 (ai) LSD-2. 

Bombay-Delhi 
Bombay-Madras. 
BombaY-Calcutta. 
Calcutta-Delhi. 
Delhi-Madras.] 
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Shri Subodh 1Iusda: May I know 
whether the Government is aware 
that the seats of Caravelles are small 
and it that is so whether thJs was the 
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ori&inal design of the Caranlles or 
whether any change bas been made in 
the aircraft and if so, what is the 
reason for this? 

Shri Mohiuddin: The seats are :~~ 
standard seats, two On one side and 
three on the other, and for a journey 
of about two to three hours they are 
very comfortable. 

~ WlsiOU01 ~ ro " 
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~  ~f1i T lfi[ ~ ~ ~T ~ ~ 
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;A- ~ f~ ~ IifTlliT ? 
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~ -~ , 

Shrl P. J[. Gh_: What is the 
operation cost per passenger mile of 
these Caravelles aa compared to the 
Viscounts that were ftyin& previously? 

Shri MoIduddiB: About the cost of 
operation, of course, I have not got 
the figures here. The cost of opera-
tion for the jets would be a little 
higher per mile, but taking into con-
sideration that the number of seats is 
double that of the Viscount, the cost 
of operation per seat will be leIS. 

Shri Bakar Ali Mirza: Is it a fact 
that the Pilots Association of India 
has protested against the method of 
selection of pilots for training abroad; 
is it also a fact that the Government 
proposes to have training in the coun-
t;·y without similators; and is the 
Government satisfied itself that it wUl 
ensure safet,. of trayel? 

Shri Mohiuddin: I assure the House 
that pilots haVe had a very gooa 
training and the operations are abso-
lutely safe. As far as training is 
concerned, there was no dispute about 
the selection. There was some dis-
pute about some other matters. The 
training was given to some of the 
pilots in India. 

Sui lDUajit Gupta: I wanted to 
know whether it is a fact-there is a 
widespread public apprehension-that 
the I.A.C. intend shortly to raise the 
passenrer fares on the Caravelle routes. 

Shri Mohiutldia: U the cost of ope-
ration goetl up, the question will have 
to be considered, though that question 
is not immediately under consideration. 

Shri P. C. Borooah: Since upgrad-
ing the trunk routes by introduction of 
the Caravelle service, some of the re-
gional routes haVe been down graded 
and Jorhat has been getting Dakota 
instead of Friendship. May I know 
whether any consideration is going to 
be shown to those stations on the re-
(ional routes? 

Shri Mobluddin: Yes, Jorhat is a 
station on a subsidiary route. Unfor-
tunately, we have not got a sufticient 
number of Fokkers fOT the time being, 
but we do hoPe that better aircraft 
will be available for operation on these 
routes. 
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Assault on P. & T. Staff by Chblese 
Embassy People 

r Shri Maheswar Naik: 
,. Shri P. C Borooah: 

.Shri Prakash Vir Shastri: 

I Shri Yashpal Singh' 
Shri Rem Baraa: 

I Shri Vishram Prasad I ~ B. P. Yadava' 
I Shrl Duea: 

I ~ Blshaachander Seth: 
Shrl D. C. Sharma: 
Shrimati Savitri Nigam: 
Shri P. R. Chakravertl: 
Shrl D. D. Purl: 
Shri S. N. Chaturv!'(u: 
Shri btdrajit Gupta: 
Shri Mohaa 'Swarup: 
Shri R. Baru: '9'1 Shri Yogeadra Jha: Dr. L. M. SiIICllvl: 
Shri J. B. S. Bist: 
Shri Onkar Lal Berwa: 
Shri Nath Pal: 
Shri D. J. Naik: 
Shri Snbodh BaJlIIda: 

I Shri S. C. SaDlRata: 

l Shrl N. R. Latkltr: 
Shri Bam Sewn Yadav: 
Illri Barri: 
Shri D. D. Mantri: 
Shrl 8hash1 BanjllJl: 

Will the Ministe" of Posts and Tele-
rraplq be pleased to ltate: 

(a) whether it is a fact that a post-
man and another official of the Posts 
and Telegraphs Department were 
assaulted and belaboured by the Chi-
nese Embassy people in December, 
1963, at the Chinese Embassy in New 
Delhi; and 

(b) if so, the action taken by Gov-
ernment in the matter? 

The Deputy Minister in the Depart-
meat of Posts aad Telegraphs (Shr! 
Bugavatl):. (a) ~  H is a fact that 
some members of the Chinese Embassy 
staff assaulted a postman of the Indian 
Posts and Telegraphs Department on 
26th November, 1963 when he had gone 
to their Embassy in the evening to 
deliver the mail. It is also a fact that 
a Town Inspector who went to that 
Embassy on 18th December, 1963 to 
suggest revision in arrangements for 
delivery of mails and also to make en-
quiries into the abOVe caSe was de-
tained in the Chinese Embassy and 
allowed to leaVe only after he was 
forced to state in writing that the 
complaint of the postman had not 
been substantiated. 

(b) The p. & T. Department brought 
these facts to the notice of the Ministry 
of External Affairs who sent a protest 
note in this caSe on 31st December, 
1963 to the Embassy of China. 

Marine Products Processing TraiDiDg 
Centre 

r Shri Warlor: 
Shri VasudevlUl Nair: 

.10. -{ Shri Maheswar Naik: 
1 Shri Vishram Prasac1: 
l Shri D. C. Sharma: 

Will the Minister of Food and 
Agrieulture be pleased to state: 
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(a) whether the Marine Products 

Processing Training Centre at Man-
,alore has started functioning; 

(b) whether the trainees are select-
ed on an all-India basis; and 

(C) the respective shares of col-
laboration of India and Japan in this 
venture? 

The Minister of State Ia the MiJIia-
try of Food and .qrieulture (Sbrl 
A. M. Thomas); (a) The Marine Pr0.-
ducts Processing Training Centre at 
Yangalore started functioning with 
effect from 1-7-11163. . 

(b) Yes. 

(c) The respective contributions of 
the r r n~  of Myaore and 
~ n to this Project are as under:_ 

Details 

BUilding 
Machines. 
Staff. 

Maintenance 
and recurr-
ing contin-
gencies. 

Government Government 
of Japan of Mysore 

Nil. Rs 8·00 lakhs 
Rs. 6·6 Iakhs. Nil. 

6 Experts 1 5 Indian 1 
and I Co- >- Counter- >- GI-
ordinate. J parts. J zened. 

Nil. About Rs. 1·00 
lakhs per year. 

Electricity for Agricultural PllfpOIIetI 

"11. r Shri P. C. Borooah: 
L Shrimati Savltri Nigam: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether there is a proposal to 
subsidise consumption of electricity for 
agricultural purposes; 

(b) if so, the broad outlines of the 
scheme; and 

(c) the extent to which this sub-
sidy will be met by the Centre? 

The Mblister of State iB. the MiDIs-
try of Food aad Agriculture (Dr. Bam. 
Subhag SiDgh): (a) The State Govern-
ments have been urged to reduce the 
rates of electricity for agricultural 
purposes and the matter is now under 
their consideration. There is no propo-
sal at present for granting any subsidy. 

(b) and (c). Do not arise. 

Fertilizer Marketing Corporation 

r Shri N. R. Laskar: 
·12. ~ Shri RamchaJIdra UIaka: 

L Shrl Subodh Baucla: 

Will the Minister of Food and Agri-
culture be pleased to refer to the reply 
given to Starred Question No. 209 on 
the 26th November, 1963 and state: 

(a) whether Government have since 
come to any decision regarding setting 
up a Fertilizer Marketing Corpora-
tion; and 

(b) if so, the main functions of the 
proposed corporation? 

The Millister of State ia the Mials-
try of Food _d Agriculture (Dr. Bam. 
Subllag Siagh): (a) and (b). The 
matter is still under study. 

Fair Price ShoPs for Rice 

{ 
Shri D. C. Sharma: 

"13. Shri Sultodh Bansda: 
. Shri M. L. Dwivedi: 

Will the Minister of Foo(!! alld Agri-
culture be pleased to state: 

(a) whether any additional fair price 
shops for rice were opened during the 
last three months; and 

(b) if so, how many and in which 
States? 

The Minister of State in the Miaistry 
of Food and Agriculture (Shrl A. M. 
Thomas): (a) Yes, Sir. 
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(b) A statement showing the net 

addition to the number of fair price 
shops, selling rice or both rice and 
wheat, in the diiferent States during 
the quarter ending 31st December, 
1963, is laid on the Table of the Sabha. 
[Placed in Library. See No. LT-
2248/64]. 

Shortage of Wagons 

J Shri 8ubodh Bansda: 
1. 8hri M. L. Dwivedi: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that shortage 
of wagons has affected the Third Five 
Year Plan targets; 

(b) if so, the shortfall of carrying 
'capacity at the end of 1963; 

(c) how long this shortage will con-
tinue; and 

(d) the efforts being made to meet 
the shortage? 

Tbe Deputy Miaister in the MinIstry 
of Railways (Shri ShahDawaz KhaIl): 
<a) No Sir. 

(b) to (d). Do not arise. 
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Tele-Commumcation Equipment 

*16. 8hri Karni 8inghji: Will the 
Minister of Posts aDd Telegraphs be 
pleased to state: 

<a) whether the 42 rniliion dollar 
credit granted by the International 
Development Association, a sister 
agency of the WOJ"ld.Bank in 1962, 
for the nalional production of tele-
communication equipment for use by 
the Indian Posts and Telegraphs 
Department has been fully drawn and 
utilised; and 

(b) if so, the progress made so far 
on the execution of the above project? 

Tbe Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri 
Bhapvati): (a) The credit has 
been granted for import of equip-
ment and stores for the tele-
communication development and not 
for national production of tele-
communication equipment. The full 
amount of the loan has not yet been 
withdrawn. 

Ib) Orders so far placed amount to 
Rs. 12'56 c:rores, out of which an 
amount of Re. 3 crores has already 
been withdrawn from the loan. 

Tenders covering an amount of Rs. 
3' 5 crores are under examination and 
ftnalisation. Action has also bee. 
iakein for utilisation of the balance 
amout. 
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Central 84Iard of Forestry 

r ~ S. N. Cbaturvldi: 
Shri P. C. Borooah: 
Shri R. G. DD.be),: 1 Shri Visbram Prasad: 
Shri Jedhe: 
Shri Mani),aapdan: 
Shrimati Savitri Nigam: 
Shn A. K. Gopalan: 

Will the Minister of FOOd and Agri-
calture be pleased to state: 

(a) the subjects discussed at the 
meetin& of the Central Board of 
Forestry held at Trivandrum in De-
cember, 1963; and 

(b) the decisions taken thereon? 

The MiDister of State in the Minis-
try of Food anil'" AgriCilltnre (Dr. 
"Ram Snbbag SIngh): (a) and (b). A 
statement is laid on the Table of the 
Sabha. [Placed in Library. See No. 
LT-2249/64]. 

Bomba)' Docks 

*18. Sbri Kajrolkar: Will the Minis-
ter of Transport be pleased to state: 

(a) whether it is a faet that tenders 
were invited for expansion and 
modernisatiOn Of Bombay docks; 

(b) whether tenders were called 
for from 16 foreign firms only; and 

(e) if so, the reason therefor and 
whether his Ministry received any 
represenltation from the Builders' 
Association of Inrua in this connec-
tion? 

The Minister of SJlippin« in the MI-
Bistry of Trauport (Shri Raj Baba-
dar): (a) to (c). A statement is laid 
on the Table of the the House. 
[Placed in Library. See No. LT-
2250/84]. 

(Shri A. N. ViII7aIaakar: 
(Shri Bilrlaaacllaader Seth: 
(Shri B. P. YacIa .. : 
(Shri DIlaeD: 
Shd Tridlb Kumar ClwI-

dhuri: 
Shri Bibbutl Mishira: 
SluiJJIati Renu Chura-

vartt)': 
l Shri 8bam Lal Saraf: 

Will the Minister of Food _. 
Agriculture be pleased to state: 

(a) the overall procurement target 
fixed by Government for the current 
year in respect of (i) wheat and (li) 
rice; and 

(b) the total grain so far procured 
State-wise? 

The Minister of State in the Minis-
try of Food and Agricalture (Shri 
A. M. Thomas): (a) Government's 
intention is to procure more than a 
million tonnes of rice, includi'lg 
paddy in terms of rice, during the 
1963-64 season. Wheat is being pur-
chased only as a measure of price 
support and no target has, therefore, 
been fixed for procurement of wheat. 

(b): A statement is 'laid on the 
Table of the House. [Placed in Lib-
rarl/. See No. LT-2251/64]. 
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RelftrictiOIl Oil II¥Ivemellt .f GIIr 

'ZL J Shri P. R. Chakraverti: 
I.. Shri P. C. Borooah: 

Will the Minister of FOOd and Ag-
riculture be pleased to state: 

(a) whether it is a fact that the Cen-
tral Goverrunent have asked the 
States to apply the Defence of India 
Rules to enforce the restriction on 
Gur movement and manufacture and 
supply of Gur and Khandsari in areas 
reserved for Sugar faetories; 

(b) whether the Statea have been 
given the option to take action under 
Defence at India Rules for the Essen-
t<ial Commodities Act; and 

(c) how far the increued produc-
tion of $I.lgar bill! brought about a fall 
in the price of Gur? 

The l\liDister of State ia the MiDJa-
try .f Food aDd Agriculture (Shri 
A. M. 'I'homas): (a) and (b). 
No restrictions on movement 
O!" supply of ~ and khand-
Bari in areas reserved for sugar fac-
tories have been imposed. There are 
also no restrictions on manufacture of 
gur in areas reserved for sugar fac-
tories by 51.lgarcane growers them-
selves. The Central Government em-
powered the State Governments under 
the Defence of India Rules to regu-
late distribution of available supplies 
of sugarcane between sugar factories 
and other commercial users, to license 
crushers not belonging to sugarcane 
growers, power cru§hers and khand-
sari units artd to regulate working of 
power crushers and khandsari unit!. 
They were advised to make use of 
these special power5 to the exten. 
necessary having regard to the local 
conditioDll. 

(c) The production of sugar has 
not increased to such an extent as to 
have any effect on the price of gur. 

Employment of S. C. & S. T. candi-
dates in RailwaYIl 

'22 r Shri H. C. Soy: 
. I.. ."hri Subodh Han.: 

Will the Minister of Railways b. 
pleased to state: 

(a) whether it IS a fact that in a 
recent interview held in S. E. Rail-
way, it has come to the notice of the 
interviewing bodies that there is lack 
of suitable candidates from among 
the candidates belonging to the Sche-
duled Tribes and Sched\lled Castes; 

(b) if so, in which respects preci-
sely and mainly they are lacking; anll 

(C) the steps beinJ: taken to remove 
these deficiencies? 
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The Deputy MiBlster in the MiDis-

try of Railways (Shri S. V. Rama-
swamy): (a) Since the particular 
interview which the Members have 
in mind has not been indicated, it is 
not possible to give a precise reply. 

In general, in recruitment catego-
ries there has been no great shortage 
of Scheduled Castes. Scheduled Tri-
bes have also been forthcoming in 
adequate numbers for recruitment to 
Class IV, but for Class III there has 
been shortage of Scheduled Tribe can-
didates with the prescribed educa-
tional qualifications. 

In promotion categories there has 
been acute shortage of suitable can-
didates from both Scheduled Castes 
and Scheduled Tribes for higher 
grade Class III posts. 

(b) Mainly inadeqUacy of experi-
ence and failure to satisfy minimum 
standards of professional ability laid 
down for the higher posts. 

The reservation is mainly in selec-
tion posts and general posts which are 
mostly higher grade posts. Most of 
the candidates are those recruited 
during the last few years when large 
Bcale recruitment of Scheduled Castes 
and Scheduled Tribes took place. 
Many of these recruits do not have 
adequate experience for manning 
such higher grade posts. 

(c) The Scheduled Caste and Sche-
duled Tribe candidates are afforded 
facilities to gather the requisite ex-
perience. They are given additional 
training and coaching to bring them 
up to the requisite standard. 

r SIrri YlI8hpal SiJII"h: 

\ 
Shri Bhagwat Jha AIIIUI: 
Shri p. C. Borooah: 
Shri DhaoJl: I Shrl B. P. Yadava: 
Shrl BlllhaDelwlller Seth: 
Shrimati Sa.,.ttrt Nlca_: 

Sllt-i Warior: 
Shri Vasudevall Nair: 
Shri C. K. Bhattacharyya: 
Shri Vishram Prasac1: .23'1 Shri D. C. Sharma: . Shri Sarjoo Pandey: 

. Shri A. N. Vidyalankar: 
Shri Onkar La! Berwa: 
Shrimati ReIlU ; l Chakravartty: 
Shri Bima.tsiIlgka: 
Shri D. 1. Naik: 

Will the Minister of FOOd and Ar-
riculture be pleased to state: 

(a) the quantity of rice likely to be 
imported from abrC}lld during 1964-65; 

(b) the names of the countries from 
which it will be imported; and 

(C) how much it will cost in foreign 
exchange? 

The MinIster of State in the MbUs-
try' of FOOd aDd Ap1cnlture (Shri 
A. M. Thomas): (a) to (c). No defi-
nite programme of imports has been 
prepared for 1964-65 but the matter 
is being considered and it will take 
some time before the programme is 
finalised. 

Tube Wells in Rajastban 

024 f Shri Barish Chaadra Mathur: 
. L Shrl Bhacwat Jha Aud: 

Will the Minister of Food and Ac-
riculture be pleased to state: 

(a) the Central Government's pro-
gramme for drilling of tube wells in 
Rajasthan during' the Third PlaJl 
period; and 

(b) the headway already made in 
the matter? 

The MinIster of State ill the MbIis-
try of Food and Agriculture (lIlIri 
A. M. Thomas): (a) The Explora-
tory Tubewells Organisation under 
the Ministry of Food and Aerieul-
ture propose to carry •• t 
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exploratory drilling at about 90 site! 
under the Ground Water Exploration 
Project, in Rajasthan during the Third 
Plan period. 

(b) Up to the end of January, 19M, 
drilling at 66 sites has been complet-
ed. 

Railway Zones 

r Shri Vishram Prasad: 
Shri Yuhpal in~ : 

*as. { Shri MaIllyaqadan: 
1 Shri Vishwa Natb. Paneley: 
l Shri D. ~  NaUr:: 

• 
Will the Minist\:l" of RailW'a:Js be 

pleased to !ta te: 

(a) whether it i! a fact that Gov-
ernment are considering a proposal 
to create new railway zones to suit 
operational need!; and 

(b) when thi! proposal i! likely to 
be finali!ed? 

The Dep_ty MIllister in the MiDia-
try of Bail1rays (Shri ShaJa Jilawaz 
Khan): (a) Organisational and ad-
ministrative changes to suit the 

. operational needs of Railways is a 
• matter which is under constant re-

view of the Millistry of Railways. 

(b) Does not arise. 

Railway Accidents Cemmlttee 

r Shri Bishanchander Seth: 
Shri B. P. Yadava: 

I Shri Dhaon: 
*21. i Shri Yuhpal in~ : 

\ 
8hri A. K. GopalaD: 
Shri P. C. Berooall.: 
Shri S. M. Baaerjee: 

L Shrl Ram Barkh Yad8T: 

Will lIle Minister of Railways be 
pleased to refer to the reply liven 
to Starred Question No. 59 en the 1tth 
November, 19f13 IIIId s'ate: . 

(a) whether Part II Report of the 
Railway Accidents Committee has 
been received; 

(b) if so, the findings of the Com-
mittee and the recommendations made 
by it; and 

(c) the steps taken by Government 
to implement those recommendations? 

The Deputy Minister in the Minis-
try of Railways (Shrl S. V. Rama-
Infamy): (a) Yes. Sir. 

(b) and (c). The Report of the 
Committee along with a brochure 
containing the comments of the Rail-
way Board on the Committee's obser-
vations and recommendations, except 
those pertaining to the Railway Ins-
pectorate, has been placed on the 
Table of the House., 

Natiollalisatlon of Rice Mills 

r Shri P. C. Borooah: 
*27 t Shri R. G. Dubey: 

. Shri ~ : 

Shri Harish Chandra Mathur: 

Will the Minister of Food and ~
riculture be pleased to state: 

(a) whether there is a proposal to 
nationalise rice mills and other agri-
cultural processing units, and to take 
steps for facilitating the growth of 
such mills in the co-eperative sector; 

(b) if so, the precise nature of thl!! 
proposal; and 

(C) the action !o far taken in this 
regard? 

The Miaister of State in the MIIli&-
try of Food and Agriculture (Slarl 
A. M. Tholll8ll: (a) to (c). Though 
there is no proposal to nationa-
lise rice mills and other agri-
cuitural processing unit!. the Statl!! 
Governments have been advise. 
in December 19112 to assess till!! 
position ill their States and draw 
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up schemes in accordance with the 
decision that a steadily increasing pro-
portion of rice milling capacity should 
be owned by the community through 
co-operatives or otherwise. Govern-
ment have also taken a decision to 
facilitate the growth of rice mills in 
the co-operative sector, and the State 
-Governments have been advised to 
give preferential treatment to co-
operative societies in the matter of 
)letting up of· new rice mills. The im-
plementation of these decisions will 
be further considered in consultation 
with the State Chief Ministers and 
Agricultural Ministers shortly. 

Diesel L-.uves 

r Shrl Bhagwat Jha Azad: 
Shri Maheswar Nailt: 

I Shri D. C. Sharma: 
I Shr,.i It C. ~: 
i Shri Onltar La\ Berwa: *!S. 
I Shri Subodh UaDSda.: 
I Shri S. C. Samanta: 
l Shri N. R. Lasltar: 

Will the Minister of BaIlways be 
pleased to state: 

(a) whether Diesel Locomotive 
Works at Varanasi has turned out its 
first diesel electric locomotive; and 

(b) the third plan target of the 
Diesel Locomotive Works? 

The ~  MiIliater in tile Minis-
try of Railwan (Shri ShahDawu 
Khan): (a) Yes. 

(b) 83 locomotives are expected to 
be turned out during the Third Plan. 
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DiBtributioa of 1'accaYi Loa.u. 

·30. Shri Maheswar Nalk: Will the 
Minister of Commualt, Development 
SJtd Cooperation be pleased to state: 

(a) whether Government have 
issued directions to the State Govern-
ments that all taceavi loans llhould 
be distributed ~  co-operatives; 

(b) whether' th_ directions have 
now been fully implemented and if 
so, by which of the States; and 

(c) the arrangement made in the 
areas of a State where co-operativetl 
have not as yet embraced all the needy 
agriculturists borrowers? 

The Deputy Minister in the Minis-
try of eoaunWlity Development aJUl 
Cooperation (Shri Shyam Dhar Misra): 
(a) The State Governments were 
advised in October, 1963 to see that 
taccavi loans tor production and land 
improvement purposes were normally 
routed through the cooperatives. 

(b) The scheme is to be implement-
ed according to a phased programme, 
to be carefully worked out by each 
State Government. The States of 
Maharashtra, Madras, Gujarat, 
Andhra Pradesh and Madhya Pradesh 
have started implementing the policy. 
Others have yet to tall in line. 

(C) In isolated pockets where the 
cooperative structure has not yet 
come into being, State Governments 
.... ill continue to disburse Taccavi 
direct, till the cooperative structure 
ill built up. 

In areas where 'coop€'rptivetl exist 
all inte;;dh.: borrowers should joia 

them as members to take advanta,e 
of these loans. 
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Sew Corridor Type Coachell 

2. Shri Sidheshwar Prasad: Will the 
Minister of RaUwaYa be pleased to 
.tate: 

(a) whether the attention of Gov-
ernment has been drawn to a letter 
published in the Statesman dated the 
27th December, 1963 regarding lack 
of safety of coaches of the new cor-
ridor type first ciasil compartments; 
and 
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(b) if so, the reaction of Govern-
ment thereto? 

The Deputy Minister in the Minis-
try 01 Railways (Shri Shalmawaz 
Khlm): (a) Yes, Sir. 

(b) It is considered that corridor 
type I class coaches alford greater 
safety to passengers, especially in a 
moving train, since the corridor pas-
sage allowing ·free movement from 
end to end of the coach enables pas-
sengers, in case of necessity, to call 
out for and obtain help from any 
portion of the coach. This advantage 
will be greater when, in course of 
time, corridor coaches of rake forma-
tion are connected by vestibule pas-
sage from one coach to another. 

Instructions have been reiterated 
to the Raqw8¥s that they should en-
sure that an attendant travels in each 
corridor type I class Coach. 

BmUler Railway Statie. 

3. Shri Kami Singbjl: Will the 
Minister of RaHways be pleased to 
refer to the reply given to Unstarred 
Question No. 308 on the. 30th April, 
1962 and state: 

(a) the progress since made in the 
matter of construction of the Retiring 
Rooms and Refreshment Room at 
Bikaner Station? 

The Deputy MinIster in the Minis-
try of Railways (Shri Shalmawu 
Khan): Plans for provision of retiring 
and refreshment rooms at Bikaner 
station are under :tI.nalisation. The 
Railway is being asked to undertake 
the work expeditiouSly. 

P. II T. Circl., Madhya Prall .... 

4. Sbri Rari V .... Kamath: Will 
the Minister of Pest IIIl4I TeIecra .. 11. 
pleased M state: 

(a) the progress made in the direc-
tion of setting up a· separate Posts 
and Telegraphs Circle for Madhya 
Pradesh; and . 

(b) at what stage the matter rests? 

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri 
Bbagavati): (a) and (b). Land for 
construction of Office building Gnd 
residential quarters has already been 
acquired but fUrther action for the 
construction could not be taken for 
want of fUnds due to emergency. The 
question of provision of funds for 
the purpose during the year 1964-65 
is under consideration. 

Felling of Trees 

5. Sbri Hari Vishnn Kamath: Will 
the Minister of Food and Agriculture 
be pleased to smte: 

(a) whether reports have been 
received that wanton or illicit felling 
of trees is on the increase in the 
country; 

(b) whether attention of Govern-
ment has been drawn to a suggestion 
made by the Prime Minister that 
wanton tree cutting should be made 
punishable with imprisonment for 
life; and 

(c) the meGSures taken or proposed 
to be taken by Government to check 
the same? 

The MiDlBter of State in the Minis-
try Of FGOd anct Apieultnre (Dr. Ram 
Sullu. SlnP): (a) While no speci-
fic reports have been received by the 
Government of an increase in the 
wantor. or illicit felling of trees, the 
matter has been referred to at the 
meetings Of the Central Board of 
Forestry by 'II number of participants. 

(b) and (c). The Government is not· 
aware of the suggestion made by the 
Prime l4inieter ~  wanton cuttiR, 
of trees should .. made punishable 
with imPruonmnt :fer lif.. On iRe 
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occasion of the inauguration of the 
Vanamahotsava function in Delhi in 
1 P62, however, while referring to the 
illicit cutting of trees, Prime Minister 
observed thoat it would be better if 
there is a law to punish those who cut 
healthy trees. The Prime Minister's 
observations were examined and the 
Government of India was advised that 
the existing provisions of the Indian 
Forest Act and other State Acts were 
adequate to de'al with unloawflll acts 
in forest including the illicit felling 
of trees. The question was illrther 
considered by a Sub-Committee Of the 
Central Board of Forestry and later 
by the Central Board at its Trivan-
drtnn meeting held on 27th and 28th 
December, 1963. The Board's recom-
mendation fOr enhoanced penalties for 
such acts has been commended to the 
States. As Forests is a State subject, 
it is within the competence of the 
St.ate Governments to take measurel 
for checking illicit felling of trees. 

Aircraft Accident Data Recorder 

6. Shri C. K. Bhattacharyya: Will 
the Minister of TraJUp6rt be pleased 
to state: 

(a) whether his attention has been 
drawn to press reports that an Air-
craft Accident Data Recorder has been 
deve:oped in Britain according to the 
specifications of British Ministry of 
AViation; 

(b) whether any inquiry has been 
made about it and about the details 
of its working; and 

(c) if so, whether it is proposed to 
introduce it in India? 

The Deputy Minister ia the Ministry 
of TraJISpOrt (Shri Mohiuddin): (a) 
Yes. Sir. 

(b) and (c) Flight Recorders are 
alre'ady fitted on Air-India Boeings. 
Proposals for inst'alling suitable Flight 
Recorders on the Indian AirHnes 
Corporation Jet aircraft are under 
consideration. 
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Aerodromes in PlUljab 

9. Shrl Daljit Singh: Will the Minis-
ter of Transport be pleased to state: 

<a) whether there is 'lilly proposal 
for the expansion QIld construction of 
aerodromes in Punjab; 

(b) if so, the details thereof; and 

(c) the time by which the work will 
lie IItarted? 

The Deputy Minister I. the Mblill-
try lJf TraDsport (Shrl MohiuclcliJI) : 
(a) to (c). So far as the Civil Aviation 
Department is concerned, estimates 
for Rs. 42,36,900 for the strengthening 
of the main runway, 'IIPron and taxi 
track at Amritsar aerodrome to make 
it suitable for operation of bigger 
aircraft like Viscounts, have been 
sanctioned. Tenders for the work 
have been called for 'lind the work 
is expected to be completed in 18 to 
24 months trom the date of com-
mencement. Estimates for the con-
struction of a new runway at Kulu 
(Bhuntar) is also under examination. 
The Civil Aviation Department have 
no other proposal to construct '9ny 
new aerodrome in Punjab. 

U)IITllding of Sub-Post 01llcee in 
Kenla 

r Shri Kappen: . 
18. ~  Shri A. 'to Raghavan: 

L Shrl Pottekkatt: 

Will the Minister of Posts and Tele-
graphs be pleased to state: 

(a) whether there is any proposal 
to upgrade a few Sub-Post Offices 
into Head Post Offices in KeI'ala 
during 1964; and 

(b) if so, their na'mes and when 
they wilJ come into being? 

'1'he Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri 
Bhagavati): (a) and (b). One Sub-
Post Olllce, viz., Tirur S. 0., h'9s 
already been up-graded into a Head 
Post Office with effect trom 1-1-1964. 
The proposal to uperade three more 
Sub-Post Offices, viz., Badagara, 
Punalur and Trivandrum-Chalai into 
Head Post Offices is under 
examination. 

Cooperative La_ 

11 r Shrl A. V. Baghavau: 
. L Shrl Kappea: 

Will the Minister of Community 
Development and Co-operation be 
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pleased to state the prorre!s made by 
the States of Kerala, Uttar Pradesh, 
Assam, West Bengal and Rajasthan in 
framing co-operative laws on the 
lines of the Model Bill prepared by 
the Committee on Cooperative Law? 

The Depat,. MiDister in the MiDiS: 
try of Commllllity Denlopment aa4 
Co-operation (Sbri Shyam Ollar 
Misra) : (1) The Kerala Cooperative 
Societies Bill 1963 has been intro-
duced in the State legislature. 

(2) The Uttar Pradesh Cooperative 
Societies Bill is likely to be intro-
duced in the Budget session of the 
Assembly commencing in February, 
19M. 

(3) The draft Assam Cooperative 
Societies Bill is under examination of 
the State Government. 

(4) In West Bengal, the Cooperative 
Societies Bill is at the drafting stage. 

(5) The draft Rajasthan Coopera-
tive Societies Bill is under examina-
tion of the State Government. 

Railway Shed at Calieat 

12. f Shri A. V. Ral'haUII: 
1. Shri Kappea: 

Will the Minister of Ballwan be 
pleased to state: 

(.a) whether the proposal to house 
the loco shed '8t Calicut at West Hill 
has been examined; and 

(b) if so, wh.at decision nas been 
taken? 

The Deput,. ftJjnister ill the MiJlis.. 
try of BaDways (Shri ShahnawRl: 
Khall): (a), No such proposal is 
under consideration. 

(b) Does not arise. 

ZIIDd-IaadIa Railway 

13 r Shri P. R. Patel: 
. 1. Shri laaII..,aDt Melata: 

Will the Minister of Railways be 
pleased to state the progress made so 
far in the construction of Zhund· 
Kandla railway? 

The Deputy IIiDiBter ill the MIDis· 
try 01 Railways (Slari S. V. Rama-
swam,.): Sanction of construction of 
this line is pending decision on the 
tlnal alignment to be fOllowed for the 
B.G. link to Kandla Port. This is 
expected to be finalised shortly. 

Denlopmellt Of CoelaiD Port 

U. Shri D. C. Sharma: Will the' 
Minister of 'kanspori be pleased to 
state: 

(a) the .amounts that are going to 
be spent for the development of the 
Cochin Port in the Third Plan period; 
and 

(b) the major developments that 
are to be made during that period? 

The Millister Of ShiPJlill&' ill the 
Minlstr,. Of TraIlSJlOrt (Shri Raj 
Bahadar): (a) sum of Rs, 336'62 
lakhs is expected to be spent on the 
development of Cochin Port juring 
the Third Five Year Plnn period. 

(b) The major development 
schemes that are being executed 
during the Third Five Year Plan peri-
od are the following:-

(i) Construction of Four Berths 
in the Ernakulam Channel. 

(ij) Purchase of certain port 
equipment. 

(iii) Construction of some Floating 
Craft such .as a Floating 
Crane, a Fire Float, one hop-
per suction dredger, one 
multipurpose tug, one selt-
propelled grab dredger etc. 
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(iv) Provision of channel lighting 
in the Ernakulam channel. 

(v) Construction of an open berth 
in the Ernakulam channel; 

(vi) Construction of sheds, ware-
houses and buildings in the 
new wharf. 

(vii) Construction of quarters for 
Port staff and labour. 

MDk Scheme iB PmlJalt 

15. Shri D. C. Sharma: Will the 
Minister of FOOd aDd Agriculture be 
pleased to state: 

(a) the amount of money given by 
the Centre to the Government of 
Punjab for Milk Scheme (Dairy 

.. Farm) during the last five years; and 

(b) whether the same hal bee. 
fully utilised? 

The llinister of State ill the IlWa-
try of FOOd aDd Agriculture (Shri 
A. M. Thomas): (a) and (b). The 
required information has been called 
for from the State Government of 
Punjab and will be placed on the 
Table Of the Sabha when received. 

Import of GUr Ity Gajarat 

16. Shri P. R. Patel: Will the Mini&-
ter of Food &lid Acriculture be pleased 
to .tate: 

('II) the quantity Of gur imported by 
Gujarat from different States from 
November, 1962, to June, 1963 and 
from November, 19'63 to 31st January, 
1 ~, month-wise, by rail, road and 
sea; and 

(b) the quantity of gur to be given 
to Gujarat in February, March, April, 
MllY and June, 1 ~, month-wise? 

'1'he Minister of state iJl the Mlnb-
try of FOOd aDd Agriculture (Sui 
A. M. Thomas): (a) The quantity of 

gur imported by Gujarat during the 
m"nths of November, 1962 to June, 
1963 by rail and river was as under:-

(figures in tonnes) 
November, 1962 
December, 1962 
January, 1963 
Febru'ary, 1963 
March, 1963 
April, 1963 
May, 1963 
June, 1961 

4,IID3 
, ~  

1~, 1 

27,562 
1,D5,959 

1,975 
1Z,064 
6,459 

Figures of movement by road and sea 
are not available. Statistics in respect 
of imports from November, 1963 to 
alst January, 1~ are also not yet 
available. The quotas for import of gllr 
fixed for Gujarat during these months 
are as under:-

November, 1963 
December, 1963 
January, 1 ~ 

(tonnell) 
6,600 

14,500 
22,000 

(b) The quota of cur fixed for 
import by Gujarat in February, 1 1 ~ 
is 30,000 tonnes. Quotu for the 
subsequent months have not yet been 
fixed, as these are fixed every month. 

Calcutta DUm Dam Helicopter Senic. 

r Shrl Y8Ilhpai 8btcll: 
11. ~ "hri Nath Pal: 

L Shri Shree Naray .. D .. : 

Will the l'4-inister of Tr&ll8JlOrt be 
pleased to atate: 

(a) whether a request haa been 
received for the grant Of a licence for 
operllting II helicopter aervice for 
connecting the city of Calcutta with 
Dum Dum airport, Midnapore ·and 
Mansol; and 

(b) if so, the particulars thereof and 
action taken in the matter? 

The Deputy MiDJater iD the MiBistry 
of Tr8llSpOrt (Shri MohiuddiU): (a) 
and (b). Requests have been received 
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trom certain private parties for per-
mission for operating helicopter sevice 
for connecting the City of Calcutta 
with Dum Dum a:rport. The econo-
mics of operation of helicopter service 
~ under examination. 

Forelp Shipping CompaJlIes 

18. Shri Yashpal SiDgh: Will the 
Kjmsler of 'l'J'ansport be pleased to 
fi'ate: 

(n) the number of foreign shipping 
eompl:nies operating in the country at 
present; 

(b) the foreign exchange earned by 
them annually; and 

(c) the specific steps Government 
proposes to take to encourage Indian 
shipp:ng companies for the purpose of 
export? 

T.te Minister Of Shipping In the 
lIinistr,- of Tnmsport (Shrl Raj 
Bahadar): (Q). At present sixty foreign 
Ihipplng companies are operating in 
the overseas trade of India. 

(b) As no statutory power exists 
under whiCh foreign shipping com-
panIes can be d:rected to furnish the 
I'equisite information, no statistics 
about their earnings are being 
main. tained. 

(c) The following steps have been 
taken by Government to encourage 
Indian shipping companies to acquire 
more tonnage and to take greater 
Illare of freight earnings of country's 
oversl!'lls tmde:-

(i) Grant of loans at concessional 
nte of interest for acquisition 
of tonnage. 

(II) In the exercise of ShIppers 
Preference the allocation of 
Government owned and cont-
rolled cargoes, subject alway, 
to freight rates' being 
competitive. 

(ill) Conclusion of bIlateral ship-
ping agreements with for-eign 

111m (Al) LSI)......JI. 

Governments to enable the 
trade between those coun-
tries and India being shared 
by national shipping of either 
country. 

(iv) Tax concessions, like Deve-
lopment Rebate, exemption 
from Wealth Tax etc. 

(v) Securing of foreign credit for 
acquisition of ships in view 
of foreign exchange difficui-
ties. 

Roral Indebtedness 

f Shri Yashpal Singh: 
SlIri P. C. Borooah: 
Sbri Onkar Lal Berwa: 

19. -{ Shri Kolla Venkalah: l Shri Bade: '. 
~ Ram ~r  Yadav: 

Shr. S. N. C.aaturvedl: 

Will !'he Minister 
Developmeat and 
pleased to stQte: 

of CommlDlltJ 
Co-operation be 

(a) whether Government have 
assessed the rural indebtedness. in the 
country; 

(b) if 80, the estimated amount 
thereof; and 

(c) the steps contemplated to over-
come the same at the earliest? 

The Deputy Minister In tile MJuIa-
try of CommlUlity Development aDd 
Co-operation (Shrl Shyam Dhar 
Misra): (a) to (c). The Reserve Bank 
of II,di'll undertook an All India Rural 
Debt and Investment Survey in 1961. 
62 witt. the object Of obtaining reli-
able esfmates regarding debt, bor-
rowings, re-payments and other im-
portant aspects of rural economy. The 
processing of the material collected 
during the survey is now under way. 
Howeyer, in respect of same important 
ltems provisional estimates have heeD 
worked out. According to these pro-
visional estimates, nearly 62 pel' cent 
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Of the rural households reported 
outstanding loans at the end of June, 
1962. The outstanding average debt 
per househo ~ d in respect of all rural 
households for the country '3s a whole 
as on 30th June, 1962 was Rs. 406. 
This was 7.58 per cent of the average 
value of assets (Rs. 5358) per 
household. 

Outstanding debt has to be related 
to value of assets held, the purposes 
for which loans were taken, productive 
or otherwise etc. Increase in debt 
in absolute terms does not in it.elf 
consUute '3n unhealthy 'fe-ature pro-
vided such loans are utilised for 
~ i  purposes and they are 

avaiiable through institutional agen-
cies at reasonable ,ates of interest. 
The Co-operative Credit structure 
with its l('ng-term loans seeks not 
only to increase productivity but also 
to enable agriculturists to payoff 
their prior debts. 

'StoP' SiPaJs 

r ~ri Bhagwat lba Aza4: 
Shri Yashpal Singh: 

20 J Shrimati Savitri Nigam: 
. , Shri P. R. Chakraverti: 

I Shri Indrajit Gupta : 
L Shri Vishwa Nath Pandey: 

Woll the Minister of Railways be 
pleased to state: 

(a) whether it has been decided to 
erect "stop" signals at ~l the level 
Cl"ossings in the country; 

(b) if so, when the work is likely 
to be finished; and 

(c) the expenditure likely to be 
incurred on this? 

The Deputr MiDIster ID the MIDIs-
try of Railways (Shri S. V. Rama-
_amy): Presumably the Honourable 
Mt'mbers are referring to the pro-
VISion of 'Stop' Boards on road 
approaches and not 'Stop' Signals on 
train approaches at unmanned level-
crossings and if so, the reply is as 
lUIder:-

(a) y.es. At all unmaJmed ~ 
crossings only. 

(b) 30th April, 1964. 

(c) Approximately Rs. 21 lakha. 

TrlIDk caus 
21. Shri Vishram Prasad: Will the 

Minister of Posts and Telerrapbs be 
pleased to state: 

(a) the number of trunk cans can-
celled on Delhi-Pathankot and Delhi-
Calcutta lines after waiting for seve-
ral hours during the month of 
December, 1963; and 

(b) the loss to the Telephone re-
venue on that account! 

The Deputy Minister in the Depal't-
meot of Posts and Telegraphs (Shri 
Bhagavati): (a) Ineffective calls can-
celled due to delays are not classified 
separately in Trunk Exchanges: In-
effective ca lls are classified only as 
cancelled (i) due to subscribers' rea-
sons ('S' category) and (ii) due to 
Departmental reasons ('D' category) . 
Ineffective calls cancelled due to de-
lays would fall under 'D' category. 

The total number Of calls booked 
and the numher of calls cancelled OD 
Delhi-Pathankot and Delhi-Calcutta 
routes in the month of December, 
1963. are as follows: 

Route ('.aIls Ineffective Call. 
booked under 'D' Category 

No. of ~  of 
Calls bcrted 

Call. 

DLI-PKT 600 160 26% 

DLI-CA JJ349 467 4% 

(bl The revenue OIl a call ill deteIr--
mined by-

(1) Priority of the caJJ.. 
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(iil Period durin. which the 
eall is completed fl.,., COI1ceuional 
period. 

(iill Duration Of the call 

It is not : ~ i l  to evaluate the 
loss of revenue in the case of ineffec-
tiV? caUs as none of the abOve cri-
terion would apply. 

Railway Coaches 

12. Shrl Shree Narayan Das: Will 
the Minister of Railways be pleased 
to state: 

('a) whether any assessment has 
be('n made on an-AU-India basis as 
to the requirements of various cate-
gories of coaches th·]t will be requ·red 
H passengers occupy as many seats as 
are authorised in each compartment; 
and 

(b) if so, the result of such 
assessment? 

The Deputy Minister In the inl~ r  
.. Railways (Shri S. V. Rama-
lIWamy): (a) and (b). No, not on that 
basis; but the provision of additional 
coaches requircd is made on the basis 
of a 15 per cent increase in passenger 
traffic over the 3rd Plan period, as 
approved by the Planning 
Commission. 

On this 113oS:S, the additional stock 
programmed to be provided during 
the 3rd Plan period is-

Broad Gauge 
Metre Gauge 
Noarrow Gauge 

1869 coaches 
1715 coaches 

38 coaches 

A census is also taken of all trains 
twice ·a year, during April-June Rnd 
again during October-December and 
on the basis of the overcrowd:ng 
observed on each train, the appro-
zimate nu-mber of coaches required 
to remove overcrowding, on the over-
erowded trains, is also worked out. 
'fhis, hawever, does not give a correct 
asspssment. as on the same section 
..vh!le iome trains are overcrowded, 
cKhers may riot be tully occupied. 

{ 
Shrl Shree Narayan Du: 
Shri Trldlh Kumar Cha1ll1hut: 
Dr. Mahadeva Prasad: 
Shd YOl"endra lha: 

Will the Minister of FDCItI IDiI 
Agricalture be pleased to state: 

(a) whether it is a fact th'at 
Sam'astipur Sugar Mill in the district 
of Darbhanga, Bihar, has stopped 
crushing sugar cane in this season; 

(b) if so, the circumstances in 
Which this happened; 

(c) whether Gny steps have been 
taken to get the mill start crushing; 
and 

(d) the 'Ilrrangem'ents made to get 
the sugar can&- of that area crushed? 

The Minister of State in the Minis-
try of FOOd aDd Agriculture (Shrl 
A. M. Thomas): (a) and (b). The 
Boord of Management of Jamastipur 
Sugar Mills Ltd. h·ad decided not to 
cammence crushing operat'on in the 
season 1963-64 due to losses suffered 
by them in the past few years. 

(C) and (d). The Government of 
India have taken over the manage-
ment of the mill with effect from the 
14th January, 1964 and the mil! is 
now being run through an Authorised 
Cont.roller. It srorted working on 
the 20th J·anuary. 1964. 

·Freight Rates 

24. Shri P. C. Borooah: Will the 
M:nister of Transport be pleased to 
refer to the reply given to Starred 
Question No. 495 on the 10th Decem-
ber, 1963, regarding increase in the 
freight rates by the India-U.K. COD-
tinent Conference and state: 

(a) the decisions since taken to 
provide due protection to llens:tiw 
eXport commodities in coDBUltatiOD 
with the Conference; 8Dd 
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(b) the progress achieved in de-
veloping our tramp fleet as a long-
term measure to protect India's export 
interests? 

The MluJster of ShlppiDg In the 
Ministry of Transport (Shrl Raj 
Bahlldur): (a) Agreement of the 
Conference has been obtained in 
p'rinciple to special treatment being 
accorded to sensitive commodities und 
the matter is being pursued in 
consultation with the trade interests. 

(b) The question of developing 
tramp tonnage Is receiving the cons-
tant attention of I Government. 
During the current plan period 2D 
tramp Yessels, including bulk carriers, 
aggregating 2,90,534 G.R.T. have 
been acquired/ordered for operation 
in the tramp ~  

~ RIdlway Station 

r Shrlmatl Savitrl Nigam: 
15. ~ Shri P. C. Borooah: 

L 8hri Vishwa Nath Pandey: 

will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that about 
5,000 people who were stranded at 
the Katihar Railway Station on the 
N.E.F. Railway squatted on the rail-
way track for hours together on the 
19th December, 1963 to protest against 
the lack of accommodation in the 
trains; 

(b) whether numerous representa-
tiona had already been received from 
various organisations In Assam about 
the low frequency of services and lack 
of accommodation in the trains on the 
N.E.F. Railway; and 

(c) the steps since taken to improve 
the conditions on that Railway? 

The Depaty MInIster iD the MIDIs-
try of Rallways (Shrt ShllhDawu 
Khan): (a) On 19th December, 11183, 
No. 11 Up Katihar-Gauhati Passenger 

was held up at Katihar station for 21 
minutes as some passengers who hav-
ing failed to get accommodation in 
the train stood on the track. No 
other train was detained at Katihar 
on that day. 

(b) There have been representations 
compla:ningabout inadequacy of train 
services on N.F. Railway. 

(c) Steps taken so far to relieve 
overcrowding on mam line trains run-
ning on N.F. Railway include an addi-
tional pair of trains on Katihar-
Siliguri section from 1-10-63 and aug-
mentation of loads of the following 
train services: 

0) 61 Up/62 Dn. Gauhati-Tinsu-
kia Passenger by three third 
class coaches; 

(ii) 3 Up/4 Dn. Assam Mains by a 
compos:te first and third cIa. 
bogie between Gauhati and 
Maniharighat. 

(iii) 5 Up/6 Dn. North Bank Ex-
presses by three third class 
coaches. 

(iv) 1 Up/2 Dn. A.T. Mails by two 
third class coaches; and 

(v) 69 Uo/70 Dn. Mariani-Tins1&-
kia Passengers by three third 
class coaches. 

It is also proposed to provide trom 
April 1964: 

(i) a pair of passenger trains bet.-
ween Lumding and Tinsukia 
to be run during day light 
hours in lieu of 63 Up/64 Dn 
passengers which had been 
cancelled from 13-4-1963 con-
sequent uPOn suspension of 
night running of trains OD 
Lumding-Marian\ section. 

(ij) a pair of mails and two paira 
of passenger trains on the 
Khejuriaghat-Barosi-New Jal-
paiguri B. G. section. 
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aestrietion on Movement of Gar I Sllrl P. C. Borooah: 
Shri BIlagwat .lba Aad: 
Shri Shree Narayan 0..: 
Shri R. G. Dubey: 
Shri Yasbpal SiD&"h: 
Shri Vishram Prasad: 

... Shri M. L. Dwindl: 
Shri .Jeclhe: 
Shrl Prakash Vir Shastri: 
Shri Blma&sJn&"ka: 
Shri Mohan Swara:p: 
Shri KrishDapal Singh: 
Shrl Ram IIarkh Yaclav: 

Will the Minister of Food and Acri-
-tare be pleased to state: 

(a) whether question of liberallsa-
tion of the restrictions on the inter-
State movement of gur with a view 
to achieving a more or less uniform 
price and balanced stock-position in 
different parts of the country has been 
considered since the enforcement of 

'the current order; and 

(b) if so, the decision taken in this 
regard? 

The Minister of State In the Minis-
try of Food and Agriculture (Shri A. 
H. Thomas): (a) and (b). Quotas 
for inter-state movement of gur are 
being allotted on a monthly basis 
having regard to the pattern of pro-
duction in surplus States, movement 
in corresponding months of previous 
years and in consultation with the 
State Governments. No change in this 
is contemplated. 

!'t. Shri Bfbhutl Mishra: Will the 
Kinister of Food and Agriculture be 
pleased to state the quantity of 
wgarcane crushed by sugar millS 
till 31st January, 1964. State-wJae 
during the current seasonT 

The Minister of State In the MInis-
....,. 01 Food and Agriculture (Shri 

A. M. Thomas): The required mfor-
'lliltion is given below: 

V.P. 
Bihar 
Assam • 
Weat Benpl 
Punjab 
Orissa 

State 

Rajasthan . 
Madhya Pradesh 
Maharashtra 
Gujarat 
Andhra . 
Madras . 
Mysore . 
Kerala . 
Pondicherry • 

All India 

.. 

Cane Crashed 
from nt No-
vember, 1963 
to 3I1t Jan-
uary,1964 

('000 tODIIU) 

6938 
14'7 

17 
82 

$67 
30 
77 

124 
2722 

liB 
JJ40 
4c3 
S84 
69 
42 

14439 

~ 

;0; {'Ii' fin{a' ~ : 
. eft 'fo ;;To ~ I 

IPn" m 1M" ~ ~ Ifit "qr 
m f.ti : 

(1I»;m ~ ~ t f.ti ~ 
rior,'1tf,V ~~ ~ ~~ 
",R ~ ~ ; ~ 

(V) 11ft ~, m ~ ~ lfIIT 
t ? 

m ~ ~ (-tl 
~ "'): (II» ~ (V). 
~ ~~l "~l Tfrn 
~ ~~ ... ;aqq'jljifidh(f ;tt mAl 
<n: ;it ~ CI"I<'ft W<nml'f ~ t I fi;r;r 
~<n: m ~ l!>I" r~, 
~' ", oM l!>I" qr;fi, ~, ~ ~ 
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tit 1IT1loiT ' flf~ ~ ~ ~, ~ ~ 
~"";;rr~  I ~;: i~ 
~ ~T;;rl W<nTfli If!forzif ~ 
~ 'tor ~T fl 1 ff iF f~ ~ 
~ ;; i ~, ~~ ~T 1ft 'tor 
;Jllitlf'Fl'TY W'IClT mlifcr '1ft ~ 
« ~i  q1t, lim4¥T<I' ~~ '1{ ~ m..-
IliT ;;rr '* t I ~<i tTlflI' ~Tif  ~ f;fi '1{ 

~lT;r lIT;; iF if'!.<'TI1: Wq"cTili <{T ;;rr 
~T ~ : lTrfOf .. l ..m: ~ 'tor 
;J-rIit;r<f<TYlff iF f"et ft;ffi ~ '1ft 
oM W'l!;H ~ 'liT 'lift fq.m: if~ 
t I 

Theft of Copper Wire 

{ 
Shri R. G. Dubey: 

18. Shri Yisllram Prasad: 
Shri R. Barua: ' 

Will the Minister of Ballways be 
pleased to state: 

(a) whether some persons includ-
ing a Chief Booking Clerk were 
arrested in Delhi recently in connec-
tion with the theft of copper wire; and 

(b) whether it is a fact that an 
inter-state gang is indulging in such 
practices? 

The Deputy MiIllster ill the Miuls-
tf) of Railways (Shri Shahnawaz 
Khan): (a) and (b). Yes. A gang 
of four persons in~l in  Chief Book-
ing Clerk, Subzimandi Railway Sta-
tion Delhi, operating in Punjab and 
Delhi State was arrested in connec-
tion with Crime No. 623 dated 25-12-
1963, U/s 5 of Unlawful Possession of 
Telegraph Wires Act and Sections 409 
and 120-B I.P.C. The case is still 
I.\Ilder police investigation. 

~i""~ 

~  ~ ~~ mri\: IfIIT 
~ r~ ~ if T~ ~ ii'TT m 
f.f: 

1(111 

('Ii) m.rr it;;it ~ !r' 
(~  ~1 r ~1fT~T lJ'lTT," 
~ rn lffifTlrnI' iF fOTC!; iIii( 1!r{ mr 
lJ'lTT ; 

(iT) g1ol{ iF ~ iF mr ~,f 
cmt ~ if qh: om lflifcr gt ~ ? 
~ r~ ii ;;" f~ .rift' 

(lilT mr ~~ ): ('Ii) qh: 
(v). ~' ~ Fi-

~ iF 'lit'i lITiTl iF f"f+l'Yur 'IiTlf iF 
~ ~ ~~r: ; "~~ ~ 
~ ~ f,~ if trTf;rcr ~ 
iF f;;rq; VI"'!' ft<rr lJ'lTT vrr I 9 H ~ it 
If'ff "It! if ~ iF '~  lIT.f 1frft lI'ri 
if; 'lir<:"T 'fi Hi;jf 'l1: ~ iTt I fi;; 
tFg'l lITiTl G'<' ~  ~T ~ crvrr 
~ f ,~ if; 'Iir<:"T ~ 'l1: ltTC!TlmI' 
<n: WlTflTT cr';'{ {; '(i.p <'T'IT <{T ~ liT 
~ 1fffr ~ q-f.;rcr ~T I if'fTol1: 

f,~ ~ ~J {; ~  lTrfnmr if; f;;rq; 
lil)" f~liT lJ'lTT t I 

(iT) ~ ~ ~ Ii q;W ~: '!" 

~ iF ~ n:.l iF iTT't it f;;uil:T 'Ii'{ ft;ro 
lJ'lTT ~ if'tt f;;ifYoj- 'IifIi lRr« "till' 
f~ ~11ffl 11;05 'IiPr;ir 'liT m f~ 
iflfT ~ I ~"T 'lif f.,ifllf 'lii!f ~~ ~T 
lJ'lTT ~ ifT{ mill 'liT;;mIT t f'li ~ 
<'T1T111T crT'!' <Nf q ~T ~  ;fil·TT I 

Telegrams 

31. ~ Maheswar ~i : 
Shrl D. D. Mantrl: 

Will the Minister of Posts aDaI Tele-
graphs be pleased to r..3te: 

(a) whether it Is a fact that a fllir 
percentage of telegrams is bein& m. 



103 Written AIU1De7" MAGllA 22, 1885 (SAKA) WrUtea AIIa1DeT. 104 

,Patched by ordinary post on the 
cround that a signaller is not found at 
work at signalling beyond certain 
.rpecaied limits; 

(b) whether any attempt has been 
made to find out the actual state of 
things in this regard and if so, the 
result thereof; and 

(e) whether any steps are being 
taken to imprqve efficiency and per-
formance in our telegraphic commu-
nications? 

The Deputy Minister ill the De-
,JII8rtment of Pasts and Teleerapbs 
(Shri Bhaeavati): (a) No. The per-
centage of the posted telegrams is on 
the average 1 and below. 

(b) Yes. The subject of posting of 
telegrams is always under special 
flcrutiny. Necessary remedial mea-
flures are taken wherever called for. 

(C) These matters are constantly 
under examination of the P. & T. 
Board and of the Regional Organisa-
tions in the country and necessary 
steps to improve efficiency and per-
formance are being taken from time 
to time. 

'De&d Body In bUwa,. Compartment 

32 {Shri Mabeswar Naik: 
. Shri Yashpal SiDeh: 

Will tIle Minister of RaUways be 
'pleased to state: 

(a) whether it is a fact that a dead 
body with a leg severed from it was 
'recovered from a third class compart-
ment near Ghaziabad sometime to-
'wards the end of December, 1963 :lnd 
if so, whether the crime ,has been 
-traced; 

(b) whether more similar ('ases llR", 
been reported on the Northern BaD,. 
way; and ! I 

(c) the specific steps being taken for 
:the protection of life at railway 
iravellCl'll1 

The Depaty Mialster In the MIDIs-
h'7 01 RaIlways (Shrl Sbabna_ 
Khan): (a) Yes. The case isstiD 
under police investigation. 

(b) No such cases reported on Nor-
thern Railway in 1963. 

(e) Prevention and detection of 
crime and prosecution of offenders are 
the responsibility of the State Police. 
Police Train Guards are detailed by 
them in important night trains. Close 
co-operation is being maintained with 
the Government Railway Police at all 
times for the control of crime. Full 
assistance is given to them by the 
Railway Prote:tion Force whenever 
necessary or required. 

ShippiDg Facilities for EQOrt or 
Iron Ore 

r Shri Warlor: 
33. l Shri Vasudevan Nair: 

Will the Minister of Transport be 
pleased to state: 

(a) whether it is a fact that export 
of iron ore from South Cansra porta 
has been held up owing to lack at 
shipping facilities; and 

(b) if so, the steps Government 
have taken or propose to take to over-
come the snag? 

The Minister of Shipping in the 
Ministry of Transport (Shrl Raj 
Bahadur): (a) No, Sir. Government 
ha,,'! not received any complaints in 
this regard. 

(b) Does not arise. 

AIr Accident near Agra 

3t. { 
Shri B. P. Yadava: 
Shri Bisbmcbaader Seth: 
Shri Dhaon: 
Shri Yashpal Slneh: 

Will the Minister of Transport be 
pleased to refer to the reply given to 
Starred Q\lestion No. 42 on the nth 
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November, 1963 regarding accident 
DellI' Agra and state: 

(a) whether the report of the court 
of enquiry has since been received by 
Government; 

(b) if so, the ftndings thereof; a:ui 

(c) if not, the reason for delay? 

The Deputy MIDIster ill the MbIb-
try of Trauspert (Shri MobbuldID): 
(a) No Sir. 

(b) Does not arise. 

(c) Detailed investigation by a 
panel of experts is still in progress. 
Reports on the various affected parts 
of the aircraft, despatched to the 
manufacturers in England, have DDt 
been received so far. . 

Accldeuts in Deihl 

{ 
Shri P. C. Borooah: 

U. Shri Onkar La! Benra: 
Shri Maheswar Naik: 

Will the Minister of TraIIsport be 
pleased to state: 

(a) the number of road accidents in 
Delhi and New Delhi during the later 
half of 1963; 

(b) the number of those killed and 
seriously ,injured in those accidents; 
~  I 

(c) the steps taken to prevent the 
sameT 

The MiDister of ShlppiDg III Ute 
Ministry of Transport (Shri Raj 
Bahadur): (a) 3620. 

(b) 138 and 196 respectively. 

(c) The following measures have 
been taken by the Delhi Administra-
tion to keep the incidence of road 
accidents under check: 

(i) Enforcement of traffic rules 
and regulations specially in 

regard to over-speed!nJ hal 
been continued. 

(11) Road markings and erecticm 
of cautionary road signals on 
dangerous intersections have 
been arranged'. 

(iii) safety weeks have heen C'OD-
dueled to inculcate a better 
road' sense in the general 
public. Pamphlets have beeD 
prepared and distributed to 
educate road Ulen. 

(Iv) Cinema slides about rod 
safety are being shOWn 10 • 
number of cinema houses JD 
Delhi. 

(v) One Sub-Inspector has baeD 
specially detailed to educate 
school children. Films on 
traffic problems were also 
shown in various schools. 

(vi) Efforts have also been made 
to instruct drivers of heavy, 
transport vehicles includinlr 
D,T.U. bus drivers In traftlc 
rules. 

(vii) A special traffic drive haa 
been organised to inculcate 
correct road sense among the 
different classes of road 
users. 

(viii) It Is proposed to augment 
the strength of the Delhi 
Traffic Police to meet the 
needs of the growing road 
trame. 

(Ix) The Central Public Works 
Department authorities hav .. 
been requested to construct 
over-bridges at level cross-
ings and widen some of the 
intersections to ease tramc 
congestion. 

(x) A systematic and organised 
plan for development 01 
Delhi city and its suburbs has 
been drawn Up' in the Master 
Plan In order that the rapid'-
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Jy expanding population, ur-
banisation and other factors 
do not lead to r ffi~ hazards 
In future. 

Train Robberles 

•. Shrlmati Sa.:Itri Nlpm: Will 
Oe Minister ot Railways be pleased 
to lItate the number of cases of run-
Ding train robberies which occurred 
in October, November and December 
1116S (Zone-wise)? 

fte Deputy MiDister in theMlnis-
try of Railways (Shrl ShahDawu 
Khan): The required information is 
ctven below:-

Railway October Novem- De-
ber. cember 

Central 
Northeast F ron-

tier 
Southern : 
Western 2 
South Eastern 
Eastern 
North Easiern 
Northern . z :t 

TOTAL 2 7 41 

First Class coaehes 

11. Shrimati Savitri Nigam: Will the 
Min:ster of RailwayS be pleased to 
.tate: 

(a) whether It is a fact that some 
very out-moded Iirst class coaches 
having no proper doors and broken 
bath-room taps have been attached 
to various trains recently; and 

(b) if ao, the reasons therefor? 

The Deputy Minister in the MiDIs-
try of Railways (Shri Shahnawa:l 
Khan): (a) No. 

(b) Does not arise. 

Telegrams 

38. Shrl Buta Singh: Will the 
M:nister of Posts IIlld Telegraphs be 
pleased to state: 

(a) whether it Is a fact that a Jarge 
number of telegrams are lost every 
day in the Central Telegraph Office, 
New Delhi even before their tran&-
mission to other stations; 

(b) if so, the causes thereof; 

(c) the actual number of telegramt 
lost during the last two years; anet 

(d) the steps Government propose 
to take in the matter? 

The Deputy MiD1ster III the De-
partment of Posts and Telegraphs 
(Shri Bhagavati): Sa) No. . . 
(b) Does not arise. 

(c) 66 out of about 12 lakhs and 7& 
out of about 13 lakhs telegrams book-
ed in Central Telegraph Office, New 
Delhi were lost during the years 1962 
and 1963 respectively. 

(d) Close and strict watch has been 
ordered to be kept at all stages to 
eliminate loss of telegrams. 

Cotton Production 

39. Shrl G. MohaJlty: Will the Minis-
ter of Food IIlld Agriculture be pleas-
ed to state: 

(a) whether the superfine and fine 
cloth In Indian Textile mills is manu-
factured largely from importeet cotton; 
and 

(b) if so; the attempts being made 
to produce cotton of suitable quality 
in the country? 

The Minister of State in the MinIS-
try of Food and Agrlcnlture (Dr. Rallo 
Subhag Singh): (a) About 50 per cen" 
of the fine cloth is made from India 
cotton. All superfine cloth is mostlY 
made from imported cottons. 



(b) SoU and li ~  conditions in 
the country are generally not 5Wt-
able for production of cotton of 
1-3/1e" and above staple which are 
required for superfine cloth. Attempts 
are being made to produce, however, 
Andrews Sea Island cotton of thC'se 
.taple lengths in certain areas of 
Mysore, Kerala and Madras. The 
'production of cottons between I" Ilnd 
1-3/16" has been rising and is at pre-
sent about 5 lakh bales. It is ex-
pected that by the end of the 3rd 
F:ve Year Plan it will be possible to 
restrict imports only to cottons of 
1-3/16" and above and all the r ~in
ing requirements of Indian Textile 
Industry for fine and superfine ,.loth 
will be met from indigenous sources. 

Acricultur.al Production 

r Shri N. R. Laskar: 
to. -{ Shri Ramachandm VIaka: 

l Shri Subodh Haus:ia: 

Will the Min'ster of Food and Agri-
culture be pleased to refer to the reply 
given to Starred Question No. 34 on 
the 19th November, 1963 and state: 

(a) whether various State Govern-
ments have since implemented the re-
commendations made by the "Working 
Groups" for closer integration of agri-
culture, community development and 
cooperation; and 

(b) if so, the details thereof? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhac Singh): ta) The Governments 
of Punjab and Rajasthan and the 
Pondicherry Administration have im-
plemented this recommendation. 

(b) The Government of Punjab has 
redesignated the post of Financial 
Commissioner Development and Sec-
retary ,to the Government in the Pan-
chayat and Development Department 
as 'Financial Commissioner, AgriC1.ll-
.tural Production and Rural Develop-
ment.' He will now be directly res-
ponsible, under the Chief l\I1iDiBter, for 

lID 

the departlnents notQn1y of Develop-
ment and Panchayats, but also, 
through their Secretaries, of Agricu1-
ture (and allied subjects) and ~ 
operation. 

The Government of Rajasthan hal 
decided to redesign!lte .the present 
post of the Development Commis-
sioner as 'Development Comm:ssioner-
cum-Secretary, Agricultural Proc1uc-
.tion, who shall deal with Agriculture, 
Animal Husbandry, and Cooperation, 
in addition to Panchayat and Com-
munity Development. In order to 
assist him in dealing effectively with 
agriculture, animal husbandry and co-
operation, as also to enable him to 
give adequate attention to field work 
and policy matters, the r.."velopment 
Commissioner-cum-Secretary, Agri-
cultural Production shall be assist!'d 
by a Special Secretary for Agricu) ture 
and Animal Husbandry and Coopera-
tion. For Panchayats and Commu-
nity Development work, the Deve)o;l-
ment Commissioner-cum-Secret.Jry 
Agr:cultural Production shall be 
assisted by the Joint Development 
Commissioner, as heretofore. 

In n i rr~'-' he Chief Secretary 
is the Developme"t Commissioner and 
Secretary, Planning ani Development 
Department is the head of all depart-
ments concerned with the Agricultural 
production such as Agriculture, Ani-
mal Husbandry, Fisheries, Community 
Development, Cooperation and allied 
Departments. 

In other States the recommenda-
tions of the working groups have been 
examined by the Governments and 
while. they are agreed to, in princi-
ple. details of measures to be ta kl!D 
to implement them are under study_ 

u. 

M.O. Forms 

{ 
8hrl N. It. Laskar: 
Shrl Ramachandra Ulaka· 
Shrl Subodh HaDD: 
8hri Bhagwat JlIa ADd: 

Will the M:nister of Posts and Tele-
IJ'IlPhs be pleased.to .tate !Whether 
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Gonmment have come to any Inal 
decision regarding the proposal to 
.now private parties to print money 
I)rder fOl"Ill$ against free sPace for 
advertisement on them? 

'J'he ~ 7 Minister iJa the De-
partment of Posts aDd TelegraPhS 
(Shrl Bhacavati): It hils been decided 
that private parties will not be pcr- . 
mitted to print M.O. forms. 

AD Illdia Agricaltural Serviee 

{ 

Shrl Vasudevan Nair: 
Shri SubOdh Bansda: 

O. Shr! S. C. Samanta: 
Shrl N. B. Laskar: 
Shri Maheswar Naik: 

Will the Minister of Food and .&(ri-
enIture be pleased to refer to the reply 
given to Staned Question No. 41 on 
the 19th November, 1963 and state: 

(a) whether any decision has since 
been taken regarding the constitution 
of an All India Agricultural Service; 
and 

(b) if so, the nature thereof? 

The Minister of state iD the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) No. 

(b) Does not arise. 

Rice Price in KeraJa 

en . .J Shri A. K. Gopalan: 
l. Shrimati Renu Chakravartty: 

Will the Minister of Food and Agrl-
enIture be pleased to state: 

(a) whether it is a fact that rice 
price! in Kerala and West Bengal 
have shown an upward trend in re-
cent months; 

(b) if so, the reasonl therefor; and 

(cl the steps taken by Govemment 
to bring down the prices? 

The Minister of State Ia the MiDis-
try of FOOd aDd Agriculture (Sbrl A. 
M. Tiaomaa): (a) No, Sir. In West 
Bengal, the prices of rice which had 
been ris:ng up to the middle of Octo-
ber, 1963, have been declining Eince. 
In Kerala, the prices had risen in 
some centres towards the end of Nov-
ember and in the first two weeks of 
December 1963. The prices in Kerala 
State also haVe since declined lulr 
stantially. 

(b) and (e). Do not arise. 

New Trains on Tnmk Boutell 

J Shri Subodh Banm: 
l. Shrl M. L. Dwivedi: 

Will the Minister of Ballwa:r3 be 
pleased to state: 

(a) whether .it has been' proposed to 
introduce new trains On some trunk 
routes; 

(b) if so, which are the routes 
where it will be introduced and from 
when; and 

(e) what are the considerations for 
choosing those lines? 

The Deput:r Minister iD the MiBls-
tr:r of R1Uwa:rs (Shrl Shalln:lwas 
Khan): (a) to (c). The essential pre-
requisites for an additional service on 
any route are traffic justification and 

ii ili~ of requisite resources by 
way of line capacity, coach:ng stock 
and locomotives for such a service. 
Due regard has also to be given to 
the movement of goods traffic on the 
route concerned before putting 'ln such 
a service. The proposals for addi-
tional trains having regard to tliese 
fllctors and to be implemented from 
1-4-1964 are as under: 

(i) One pair of bi-weekly ex-
press trains between New 
Delhi and Madras. 

(Ii) One pair of exPress trains 
between Patna and itaDchL 
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(iii) One pair of Mails and two 

pairs of passenger trains on 
the Khejuriaghat-Barsoi-New 
J alpaiguri section. 

(iv) A pair of passenger trains 
between Hubli and Birur. 

TraveJ1tac TIcket EDlDinen 

~  Shrl U. M. TriYecU: Will the 
IDnister of BaIlwa),s be pleased to 
state: 

(a) whether special pa)' is sanctlon-
t!II to T.T.E's. Headuqarters ftyin, 
squad on Central Railwa)'; and 

(b) whether similar pay is lanction-
ed to other flying squads of other 
IIOJUIl Headquarters? 

The Deputy MiDIster Ia the MlnIs-
try 01 Railways (Shrl SlIahBawas 
1Duua): (a) Yes, Sir. 

(b) No. "The questiOn is under the 
active consideration 01 the Govern-
ment. 

Bowrah BaIlwa)' Station 

d. Shrl IDdrajit Gupta: Will the 
Minister of BaIlways be pleased to 
&tate: 

(a) whether the Railway adminis-
tration is aware of the total lack of 
facilities at Howrah station for trOJpS 
in transit; 

(b) whether army authorities have 
requested for provision of better 
facilities and if so, the result thereof; 
and 

(c) the reasons for Howrah station 
lagging behind Deh!, Lucknow, and 
other transit stations in this rl'spect? 

'1'he Deputy MiDlster Ia the Minis-
try 01 Railways (Shri Shahnawu 
1Duua): (a) Adequate facilities for 
troops in transit exist at :H0wrah ~ il
way station. 

(b) and (c). No, however, this is 
being reviewed in consultation with 
the Defence authorities and any nddi-
tional facilities required at Rov-'rah 
will be provided to the extent 
feasible. 

P. oil T. 8tatr 

".' Shrl Indrajit Gupta: WiD the 
Minister of Posta aDd TeIepa__ ... 
pleased to state: 

(8) whether p. & T. employees haft 
complained of acute lIhortace of staSI 
Iu P and T ofIlcu; 

(b) whether any survey has beD 
made of the number of staft required 
and zaecesaary posts sanctioned; 8DCI 

(c) the steps proposed to be taka 
to speed up recruitment where most 
urgently required? 

The Deputy Minister In . the De-
partment of Posta and TelecraplUt 
(Shri Bhapvatl): (a) A few rC!pre-
sentations for augmentation of ~ illf o. 
account of the growth of traffic ll'1Ve, 
as usual, been received in SIlme 
circles. 

(b) The growth of traffic Is a con-
tinuous process and periodical reviews 
of establishment of P & T offices are 
made as laid down in rules and regu-
lations and also as and when nece. 
sitated by increase in traffic. After 
such reviews action for sanction 01 
justified posts is taken. 

(c) Instructions haVe recently been 
issued that recruitment to the ~ r  
01 clerks and sorters should be made 
twiCe a year and in the case of tele-
graph and engineering cadres as and 
when required, instead of once a year 
as hitherto. 

'Ii it ;ft"T III'T ~ 

{
IitT ~ 'f,~: 

yo;. I5IT ~ ~: 

r~~ 

~ ~ ~ ,,;~ lI'",) 1Il iI<I"R 
'1ft ~1T <r.l.iT f;r. 

(;r.) w ~ it; ~ ;ft;fi 
lf~ ~ f;r ~r Q;!fT fiffll 'I1T 'faT ~ 
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t f;;rn« -~ ~ ;ft;fT '1ft 'lTTfca 
q-Ii ;;rr o;;r.n ~ ; ~i<: 

(Ii) lf~ ~, (fr"3tl"f.r f<N(Uf 
w ~ ~i<: ';3';:;,.;r im 'IP: it ",","if;'iH 

~ iii f.,if ~ r r<: ~r <r r~i~T ~ 

~ ~ ? 

.mr ~~ ~7ii :  ~ 
('It "0 ,"0 ~~ : (,,;),.fi ~ I 

(Ii) ~ 1!T1hT, ~~, <r J~ 
it 1ff. fer;lJ' ~r<: of; -~ ~ f'i.;:r« wro 
..".<:IiTlT it 'F'J'f>" a;'U m'li fii:it H 
'I'.f iii ~ ,.;r J; T fi-': ;~l f f",- ~ 

am lii~ $ fif.'llT "il"'lT ~ ~ 
fiffll i!r lif~ ~rr ~i<: q-;l iii ~ ,.;r 
~ - ~ ri'~ <ilT"'I1T ~ 1 wtf ~ ~ mt 
;uff ~ ~  merli qf(l!1UT it wro ;ITJf-
~ iii f<,it ~ l1:r;;rrft t I 

~ r; ' i'ru Ii,"" '1ft "iT ~ t I 

~ ferfil' i wiu m ~ ~1 ~ 
(I1J l!T'iu iRlif ,.;r flffil' ,.;1 ~< r 'I 
1ffd'!!ICI' qf'fi '1ft ';3'l'iTiia- l1:rrrT I 

~, ll'l1: r.n.i f,f'f ' ~ iii ~ ~ 
"if~ f~fr ~ ;;r.r f<r. {e- f~ ofll'R ~ 
.i.1T <r.) ~" iii f<itt <r.(T;;;r " I 
"II"T '1fT f~ rr fl1:~ ~ f;;r'fili 3;R q'R 
~:n "'~ 'l'm-ar'T<r t 

Ballwa:rs EstablJshment Ooc1e 

r Shrl Dart Vishnu KamatIa: 
... {8hrl Yashpal Singh: 

L 8hr1 Namblar: 

Wlll the M"mister of BaUwa:rs be 
))leased to state: 

(a) whether his attention has been 
drawn to the recent judgment ;)f the 
Supreme Court invalidating Rules 
148(3) and 149(3) of the Ind.laJl HaU-
WQ' Establishments Code; 

(b) the number of railway em-
employees serving since the 15th' 
August, 1947, whose services have 
been terminate« under eother of the 
laid rules; 

(c) whether those employees win 
all be now reinstated; and 

(d) if not, the reasons therefor? 

The Deputy Minister in the l\11n1s-
try Of Railways (Smi ShabDawu 
Khan): (a) Yes, Sir. 

(b) 389, as far as information ia 
available. 

(c) and (d). Orders have been 
issued for the reinstatement of six of 
the seven ex. employees who were 
direct parties to the appeals before 
the Supreme Court. Tile case 'If Shri 
Priya Gupta, M.P., who aiso was CIne 
of the direct parties to the sppeals 
before the Supreme Court, and of 
others mentioned in part (b) are 
under examination. 

Assistance to Plmjab lor Apiea1tue 

541. Smi Dem Raj: Will the Mini.ter 
of Food IUId Apiclllwe be plcaae4 
to state: 

(a) whether the Punjab State re-
quested for a grant of Rupees five 
crores for boosting up agricultural 
production in 1964-1965; 

(b) if so, the result thereof; and. 

(C) the purposes' aD which it ts to 
be spent? 

The Minister of State ill the IIJIIt.-
try of Food and AcricuJture (Dr. KalIl 
8ubhag Singh): (a) to (c). Accord-
ing to the Annual Plan proposals for 
1964-65 the Government of Punjab 
requested for an outlay of Rs. 751 
lakhs for agricultural programmes for 
1964-65, which include Agricultural: 
Production, Minor Irrigation, SoU 
Conservation, AnImal Husbandry, 
Dairy and Milk. supply, Forests, Ware-
housing and Marketing. An outla,. 
of Rs, 750 1akha has been IiDallr 
agreed to. 
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51. SIu1 Hem RaJ: Will the Mirlia-
tel" of Transport be pleased to Itate 
the steps taken or proposed to be 
taken for landing and offtake of 
heavy aeroplanes at Amritlar aero-
drome? 

'l'hfl Dflputy Minister in the !lflnis-
try of Transport (Shri Mohiudclin \: 
An estimate for strengthening the 
main runway. apron and taxi tr:!ck at 
Amr:tsar with a view to making it 
suitable for heavy aircraft operations 
has been sanctioned. Tendp.rg for 
this work have been invited and the 
work is expected to be comp!eled in 
18 to 24 months from the date of 
commencement. 

'If, ;f.'.f; 'if-n: ~ :i ~1 
, ~ ;  

v. ~  I5fi ~ ~: 'f!IT l!mI' 
fI'rT tf" ;ffr ~ <mit iffr :;iT 'f,~;r 
f~ : 

(~  ~ ';;;<fWr lJ~ % 
W<f <fifo ;f;;ft, ' ~ 'ifi<:: 1 ',1 ~f  <tfl' 
flrcr;ft ~Tilf r ",,~; r<Jr ; 

(lg') mq'.;lf'r.JT <tfr '#f % fuit 
lflJT 'f!IT ~ ;,;alit ;;:y iit ; 'ifi<:: 

(~  mr.t qFrR 'fT'~ ~ 

wr: 0 >r.f.t i!l'i<:: ~ ~r ff ~ iAT't 
;t'r Ii!;qf1!l'; iffr ;:;r~r ? 

. l!ml' <m Jf~ "'lfI<'!Ir if ~; ' "'lI'r 
(~, ~  fio ~ : (;r.) ~ (~  . 
..rrll'r 7j;;:;rorr ~ OW< ~~ ~ fll'<mT-
sr.r t I 

n 11ft ~~: m«/'te/flt41 
mrm <m ~;fli  ~ ~ <tfr I'TT 
~  f~ : 

( iii' ) 'f!IT ~ ~ ~ fit; nr % fin,,", 
flfirnr liif it q"ifte:1Ii ~ ~ 
~f  fif«!Of if,Jlf: ;~ iillflf·lfo fii1;l liiT 

~~ ; 

(v) lJf~ ~, or ~i  .-:fun 
ItlJT t ; i!l'i1: 

(~  ~ q;; fif;o::rr v<i" ~:~ If>l 

~~ ? 

~ :; i n~ <m ~'  "'!'ioN 
if ~l(  (111);(0 '10 1!fu) : (~  
~ (~  .:orr ~ I 1.[liirQ;, 1 ~ qi<:: 9};"If 
~ T >;T',..: f<roT , l~ r 1 ~ "i ' oft 
~~ ~ iiC,T<f :(<:<F q' 'l '<r n ~1 'f.'TlI'i-
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Railway Colonies 

55. Shrl Nambiar: Will the Minister 
of BaUways be pleased to state: 

(a) whether it is a fact that Gov· 
ernment have decided not to under-
~  major repairs of staff quarters 

and roads in Railway Colonies during 
the period of emergency; 

(b) whether it is also a fact that as 
per above decision, repairs and white 

in~ of staff quarters in Golden 
Rock Railway Colony of the Southern 
Railway have not been done fOr over 
a year; and 

(c) if so, the steps taken to keep 
the quarters fit! 

The Deputy Minister III the Minis-
U7 of Railways (Shrl Shahnawu 
KhaD): (a) No; all repair works which 
cannot be deferred are attended to. 

(b) and (c). Repairs and whi\e 
washing of residential buil1ings are 
IIDdertaken on condition basis and not 
as routine during the emergency and 
all inescapable works in Golden Rock 
Colony have been attended to. 

56.: Sbrl Trldib K1imIIr (lhaudhllll: 
Will the Minister of BaUways be 

pleased to state: 

(a) whether there is any proposal 
for exteniing electrification of the 
Seal-dah Section Of Eastern Railway 
upto Lalgola which is only 228 kilo-
metres from Sealdah; and 

(b) if not, the reasons for the 
same? 

The Deputy Minister III the MIIlIs-
try of Railways (Smi S. V, Rama-
swamy): (a) No. 

(b) Traffic requirements do not 
justify extension of electrification 
beyond ri~ r qty upto Lal-
gola. 
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Derailment 01 Frontier Mall 

r ~ A. N. VidyalaDkar: 
SUI P. K. Ghosh: 

60. i Shri Yashpal Singh: 
Shri Kapur Singh: 

I Sbrl Maheswar Nalk: 
l Shri Vishwa Nath Pandey: 

Will the Minister of BalhraYI be 
pleased to state: 

(a) whether it is a fact that the 
Bombay-bound Frontier Mail v.as 
derailed neaJr R;lUam on the 8th 
January, 1964 near about ntidnight; 
and 

(b) the cause of the accident and 
the loss In terms Of men a.nd money 
sustained? 

The Deputy MInister In the Minis-
try Of Railways (Shri ShabJaa .. 
Khan): (a) Yes. At about 22.66 houn 
on 6th January 1964 the Bombay-
bound 4 Up Frontier Mail train 
derailed between Aru.s 'N cabin IIDCI 
Anas station of Western Railway. 

(b) The Additional Conunlssioner of 
Railway Safety, Bombay who held btl 
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.. tutory enquiry into this accident, 
bas submitted his preliminary repon. 
His provisional findings are that the 
derailment was the result of a deli-
berate act of sabotage committed by 
some unknown persons. There was 
no loss of life due to this accident. 
The cost of damage to railway pro-
perty has ·been estim.ated at Rs. 
14,5001- approximately. 

lagadhri RaHway Workshop 

61. Shri A. N. VidyalaDkar: Will 
the Minister Of RaIlways be pleased 
to state: 

(a) whether it is a fact that the 
Railway management has recently 
withdrawn the concession enjoyed by 
railway workmen 101' the last 12 years 
to travel Nee between Jagadhri work-
shOOJ) and Jagadhri, which has affected 
n(':'c'ly -three thousand workers; 

(b) whether there has been resent-
ment among the workers on this 
account and the workers' organisations 
have maoie representations fOO' the 
lI'estoration of the concession; 

(e) whether it is a fad that the 
overwhelming majority of the factory 
workers live in Jagadhri due to in-
sufficient housing provision in the 
Railway colony; and 

(d) whether Government have ex-
amined the demands of the workers 
and if so, the decision taken thereon? 

The De]lllty Minister In the Minis. 
try Of RaHways <Shrl Shah Nawaz 
:Khan): (a) The position is as 
follows: 

(1) In 1953, the General Manager, 
Northern Railway, had permitted the 
facility of. ~ travel between Jags-
dhri Workshqp station and Jagadhri 
Station to employees (thsir families 
and relatives) reQling in the Work-
shop ~ Bnd its vicinity. 

With el!ect tram lilt January 19&4, 
the free travel ~ enjoyed by the 
2007 (Ai) LS--4 

Railway staff residing in Workshop 
area and its vicinity has been restrict-
ed to one PlI$s per week to one mem-
ber of the railway employee's family 
'between Jaga.d:bri. WClrkshop Station 
& Jagadhri Station, to enable them to 
make purchases. 

(2) From 1953, the Workshop staff 
living in Jagadhri Town and Yamuna,.. 
nag8!l", both served by Jagadhr,l 
Station, were also 'allowed free travel 
facility for themselves and their 
failies between Jagadhrj Station anr:! 
Jagadhri Workshop Station. As the 
families of staft' living in J agadbrl 
Town and Yamunanagar haVe not: to 
go to Jagadhri Workshop Station area 
for shopping, the free travel facility 
in their favour has been withdrawn 
with effect from 1st January 1964. The 
Railway employees themselves have, 
'however, con.tinued 'to' enjoy the 
faeility of free travel daily between 
Jagadhri Station and Jagadhri Work. 
shop Station for attending their 
duties in the Workshops. 

(b) Yes. 

(c) No. Out of. 3,056' Workshop 
staff, only 959 are living in Jagadhri 
TOWn and Yamunanagr. 

(d) The demands have ·been 
examined. The staff residing in J aga-
dhri Workshop &Tea and its vicinity. 
have been allowed free travel facility 
to the extent of one pass per week for 
one 'member of the family for going 
to Jagadhri Town for shopping; in 
addition, children Of staff are entitled 
to free passes for going to school 
daily. The Railway stafl residing in 
Jagadhri Town and YamunanBgar 
have been allowed free travel facility 
daily between Jagadhri Town and 
Jagadhri Workshop Station by work· 
men's trains and other nominated 
trains fur attending to their duty in 
WOO'kshops; in addition, i~l 
passes are allowed to sta1f and theu' 
families as and when required. These 
facilities are cono:ddeTed 8II1ficient to 
meet the reqIIlreaIeDta. 
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Loss of Foodgrains 

C. Shrl Surendl'lUllltb Dwlvedy: 
Will the Minister of Food and Acri-
ca1tare be pleased to state: 

(a) whether it is a fact that there 
has been considerable loss Of food-
grains in Central Governmenttood 
depots in the Eastern region during 
the last three yeaJrS; 

(,b) the reasons for such 10llgeS and 
the amount of loss suffered; and 

(c) whether any action has been 
taken against ,persons responsible for 
such losses? 

The MiDllrtar of State ID the MiDis-
try of FOOd and AgrIculture (Shri 
A. M. Thomas): (a) and (b). Overall 
there has baen no los! in storage of 
toodgrains in 1Ihe Eastern Region fOQd 
depota. 

(c) Does not arise. 

Attack on cattle traders 

63. Shri C. )[, Bhatta.eJuun'a: Will 
the Minister of BaUways be ,pleased 
to state: 

('8) whether a party of cattle trad-
ers were attacked in a train between 
Phubulia and Bethuadahari stations on 
the night Of 9th-lOt.h January, 1964; 

(.b) whether two cattle traders were 
killed and foUll' injured and the 
money carried by the oattle traders 
was looted; and 

(c) it so, the action taken in the 
matter? 

The Deputy MinIster in the Minis-
try of Railways (Shrl ShahBawaz 
1Dlan): (a) Yes, between Krishnagar 
and DhllJbulia stations. 

(b) Yes. 

(c) The police have registered a 
case on Crime No.8, dated 10-1-196t 

uls 396 I.P.C. They have arrested 18 
persons so far and the investigation is 
progressing. 

NatiOnal Highway 

65. Shri Basumatari: Will the Min-
ister of Transport be pleased to state 
whether there is any proposal to cons-
truct a second National Highway road 
from Jamduar (the border of Ben-
gal) to Bijni (Assam) connecting the 
present diverted National Highway 
roaa from North Salmara considering 
the present emergency? 

The MInIster of ShippiJIg in the 
MInistry of Transport (Shri Raj 
Bahadur): There is no proposal for 
providing a National Hlighway 8.ink 
from Jamduar on the West Bengal 
border to Bijni in Assam. A road is, 
however, proposed to be developed 
about 10-12 miles to the south of 
Jamduar which would connect Bhalka 
on the West Bengal Border with 
Bijni on the North Salmara-Amlngaon 
National Highway. This is, however, 
a State road. 

Railway One from Kolhapur to 
Ratnagirl 

66. Sbri Nath Pai: Will the Minis-
ter of BalIways be pleased to state: 

(a) whether Central Government 
have ,~ a!ppl'OIIC.hed by the Gov-
ernment of Maharashtra for laying a 
metre ~  line from Kolhapur to 
Ratnagiri which is being developed 
as an all weather port; and 

(b) if so, the response of the Gov-
ernment of India thereto? 

The Deputy Minister in the Min-
Istry of Railways (Shri S. V. Rama-
swamy): (a) The State Government 
had included this proposal in their 
recommendations for new lines fOO' the 
Third Five Year Plan assigning to it 
a low priority. 

(b) The proposal is not included in 
the railways prol:1'amme of oonstruc-
tion dJuring the Third Plan. 
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Bombay-Goa JIlghway 

61. Shri Nath Pal: Will the Minister 
of TraDSJlOrt be pleased to state: 

(a) whether work of improvement 
on certain portions of Bombay-Goa 
Highway has been proceeding accord-
ing to schedJUl e; 

(,b) the length of the road COln-

plete1 and the amount spent so far; 
and. 

(c) the approximate-time by which 
the work will be completed? 

The Minister of Shipping In the Mbl-
Istry of Transport (Shri Raj BalIa-
dar): (a) to (c). The Intonnation is 
being collected 'and will be laid on the 
Table of the Sabha. 

Diva-Panwel Ranway Une 

88. Smt Natb Pal: Will the Minis-
ter at RaIlways be pleased to state: 

(a) the progress made on the Diva-
~ l Railway tine so far; 

(b) the amount of money spent; and 

(c) when the work is expected to be 
completed? 

The Depaty Minister In the MInistry 
Of Railways (Shri S. V. Ramaswam),): 
(a) Diva-Panvel forms part of the 
Diva-Panvel-Uran Project. Progress of 
works on this section upto end of 
December, 1963 is about 57 per cent. 

(b) The expenditure incurred upto 
end of December, 1963 is a,bout Rs. 
1.26 crores, 

(c) May, 1964. 

National Welfare Board f~ Seafarers 

89. Shri Kajrolkar: Will the Minis-
ter of Transport be l ~ to state: 

(a) the conclusions arrived at in the 
meeting Of National Welfare Board for 
Seafarers held in Madras on the 11th 
January, 1964; 

(b) whether the 'rl'ipar Life Com-
mittee proposed to be set t:p will sub-
mit its report within 3 months; and 

(c) how far the social security bene-
fits will be modified to suit the re-
quirements Of the Seafarers? 

The Minister of Shipping in the 
Mlnistr)' of Tramport (Shri Raj Baha-
cta.r): (a) A statement showing the 
conclusions arrived at in the meeting 
of the National Welfare Board for 
Seafarers held in Madras on the 11th 
January, 1964, is placed on the Table 
of the Sabha. [Placed in LibraTl/. See 
No_ LT-2254/64]. 

(b) A Tripartite Committee, consis-
ting of the representatives of Ship-
owners, Seafarers and the Govern-
ment, ";as set up with the request to 
sUbmit its I'eport by' the 15th April, 
1964. It is hoped that the Committee 
will submit its report by the stipulat-
ed date. 

(e) This aspect of the question will 
be examined on the receipt of the re-
port of the Tripartite Committee. 

Freight rates on goods 

'70. Shri Sham Lal Saraf: Will the 
J4inister of RaIlwa)'S be pleased to 
state whether the freight rates 
charged by Railways On roods val')' 
when booked in bulk or in part and 
when destined to different stations? 

The Deputy MilIlster ill the Minis-
tr)' of Railways (Shri S. V. Rama-
swamy): Yes. Normal tariff rates 
vqry for traffic in small lots and in 
wagonloads. They also vary for 
different stations, as rates charged 
are based on distance. 

Seminar on Far East Farm 
Broadcasting 

r Shri D. C. Sharma: '_' 
J Shri B. P. Yadan: 

71. I Shri Bishanchander Seth: 
l Shri Dhaon: 

Will the Min;ster of Food and Arrl-
ealture be pleased to state: 
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(a) whether the importance of 
radio in disseminating inform-ation to 
farmers to improve their agriculture 
has been studied; and 

(b), if so, the result thereof? 

The MlDister Of' State in the Min-
istry of Food and' ,Agriculture (Dr. 
Ram Subhag Singh): (a) and (b). No 
scientific studies haVe been conducted 
on the usefulness of the Radio in dis-
seminating information to i'armers to 
improve their agriculture, However, 
experience has shown in this country 
that the rural broadcasts beamed to 
farmers are very useful to them in 
their day-to-day agricultural work. 

Useful 'agricultural programmes are 
planned and brc.adcast fl;Dm All India 
Radio Stations every day ,for the use 
of farmers. Community listening and 
the organisation of Radio Farm 
Forums are being encouraged in the 
viUages in all the States of India and 
necessary facilities are being provided 
for the purpose. 

Areeanut Cultivation 

'7%. Shri Himatsingka: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(oa) whether any l n;~ 
scheme for arecanut cultivation has 
been ch'alked out by the Indian Cen-
tral Arecanut Committee; and 

(b) if so, the details thereof? 

The Minister 01 State In tbe MIa-
istry of FOOd and Agriculture (Dr. 
Ram Subhag Singh): (a), Yes. 

(b) The Indian Central Arecanut 
Committee, in collaboration with the 
arecanut growing States, is executing 
a plan for increasing the per acre 
yie!d Of arecanut in the country by 
employing various measures like dis-
tribution of seedlings and provision 
for irrigation facllities, plant protec-

tion measures and fertilisers. The 
production of this commodity in the 
country is targetted to be raised to • 
level of 1,05,569 metric tonnes at the 
end of Third Five Year P!an from a 
level of 96,031 metric tonnes at the 
end of Second Plan. 

Besides the above programme the 
following schemes huve been under-
taken by the Committee under its 
direct control for the development of 
arecanut: 

(i) Scheme on cooperative mar-
keting. 

(il) Publicity '<Ind propaganda for 
arecanut development. 

(iii) Distribution of quality seed-
lings from its Research Sta-
tions. 

(iv), Advice to individual grower. 
in the field of Ilrecanut 
development. 

~r it miT 

,,~ lr~~: ~ 

~~l :~i f 'li'lTrnf' : 
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(11l) ~ i'  ~' i '~ 
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~~ ~; ;;~ if ;lmr (P..ll 
~;r~ l!ri ) : ('fI) ;;ft ~ 

(11l) ~~~ 
Shipping Tonnage 

74. Shri Vishwanatb, Pandey: Will 
the Minister of TraDSIIOrt be pleased 
to state: 

('<I) whether it is a fact that the 
National Shipping Board has set up • 
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Cammittee to assess the volume of 
traffic and shipping tonnage to be 
acquired during the Fourth Plan; and 

(b) if so, the suggestions and re-
commendations of the Committee? 

The Minister of Shipping in the 
Ministry of Transport (Shrl Raj Baha-
dur): (a) Yes, Sir. 

(b) The recommendations of the 
Committee have not been received 
by Government so tar. 

Donble Platforms on StatiOlJS on N. 
RaIlway 

76. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state: 

(a). whether it is a fact that some 
cases of providing double platforms 
et various Railway stations on the 
Northern Railway are pending; and 

(b) if so. the names of the stations 
which will be provided double plat-
forms during 1964-65? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) No Sir; no such proposals 
ere pending. 

(b) Does not arise. 

Quarters for Posts aDd Telegraphs 
Employees, Punjab 

77. Shri Daljit Singh: Will the 
Minister of Posts aDd TelegraPhs be 
pleased to state: 

(a) the number of projects for 
construction of q u'arters for Posts and 
Telegraphs employees :functioning in 
Punjab et present; and 

(b) the time by which the proposed 
projects will be campleted? 

The Deputy MInister in the Depart-
ment of Posts and Telegraphs (Shrt 
BlaapvaU): (a) and (b). 20 units of 
staff quarters are nearing completion. 

20 units of staff quarters will be 
taken up shortly for construction. 

Class I Posts in Posts u.d Telegraphs 
Department 

78. Shri Daljit Singh: Will the 
Minister of Posts and Telegraphs be 
pleased to state: 

(a) the number of posts of Class I 
Officers filled up in the Posts and 
Telegraphs Department during the 
last ten yeads, circle-wise; and 

(b) the number of such Officers be-
longing to Scheduled Castes and 
Scheduled Tribes, circle-wise? 

The Deputy Minister in the Depart-
m'!nt of Posts and Telegraphs (Shri 
Bhagavati): (a) and (b). It is presum-
ed the question relates to direct re-
cruitment to Class I· ~r i  Re-
cruitment to such Services/Grades/ 
Post! in the Posts and Telegraphs De-
partment is made on an all India 
basis and not on circle basis. 251 
candidates were recruited in various 
Class I Services/Grades/'Posts ia l:,~ 

Posts and Telegraphs Department 
during the last ten years ending De-
cember, 1963, against the quota meant 
for direct recruitment out of which 8 
belonged to Scheduled Castes and' 2 tn 
Scheduled Tribes. 

Fertllizers 

79. Shri Daljit Sinch: Will the Min-
ister of FOOd and Agriculture be 
pleased to state: 

(a) the price of fertilizers produced 
in India, factory-wise, during 1963; 
and 

(b) the price of fertilizers imported 
during 1963? 

The Minister of State in the MiDis-
try Of Food and Agricn!ture (Dr. Ram 
Sabha&' Singh): (a) and (b). A state-
ment giving the required information 
in so far as fertilizers marketed 
through the Central Fertilizer Pool 
of the Ministry of Food and Agricul-
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ture are concerned, is laid on the Table 
of the House. [Placed in Library. See 
No. LT-225/64]. 

Air india Ballding 

BO. Shri Bade: Will the Minister of 
Transport be pleased to state: 

(a) whether it is a fact that Air 
India is going to construct a building 
with a view to bringing all the ad-
ministrative offices at Bombay under 
a single roof; 

(b) if so, the name of the architect 
and whether he is an Indian or a 
foreigner; and 

(c) if he is a foreigner the total 
foreign exchange released for this 
purpose and the cost of the cpnstruc-
tion of the building? 

The Deputy l\;Iinister in the MJnls-
try of TraDspo'"rt (Shri Mottiuddin): (a) 
to (c). The Air-India Corporation pro-
posed to construet an administrative 
building to hOuse their administrative 
offices excluding their stores Clearing 
Seetion at an estimated cost of Rs. 1.50 
crores. An American arehitect, in-
volving payment of a fee of $60,000, 
was appointed by the Corporation 
with the approval of the Central Gov-
ernment. The Corporation had en-
tered into an arrangement by which 
the architects fee will' be paid by sale 
of transportation. 

The Corporation have since reviled 
their plans and propose to go in for a 
larger building. The whole matter 
is now under consideration of Gov-
ernment. 
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Navigation in Dhuleswari River 

82. Shrlmati Jyotsna Chanda: Will 
the Minister of Transport be pleased 
to refer to the reply given to Starred 
Question No. 497 on the 10th Decem-
ber, 1963 and state: 

(a) whether the scheme submitted 
by the Assam Government to make 
river Dhuleswari in Mizo hills navig-
able has since been considered; 

(b) if not, the reasons therefor; and 

(c) if considered, when it will be 
given effect to? 

The MinIster of Shipping in the 
Ministry of TrallSJlOrt (Shri Raj 
Bahadur): (a) to (c). The matter is 
still under examination in conSUltat-
ion with the Government of Assam. 

Railway Over-Bridge at Tirur 

84. Shri Koya: Will the Minister of 
Railwa711 be pleased to state whether 
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the Government of Kerala have agreed 
to meet their portion of the expenses 
in the construction of the railway 
over-bridge at Tirur (Kerala)? 

The Deputy Minister In the MiDlstry 
.1 Railways (Shri S. V. Ramaswamy): 
Yes, Sir, during the year 1964-65. 

Labour Cooperatlv •.. 

15. 8hri P. R. Patel: Will the Minis-
ter of CommUDity Development aDd 
Cooperation be pleased to state: 

(a) the number of labour coopera-
tives registered in each State as on 
the 1st January, 11164; 

(b) whether there are labour c0-
operatives executing works at places 
more !!han fifty miles from the per-
manent residence of labour memben 
or cooperatives; and 

(c) if so how the labour members 
get work imd how far principles of 
cooperation are implemented? 

The Deputy Minister In the Minis-
try of Community Development anc1 
Cooperation (Shri Shyam Dhar 
Misra): (a) There were 2872 labour 
cooperative societies in the country as 
on 30-6-1962 as shown below:-

Andhra Pradesh 
Assam 
Bihar 
Gujarat . 
J&K 
Kerala . 
Madhya Pradesh 
Madras. 
Maharashtra 
Mysore . 
Orissa 
Punjab 
Rajasthan 
Uttar Pradeshl 
West Bengal . 
Union Territories 

TOTAL' 

217 
3 

30 
255 

r 
69 
79 
48 

465 
24 
54 

I025 
439 

8r 
3 

79 

The figures as on 1-1-1964 are not 
available. - \', 

(b) and (c). This Ministry is not 
aware Of any society executing works 

at places more than 50 miles from the 
permanent residences of its members. 
The labour cooperative societies are 

r i~ bodies. They execute 
works according to their capacity and 
as decided by their board of manage-
ment. Normally a labour cooperative 
society works within the area ot 
operation as defined in the bye-law. 
Of the society. 

Trains Bet1l'_ Kadi-Bechrajee-
Chanasma 

86. 8hrl P. R. Patel: Will the Minis-
ter of Railways be pleased to state: 

(a) whether it is a fact that slow 
speed is imposed on trains running 
between Kadi-Becnrajee-Chanasma 
(Ranoj) and between Chanasma-Harij 
and also Mehsana-Patan-Kakoshi due 
to worn out and light rails and 
sleepers; and • 

(b) if so, when the rails and sleepers 
are proposed to be changed so that 
speed may be increased? 

The Deputy Minister in the Miuls-
try 01 Railways (Shri S. V. Rama-
swamy): (a) There are speed restric-
tions over parts of these sections. 

(b) Renewal on Chanasma-Harij 
section has been sanctioned and the 
work is expected to be completed by 
the end of 1965. Renewals on Katosan 
Road-Bechrajee-Chanasma-Ranuj and 
Mehsana-Patoan-Kokoshi sections 
will be undertaken during the current 
(3rd) Plan and are expected to be 
completed in 1967. 

Price of Fodder 

87. Shri Kami Slnghji: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the rate of Rs. 3 per 
maund for sale of fodder in the 
famine-affected areas of Rajasthan as 
decided in a meeting held on the 13th 
December, 1963 has since been imple-
mented; and 

(b) if not, when it is likely to be 
implemented? 
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The MbIlster of State in the MbIls-
try of Food and Agriculture (Dr. Bam 
Subhag Singh): (a) and (b). The 
Government of Rajasthan have issued 
instructions to all Collectors in the 
State on 13th January, 1964, that 
fodder from the fodder depots in the 
scarcity affected areas will be sold 
at the subsidised rate of Rs. 3 per 
maund. The subsidy i.e. the differ-
ence between the actual cost of fodder 
F.O.R. depot and the sale price of 
Rs. 3 will be met exclusively by the 
Government at the depots run by the 
Government and 50% by the Govern-
ment and 50% by the charitable insti-
tutions where the latter are running 
the depots. 

BaUway Accidents 

1\8. Shri D. D. Mantri: Will the 
Minister at Railways be pleased t? 
state: 

(a) whether there have been any 
railway accidents in India' during the 
period December 22, 1963 till today; 
and 

(b) if so, the details of the same? 

The Deputy Minister in the MinIs-
try of Railways (Shrl S. V. Rama-
swamy): (a) and (b). There !have 
been 111 accidents in the categories 
Of COllisions, derailments, fires in 
trains and trains running into road 
traffic at level crossings on the Indian 
Government Railways during the 
periDd from 22-12-1963 to 21-1-1964. 
The details of these accidents are 
given below:-

Daapa PcIIIi 'RaUway Colo.,. 

89. Shri B. C. Soy: Will the Minister 
of Railways be pleased to state: 

(a) whether it is a fact that at 
Dangua Posi railway colony there 
does not exist daily marketing faci-
lities; and 

(b) if so, the steps to be taken in 
this respect? 

The Deputy Minister in the Minls-
try of Railways (Shrl Shahnawaz 
Khan): (a) and (b). Though there is 
no marketing facilities in Railway 
Colony, a bi-weeklY market is held 
just outside the Railway Colony. The 
provision of a market at this station 
is under examination. 

Agricultural Production 

:.10 r 811rl B. C. Soy: 
. l8hrj P. R. Chakraverti: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether 'a conference was 
recently held for eastern regiOn to 
boost up agricultural production in 
that region; 

(b) if so, the decisions taken and 
the conclusions arrived at; and 

(C), how they are going to be imp-\ 
lemented? 

The Minister Of State in the Minis-
try Of FOOd aDd Agriculture (Dr. 

No. of Ram Sabhag Singh): (a): Yes. The 
Category Accidents. Conference was held at Calcutta on 

23rd and 24th January, 1964. 

Collisions 5 

~r il n  71 

Fires in trains 15 

Trains running into road traffic 
at level crossings. 14 

TOTAL . III 

(b) and (c). Important decisiDns 
drrived oat in. the Conference and the 
action proposed to be taken by the 
State Governments in the eastern re-
gion are as fo11ow:-

(1) Need for administrative co-ordi-
nation at the State, District, Block 
and Village levels. 
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The State Governments ure propo-
sing to entrust a senior officer with 
the powers and duties to look after 
the co-operation of concerned Depart-
ments in the State and would also be 
making suitable arrangements for co-
ordination at District, Block und Vil-
lage levels, with such modifications 
as are considered necessa,ry according 
to local conditions. 

(2) Implementation of intensive 
cultivation programme in this region 
particularly for rice and jute. 

Stutes agreed to take up such 
schemes and strengthen the stall' to 
the extent possible. They haVe also 
agreed to make necessary arrange-
ments for adequate supplies of ferti-
lisers, pesticides, seeds etc. 

(3) Adequate provision of credit for 
agricultural development particularly 
in the intensive -Cultivation districts. 

Reserve Bank has agreed to take 
a liberal view in the matter subject 
to the cond:tion that State Govern-
ments would make utmost ell'orts for 
revitalising the co-operative struc-
ture in the States especially the 
Central Co-operative Bank and Pri-
mary Co-operative Societies, on the 
lines indicated by them. 

(4) Need for the provision of funds 
for utilisation of un-utilised irriga-
t:on potential. 

To facilitate simultaneous actio)l in 
the ~ ri l r l fields in regard to 
advance development action, along 
with the construction of irrigation 
projects, it has been suggested that 
adequate funds may be provided 
under" a new head 'Area Programme 
for Irrigation Projects' under the 
major head "Agricultural Program-
mes". During the recent Annual Plan 
discussions for the year 1964-65, this 
requirement was kept in view and 
some outlays were recommended for 
different States to be revised as con-
sidered necessary by them in due 
course after detailed examination. 

(5) Reduction of electriCity rates at 
least to the level of !i np per unit 
which is considered economical for 
agricultural purposes. 

State Governments agreed to con-
sider the matter. 

Railway Lines in Maha:rashtra 

91 Shri LOnikar: Will the Minister 
of RailwayS be pleased to state: 

(a) whether (i) Sholapur-Bhir-
Aurangabad, (ii) Lutur Parli-Varij-
nath, (iii) Adilabad-Chanda railway 
lines have been recommended by the 
Government of Maharashtra for inclu_ 
sion in the Fourth Five Year Plan; 

(b) whether Governmet is aware 
Of the pubUc demand of Marathwada 
fOr conversion of Manmad Purn'3. rail 
line to broad gauge; and 

(c) whether Government propose 
to consider the demands Of this back-
ward area and include the railway 
lines of th:s area in the Fourth Five 
Yesr PI'an? 

The Deputy Minister in the Minis-
try Of Railways (Shri S. V. 
Ramaswamy): (a). The Maharashtra 
government had included these pro-
posals in their recommendations for 
the construction of new lines during 
the Third" Five Year Plan. Fresh 
proposals for new lines for the Fourth 
~ n have not so far been called for 

from the State Governments. 

(b) Yes. 

(c) The frame work for the Fourth 
Plan lras still to fully crystallise, and, 
as such, it is too early to say any-
thing in the matter. 

a.oo hrs. 

OBITUARY REFERENCE 

Mr. Speaker: I have to infonn the 
House of the sad demise of Shri B. N. 
Khardekar who passed away at Kolha-
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pur on the 26th December, 1963, at 
the age of 60. He was a Member Gf 
the Constituent Assembly of India 
during the period 1948-49, and of the 
First Lok Sabha during the years 
1952-57. 

We deeply mourn the loss of this 
friend. I am sure the House will join 
me in conveying our condolences to 
the bereaved family. 

The House may kindly stand in 
silence for a short while to express 
its sorrow. 

(The Members then stood in silence 
j07' a short white) 

lZ.01 hrs. 

CONVICTION OF MEMBER 

Mr. Speaker: 1 have to inform the 
House that I have received the 
following communication, dated the 
7th February, 1964, from the Magis-
trate, First Class and Additiona] 
District Magistrate (Judicial), Bhopal: 

"1 have the honour to inform 
you that Shri Homi F. Daji, Mem-
ber, Lok Sabha ..... . 

Some Hon. Members: He has already 
come here. 

Mr. Speaker: It further reads: 

" .... was tried in the Court of 
Magistrate, First Class, Bhopal, 
Madhya Pradesh (before me), on 
the charge under section 188 of 
the Indian Penal Code, for wil-
fully contravening and disobeying 
the duly promulgated order of the 
Superintendent of Police, Bhopal, 
regarding the prohibition of more 
than 4 persons passing through 
the regulated area and creating 
noise and disturbance, thus caus-
ing or likely to cause annoyance 
and/or disturbance to the Members 
of the Vidhan Sabha, Madhya 
Pradesh, in lession 

The Police presented the com-
plaint at 4.45 p.m. on the 7th 
February, 1964, aRd the same day 
Shri Homi F. Daji, on pleading 
guilty, was convicted of the offence 
punishable under section 188 of 
the Iridian Penal Code and was 
sentenced to pay a fine of Rs. 25 
and in default to undergo simple 
imprisonment for five days. He 
failed to pay the fine and hence 
was sent to jail.". 

Shri A. P. JaiD (Tumkur): He must 
be tried here also for making noise! 

lZ.03 hn. 

Re: MOTIONS FOR ADJOURNMENT 

Mr. Speaker: 1 have got notices of 
a large number of adjournment 
motions and in many cases more tho 
one from the same party, as well as a 
large number of cailing-aUention-
notices. 

It has been the rule here, since we 
started working this new Constitution 
of ours in 1950 under which the Presi-
dent has been pleased to give us his 
Address every year, that when the 
Address is being discussed, no 
adjournment motion is allowed during 
that period. That ruling by the 
Speaker of 1951 since we started this 
for the first time has gone on. 

Shri Hari Vishnu Kamath (Hoshan-
gabad) : Not ordinarily allowed. 

Mr. Speaker: In our rules, it is laid 
down that the matters which are 
mentioned in the Address can be dis-
cussed, but we have established a 
practice that even matters that are 
omitted in the Address can be discus-
sed here. 

There is one other thing. Simul-
taneously with the notices of those 
adjournment motions as well as calling 
attention notices, I have also received 
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notices of amendments in connection 
with the Address on the same sub-
jects and, in many cases, by the same 
Members, where they have given it 
in the usual form, that they regret 
that this has not been done or that 
has not been done or some other 
situation exists. 

Under these circumstances, han. 
Members would kindly appreciate thaY-' 
it would only be a duplication if we 
set apart time first for separate dis-
cussions on the same subjects and 
then deal with them during the debate 
on the President's Address. What I 
would put before the House is that 
first we should discuss the Address 
of the President to Parliament and 
then if any particular subject is not 
sufficiently discussed during that dis-
cussion, we can see .... 

Some Han. Members: No, no. 

Mr. Speaker: Order, order. Let me 
conclude. 

Shri S. M. Banerjee (Kanpur): 
There were mass kiilings in Pakistan 
and exodus from there .... 

Shri P. K. Deo (Kalahandi): An 
adjournment motion is a censure 
motion. 

Mr. Speaker: The Opposition has 
always been claiming that. I have 
no dispute with them in that asser-
tion, that it has aa element of censure, 
1hough there is nothing in the rules 
that says that. But I do not want to 
join issue on that point. Even if it 
is so, and the Opposition has greater 
advantage if they have it in the 
adjournment motion, I would have no 
objection. But they would be the 
losers. They should think OVer it. r 
am requesting the hon. Members of 
the Opposition just to sit with me 
this afternoon and then decide what 
would be in their own interest in 
these circumstances. If they insist on 
the adjournment motions, probably I 
would not have any objection in 
admitting one. But each Group shall 
have to choose one adjournment 

motion that it wants to press and then 
I will see whether it is in order and 
whether I can allow it or not. 

That "is my submission to the House, 
that probably it would be in the 
interest of the Opposition themselves, 
if we have the discussion on the 
Address first. Then they will have 
longer time to discuss .... 

An BOD. Member: No. 
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Shrl Dajl (Indore): Under what 
rule? 
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Mr. Speaker: It is simple procedure. 

S!Iri Surendranath Dwivedy (Ken-
drapara): As you have already 
o:,served, there is an element of 
censure in an adjournment motion. 

Mr. Speaker: 1 do not want to join 
issue on that. 

Shri Surendranath Dwivedy: If we 
discuss the same matters during the 
course of the debate on the President's 
Adoress, I do not think we get that 

~ "i '  On the adjournment 
motion, the House itself will vote and 
the House's opinion will be known on 
the specific matter, how the Govern-
ment has failed. 

Mr. Speaker: Shri Mukerjee. 

Shri P. K. Deo: On a point of 
order. 

Mr. Speaker: Shri Mukerjee. 

Shri P. K. Deo: On a point of order. 

Shri H. N. Mukerjee (Caicutta 
Central): There cannot be a point 01 
order in regard to nothing. 

Mr. Speaker: Nobody has any point 
of order when something is repeated. 

Shri P. K. Deo: No, Sir. It will 
Bot be repeated. 

Mr. Speaker: He may resume Ilia 
seat. Let me hear the point of order. 

Shri P. K. Deo: Before you proceed 
to the Calling Attention, I think you 
appreciate the importance of the 
whole issue, and we respectfully bow 
to your ruling that the leaders of the 
various parties should meet in the 
afternoon and decide regarding the 
fate of the adjournment motion, but 
before you make any decision on the 
adjournment motion, you should not 
allow this Calling Attention to pro-
ceed, because it is more or 'less on the 
same subject. If you concede the 
Calling Attention, then it loses all 
importance. 

Mr. Speaker: I am taking up all the 
adjournment motions and the calling 
attention notices together at this 
moment to decide the principle. 

Shri H. N. Mukerjee: If I may, I 
would submit, first of all that it is 
not so much a question of the con-
venience in the order of discussion as 
a matter of principle, a matter in 
regard to the rights of Members of 
the House which is involved. It is in 
regard to that that I would ask for 
your support. What has happened on 
this occasion is a very exceptional 
circumstance. 

Mr. Speaker: Let him not go into 
the merits. 

Shri H. N. Mukerjee: I am not 
discussing the merits of the matter, 
but in order to point out the kind of 
decision which the Chair should be 
assisted to make, I have to refer to 
ilidt. 

You have referred to an older deci-
sion of the Chair that when the Presi-
dC?1t's Address is going to be discus-
sed, no adjournment motion is to be 
permi,ted in regard to any of the 
matters mentioned in that Address. 
My submission is that, with all 
respect to that particular deci-
sion, it cannot be rigid and irre-
vocable like the laws of the Medes and 
Persians, because on this occasion very 
exceptional things have taken place. 
As we come to this House, we come 
agitated because of certain things 
which have taken place in our country 
as well as in a contiguous country. 
Therefore, we gave notice of the 
adjournment motions, and I think to 
the adjournment motions almost every 
party in the Opposition have been 
signatories. 

As has been pointed out already, 
there is a qualitative difference bet-
ween an adjournment motion and a 
Calling Attention matter. There is 
also a qualitative difference between 
discussion of an adjournment motion 
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and discussion in the course of the 
President's Address. The President's 
Address gives us a complete cons-
pectus of the position, and we have 
to take the President's Address with 
all due respect, and we can, of course, 
-concentrate on one or two particular 
points, but we have to fill the entire 
picture, and filling the entire picture, 
we may not be inclined towards cen-
suring the Government in those pre-
cise terms w,hich an adjournment 
motion, by implication, enables US to 
do. Therefore, it is quite important 
as a matter of principle, quite apart 
from the convenience of discussion in 
this House and the opportunities 
which more Members might have in 
regard to participation, quite apart 
from that, quite apart from the con-
venience aspect of the matter, it is 
a matter of principle that adjourn-
ment motions, which are the right of 
the Members to give notice of, should 
not be made light of. 

VVhat bappens is that adjournment 
motions are sometimes converted into 
calling attention matters, because the 
idea is that we get information'. In 
regard to information, we are not 
merely dependant upon what the 
Ministers choose to say, and you here 
can take judicial notice of 'already 
ascertained reports which have 
appeared in very reputable news-
papers and other sources, and you, 
off your own bat, can surely assist 
Members of the Opposition in getting 
a discussion by way of an adjourn-
ment motion. This is a matter of 
principle involved. That is why I 
believe you should give permis-
sion. 

Shri N. C. Chatterjee (Burdwan): 
With great respect, may I draw your 
attention to Chapter IX and Chapter 
XVI of the Rules of Procedure? 

You have been good enough to allow 
this Calling Attention to a matter of 
urgent public importance. If you look 
at Chapter IX, the eore of the matter 
there also is of urgent public import-
ance. Having regard to the terrible 
thinp that have happened in East 

Bengal and the consequent repercus-
sions and other events that have hap-
pened, you have rightly pointed out 
and admitted that it is a matter of 
urgent public importance. May I 
point out that rule 58 in Chapter IX 
states: 

''The right to move the adjourn-
ment of the House for the pur-
pose of discussing a definite matter 
of urgent public importance shall 
be subject to the following res-
trictions, namely, ...... 

I submit that all these conditions we 
have fulfilled. When the rule or 
bylaw prescribes certain condition 
and if the conditions are fulfilled, it 
is mandatory, I submit with great res-
pect, that the authority exercising the 
rule permits the discussion and the 
right of the hon. ~r  should not 
be made light of. I need not read 
clauses 1 to 8; all these conditions 
were fulfilled. The general debate on 
President's Address would not come 
within clause 6. The motion shall not 
anticipate a matter which has been 
previously appointed for consideration. 
No matter has been previously 
appointed for consideration at all 
Therefore, I submit that the condi-
tions prescribed under rule 58 have 
been fulfilled and no restriction should 
be imposed. So, I submit with great 
respect that our right should be res-
pected. The essence of the matter is 
urgent public importance, continuing 
tension and threat to the peace and 
security of India. Therefore, I res-
pectfully submit that the adjourn-
ment motion should be allowed. 

Mr. Speaker: There is no doubt 
about that; I thought it was a matter 
of urgent public importance and 

r~f r , I admit\ed it as a calling 
attention notice ...... (I'IItermptions). 
Order, order. Hon. Members should 
listen to me first. I shall read he 
ruling of the Chair on 7th August 
1951. On a motion tabled by Prof. 
Shibbanlal Saksena to discuss the fail_ 
ure of Government to take adequate 
steps to prepare the civil population 
of India to meet the threatened inva-
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Bion of our territory by Pakistan, the 
Deputy-Speaker said while disallow-
ing the motion: 

"Only yesterday the President 
delivered his address to the House 
and I believe two days have been 
allotted for the discussion of the 
address and if hon. Members 
would like to have another 
day for the discussion, I hope Gov-
ernment will agree to it. The 
House has much time at its dis-
posal and I feel that this is not a 
matter which should be raised in 
the House by way of an adjourn-
ment motion." 

Shri Hari Vishnu Kamath: Is it 
not clear from that that the Deputy-
Speaker said that the Members 
wanted anot"er full day for discus-
sion of iliat particular matter? That 
is, apart from the President's 
Address. 

Mr. Speaker: If the House wants it, 
I will have no objection even to that. 

Shri Nath Pai (Rajapur): But what 
we cannot grasp is the mysterious 
metamorphosis by which an adjourn-
ment motion gets converted into a 
calling attention motion. 

Mr. Speaker: I was going to read 
that also. There is a proviso to rule 
193 under which notices are given 
for adjournment motions. If an early 
opportunity is otherwise available for 
the discussion of the matter, the 
Speaker may refuse to admit the 
notice of that adjournment motion. 
That is provided there. Is there a1* 
early opportunity or not? I ask the 
Members. 

Shri Nath Pai: .Not in the form in 
which it is sought. 

Mr. Speaker: The hon. Members 
may insist on the same thing again 
and again. The ruies are very clear; 
the ruling of the Speaker is very 
clear. The hon. Minister has already 
informed me that he is going to make 
a statement. 

Shri S. M. Banerjee: We have heard 
enough statements. 

Mr. Speaker: If the hon. Members 
want that a "articular time might be 
fixed during that debate for this parti-
cular subject alone, it can be done. 
Otherwise they would get only 21 
hours. They may have 3 or 4 hours. 

Shri Hari Vishnu Kamath: The 
whole day. 

Mr. Speaker: If the House wants 
whole day .... 

Shrimati Renu Chakravartty: If it 
is the will of the House-as this is a 
mattcr of such urgency, something 
that has emotionally and politically 
roused the people of this country-
nn1 you are prepared to give us time 
to discuss that for four or five hours 
or for a day which may be decided 
now, I do not understand why we 
cannot put aside other matters and 
discuss it today as an Adjournment 
Motion because it is a matter not only 
of urgent public importance but it 1a 
a matter about which certain acts of 
omission and commission have been 
made and on which I submit we want 
to censure the Government. 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
So far as the allotment of time is 
concerned, the Government is pre-
pared to abide by what you decide. 
We are thinking of having four days 
for discussion of this subject on the 
Business Advisory Committee's deci-
sion, but so far as the Government is 
concerned, we are proposing four days 
already which is quite enough; but if 
for this particular purpose, as you 
say. they want more time, the Gov-
ernment will be prepared to do that. 

Shrimati Renu Chakravartty 
(Barrackpore): We want you to 
admit this as an Adjournment Motion. 
(Interruption) . 

Several Hon. Members rose-
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Mr. Speaker: Order, order. How 
can I have it when there is a definite 
ruling of the Deputy-Speaker. I am 
not going to overrule that ruling that 
is there? (lnteTT1Lption). 

Shri S. M. BaIlerJee: The rulings 
may be there but yOu know very well, 
and we very well know-{Interrup-
tion) . 

Mr. Speaker: Shri Banerjee knows 
that much better than I: that the 
Speaker cannot overrule the Deputy-
Speaker's rlllin~  

Shri S. M. Banerjee: Just a second, 
Sir. I submit that point for your 
reconsideration. It is a matter which 
should not be rejected merely on a 
technical ground. Lives have been 
lost and property has been destroyed; 
but you have said that we cannot 
discuss it merely because the Deputy-
Speaker said something. (Interrup-
tion) . 

Mr. Speaker: Order, order. There 
ought to be respect shown to the 
ruling, whether it be by the Deputy-
Speaker or the Speaker. (Interrup-
tion). Order, order. I am n'ot able 
to hear. 

Shrl Tridlb Kumar Chaudhuri 
(Berhampur): The ruling of the 
Deputy-Speaker which you have 
cited does not lay down allY general 
principle as such. As we understand 
it, in 1950 or 1951, the Speaker had 
not laid down or given a direction 
from the Chair that no Adjournment 
Motion should be allowed at the time 
of discussion of the President's 
Address. The ruling that you read 
out only says that on a particular 
motion on a particular occasion, the 
Deputy-Speaker who was then in the 
Chair did not allow that. But that 
does not lay down as a general prin-
ciple that in such circumstances as 
these, when the whole country is con-
vulsed, when the entire army has to be 
moved, when the Commander-in-
Chief goes to a particular town to 
~  to the deployment of the army 
for a particular purpose, these things 

cannot be discussed and that we 
cannot censure the Government for 
all its failure and acts of omission 
and commission. That is what 1 
wanted to point out. 

Mr. Speaker: 1 do not think there 
is any further discussion necessary. 

Shri Tyagi (Dehra Dun): My party 
has not spoken at all on this matter 
and so may I also make a submission? 

Mr. Speaker: Shri Surendranath 
Dwivedy. 

Shrl Surendranath Dwivedy: Since 
the Minister of Parliamentary Affairs 
was prepared to concede that we may 
get a day for this, may 1 suggest that 
we may discuss this specific matter 
tomorrow and. start i~ i n on the 
President's Address the next day? I 
think that will be all right, because 
this matter is very urgent and it 
exercises the mind of the whole coun-
try, and so, when Parliament has met. 
it should first take up that matter, 
and let us discuss it. The whole of 
tomorrow may be allotted for it. 

Shri Tyagi: May I also make a 
submission? It is a matter on which 
not only this House but the whole 
of India feels concerned. So, I wel-
come that idea, that suggestion which 
you gave, namely, instead of an 
Adjournment Motion-

Some Hon. Members: No, no. 
(InteTT1Lption) . 

Shri S. M. Banerjee: There is agi-
tation in the country. 

Mr. Speaker: Order, order. 

Shri Tyagi: They can do as they 
choose. (i!nterruPtion). 

Mr. Speaker: 
must be heard. 

Order, order. He 

Shri Tyagi: I want to submit 
humbly that it is a matter which will 
have an effect on our foreign policy 
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[8hri Tyagi] 
and also on foreign countries and 
their attitude. 

Shrimati Renu Chakravartty: Have 
a secret session. 

Shri Tyagi: If an Adjournment 
Motion on such an important issue is 
defeated, as it is sure to be defeated, 

. it will have a bad effect, and the effect 
of that defeat will be against the 
interest of India. I therefore submit 
·that the Opposition might co-operate. 
It is a joint effort of the whole nation. 
Let us come out-(InteTruption). 

Some Hon. Members: Hear, hear. 

Sh:i Taygi: Let us come out with 
a positive proposal which may be uni-
versally, unanimously accepted. 

Mr. Speaker: Order, order. I do 
not think th'l!re is any further discus-
sion necessary. I have already spent 
25 minutes on this and nothing more 
is necessary. I know that han. Mem-
bers from n ~l are very much agi-
tated, rather the whole country ill 
agitated .... 

Shri S. M. Banerjee: I do not come 
from Bengal; I come from India. 

Mr. Speaker: I know that he comes 
from India and he takes interest in 
anything that comes up. (InteTTUp-
tions). So far as any doubt ab'out the 
decision is concerned, that is not 
proper, ;)ecause the decision is there 
and we ought to respect it. That is 
not the only one. There is another 
by the Speaker as well-I am sorry; 
it is not by the Speaker; it is also by 
·the Deputy-Speaker. 

Shrl Nath Pal: What was the oeea-
sion when the decision was given? 
That sh:llil:J. also be considered. 

Mr. Speaker: Of ·course, I admit it 
is extraordinary. There is no doubt 
about it.· But we should not depart 
from the wholesome practice that we 
have got. I agree with that ruling 
that when there is an immediate 
-opportunity to discuss the same thing, 

no adjournment motion. can be aHow-
ed. That is very clear to me and I 
cannot depart from it. Now a sug-
gestion has been given that it might 
be taken up tomorrow first of all. I 
am agreeable that this may be dis-
cussed first of all and let it be discus-
sed for the whole day tomorrow. 
(lnteTTUptions) . 

Shri Bade (Khargone): It may be 
in the form of an adjournment motion. 

Shri S. M. Banerjee: In what form 
will it be discussed tomorrow? 

~T ~' l  : (~ ",  

~~, ~ f~ ~ lJif ~ 

'!!I'EIl'!ll ~~ : if.\' ~ 'ii1 mr 
fw, War W'i ~ io ~ I 

~1 , ~ : ~ i!it iifl(I' ~ 

~ ~, irU iifl(I' lJif ~ I 

~;; ll ~~ : W'i ~ io ~ 
~ irU iifl(I' lJif iTf~ 

~T~1;f 1;fr~: ~~ ... 

~~:~~i ~~ 
~~~~~~  

Hon. Members have asked on what 
motion it will be discussed. Shri 
Tridib Kumar Chaudhuri has given an 
amendment that "At the end of the 
motion the following be added-

"but regret that there was 
inadequ ate reference to the com-
munal hoiocaust directed against 
the minorities in East Pakistan in 
Khulna, Narainganj .... 

Shri Bade: Our request is that it 
may be discussed in the form of . an 
adjournment motion. If by reading 
this you want to satisfy us, we will 
not be satisfied. 
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Mr. Speaker: If he is really deter-

mined not to be satisfied, then I have 
nothing to say. But I have already 
said that I stick to the ruling that has 
been already given that no adjourn-
ment motion would be allowed when 
the President's Address is being 
discussed. 

-ii , ~ l;;r f ~ ~ a'fi' ~ 
~ ;;:ri<: ~ f.r;\"lr '!iT ~ ~, 
~<'f rf~~~' '~~ :"f  I 
;rtR ~ eft ~ ~ ~ f'I; llf~ m<R 
~~f~ ~i ~< l' 

~ if@ f~, eft ~ 'liT mm 
'In' ~ ~ ~ m<i'!iT<: ~ <r,f ~ m"if 
~~ 

;;:r ;~~ ~r  : tTT'T ~ :omt, if 
:~ ~ ~"i'lT I 

if ~ ~ ;rmrr ~ f~ WI<: 
r~'liT ~~~ 

ifT' ' 1'i ;f~~< l'~i ;~  
ifT'IiTlI'Gr m '!iT ~ 'fliT ~ .mt I 

'iit " ;;r r;;rf~ : ~ ~ 
'fiT 1f'J<'R ~ ~ f'fi mIT ~ ~ if; ~ 
~~~~~if :~~ I 
'fIfff'fi ~ m<R ~ ~ ~ m 
~ ~ i ~ 'liT 1frif f<'flIT ~, 
~ $ 'Flim ~ r m:ij; ~ f<;rlrr 
~ I WI<: ' li ~ m if 
~' i'  f<'flIT ~ eft W'!i1 <r,f ~ 
~ f1r.m I 

Shri A. K. Gopalan (Kasergod): It 
is not only an urgent matter, Sir, but 
it is a very serious matter. If it is 
only discussed during a regular 
motion and not as an adjournment 
motion, where is the seriousness of the 
subject. How can the seriousness of 
the subject be stressed if it is only 
taken as a regular motion? Whatever 
the procedure is and whatever the 
rulings on the subject may be, this is 
a very important and serious matter 
concerning the life and property of 

2007 (ai) LSD-5 

the people and therefore this must be 
considered on a special footing. 

Mr. Speaker: I would appeal to 
hon. Members one thing. I have 
taken the decision that I cannot accept 
it as an adjournment motion. I am 
sorry, I will stick to that ruling. 

Shri S. M. Banerjee: Even if any-
thing may happen in the country, 
even if people may be slaughtered .... 

Mr. Speaker: Order, order. He will 
kindly remain silent. I have heard 
ail sections of the House and I am 
giving my reaction. Certainly, they 
may not agree; they may be sometimes 
right as well. But I am just giving 
my decision at the moment, that I 
cannot admit these adjournment 
motions. 

Shri S. M. Banerjee: Should I take 
it that no adjournment motions will 
be admitted? 

IIlfT ~ r f~ : 'fIfff'fi ~ 'fTf'fi-
~i ~ ~~ ~ 
it ~' T "'9f'lit 'liT ~ ~ 
'!iT ~< r r ~ 'IT ~ 'J,'U ~ f~ 
~,~f~i ;;:ri<:~~fifi 

tTT'T ~ ~ ~ '!iT ~~ m 'In' 
00 ~ ~ - ~, ~ <'i'Tlf<ifi ~ 
~~  

IIlfT ~"T : mer 'fTf~ <tl' 
~' iT ~~l T~< l'~ 
'!iT? 

(Shri Brij Raj Singh and some other 
hen. Members then left the House.) 

Shri A. K. Gopalan: We do not 
agree with this and, therefore, we are 
also walking out. 

Shrimati Rena Chakravartty: We 
want to make it very clear that we 
are concerned not only about ·the 
minorities in East Pakistan but the 
failure o! the Government to protect 
the minorities in India. 
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Shri S. M. Banerjee: This Govern-
ment has failed .... 

(Shri A. K. Gopalan, Shrimati Renu 
Cha}<ravartty, Shri S. M. Banerjee 

and others then left the House). 
Shri Surendranath Dwivedy: Sir, 

I take it that we are discussing this 
matter tomorrow. There should be a 
motion either by the Government or 
by some of us saying that this matter 
be taken int.o consideration. Then we 
can mOve amendments and all that. 

Mr. Speaker: We cannot do that. 

Shri Surendranath Dwivedy: Then, 
how is it to be done? 

Mr. Speaker: Amendments have 
been given already. 

Shri Nath Fai: Pleas? give us s.ome 
guidance in' this matter. So far as 
the ruling is concerned, what we have 
followed is that there will be a full 
day debate on this subject and it will 
be held tomorrow. But it is not yet 
clear as to in what form we are sup-
posed to raise it. We have also given 
some adjournment motions. We have 
not waiked out because yOU have been 
good enough to allow a full day for 
this debate instead of ~ hours which 
is the normal procedure. May I know 
in what form the motion is to be 
moved and whether we are supposed 
to move it? 

Shri Ranga (ehittoor): May I sug-
gest, Sir, that on such important occa-
sions the Government themselves 
should come forward and say that 
such and such a situation be taken 
into consideration? 

Shri A. C. Guha (Barasat): Will it 
mean that this subject will not be 
discussed in the debate on the Presi-
dent's Address? That has to be 
clarified. 

Mr. Speaker: I have not said any-
thing about it. 

Shri Nanda: I am very sorry that 
some of our friends there have chosen 
to walk out. If they were really keen 
to have a proper and full discussion, 

after my full statement was before 
them we could have discussed it apart 
from any discussion taking place 
during the debate on the President's 
Address. If you will permit me, Sir, 
I shall make that statement and that 
could be the subject matter for dis-
cussion. 

Mr. Speaker: He says he is going to 
make a statement. Then a notice can 
be given by any Member that this be 
discussed. 

Shri Nanda: I will move it myself. 

Mr. Speaker: All right. He offe:s 
to move that this subject should be 
cliscussed. 

Shri Harl Vishnu Kamath: If 
remember right. some time ago, dur-
ing the last session you told the 
House that, apart from adjournment 
motion, there is a separate provision 
in the rules for censure of the Gov-
ernment. So, Sir. will you kindlY 
allow us to tab'e a motion for censure 
tomorrow'? 

Mr. Speaker: Not under the pre-
sent circumstances. At that time, I 
suggested it but nobody took the hint. 
Now the Home Minister. 

Shri Hari Vishnu Kamath: When 
did yOU suggest, Sir? I could not fol-
low. 

Mr. Speaker: I made th'3t sugges-
tion when there was so much heat and 
excitement; but nobody took the hint. 
Now, papers to be laid on the Table. 

12.35 brs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER THE MOTOR VEHI-
CLES ACT AND MERCHANT SHIPPING 
(APPRENTICESHIP TO SEA SERVICE) 
SECOND AMENDMENT RULES 

The Minister of Shipping in the 
Ministry of Transport (Shri Raj 
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Bahadur): Sir, I beg to lay on the 
Table a copy each of the fol,owing 
papers: 

(i) Following Notifications under 
sub-section (3) of section 133 of 
the Motor Vehic!es Act, 1 ~, 

making certain amendments to the 
Delhi Motor Vehicles Rules, 
1940:-

(a) Notification No. F 12/54/61-PR 
(T) published in Delhi Gaz-
ette dated the 17th October, 
1963. 

(b) Notification No. F. 12/221/62-
PR(T) published in Delhi 
Gazetb dated the 14th Nov-
ember, 1963. 

[Phced in Library. See No. LT-
2234/64]. 

(ii) The Merchant Shipping 
(Apprenticeship to Sea Service) 
Second Amendment Rules, 1963 
publi"hcd in Notification No. G.S.R. 
1838 dated the 30th November, 
1963. under sub-section (3) of 
section 458 of the Merchant Ship-
ing Act. 1958. [Placed in Library. 
See No. LT-2235/M]. 

(iii) Report of the Enquiry 
Committee about the accident at 
the Multani Ghat in the river 
Yamuna. [Plllced in Library. See 
No. LT-2236/64]. 

NATIONAL CO-OPERATIVE DEVELOPMENT 
CORPORATION (AMENDMENT) RULES 

The Minister of Community Deve-
lopment and Co-operation (Shri S. 1[. 
Dey): Sir, I beg to lay on the Table 
a copy of the National Co-operative 
Development Corporation (Amend-
ment) Rules, 1963 published in Noti-
fication No. G.S.R. 1933 dated the 21st 

'omber, 1963, under sub-section (3) 
Of section 22 of the National Co-ope-
rative Development Corporation Act, 
1962. [Placed in Libra.,... See' No. 
LT-2237/64]. 

Shri P. 1[. Deo (Kalah'8ndil.: Sir, 
this statement may be circulated. 

Mr. Speaker: Yes. 

AUDIT REPORTS OF INDIAN CENTRAL 
OILSEEDS COMMITTEE, LAC CESS 
CO,",,'MITTEE, ARECANUT COMMITTEE, 
INDIAN COUNCIL OF AGRICULTURAL 
RESEARCH AND THE INDIAN CENTRAL 
COCONUT COMMITTEE 

Tie l\1inister of State in the Minis-
try of Food and Agriculture {Dr. Ram 
Subhag- Singh): Sir. I beg to lay on the 
Table a copy of the following 
papers:-

(i) The Fertiliser (Control) Sec-
ond AJIlendmen( t>rder, 1963 
pub"ished in Notification No. 
S.O. 3428 dated the 14th Dec-
ember, 1963. under sub-section 
(6) of section 3 of the Essen-
tial Commodities Act, 1955. 
[Placed in Library. See No. 
LT-2238/64]. 

(ii) Audit Report on the accounts 
of the Indian Central Oilseeds 
Committee, for the year 1961-
62. [Placed in L;brary. See 
No. LT-2239/64]. 

(iii) Audit Report on the accounts 
Of the Indian Lac Cess Com-
mittee for the year 1961-62. 
[Placed in Library. See No. 
LT-2240/64]. 

(iv) Audit Report on the accounts 
of the Indian Central Areca-
nut Committee for the year 
1961-62. [Placed in Library. 
See No. LT-2241/64]. 

(v) Audit Report on the acco-
unts of the Indian Council of 
Agricultural Research for the 
year 1961-62. [Placed in Li-
brary. See No. LT-2242/64]. 

(vi) Audit Report On the accounts 
of the Indian Central Coconut 
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[Dr. Ram Subhag Singh] 
Committee for the year 1961-
62. [Placed in Librarll. See 
No. LT-2243/64]. 

lZ,37 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

COMMUNAL DISTURBANCES IN EAST 
PAKISTAN 

Mr. Speaker: Shri Hem Barua ... 

Shri Swell (Assam-Autonomous Dis-
.. tricts): Sir, before you call him, may 

I point out that I have also tabled a 
calJing attention motion on the same 
subject? But my name is not found 
there. So, will you kind!y allow me 
to put a question on this? 

Mr. Speak.er: All right. 

Shri Hem Darua (GaulYati): I call 
the attention of the Minister of Home 
Affairs to the following matter of 
urgent public importance and I 
request that he may make a statement 
thl!reon: 

The communal disturbances in 
East Pakistan resulting in heavy 
loss of life and property of the 
members of minority community 
and their influx to India and con-
sequential disturbances in West 
Bengal. 

The Minister of Home Aftairs (Shrl 
Nanda): Events in East Pakistan and 
parts of West Bengal during recent 
weeks have been a source of acute 
anxiety and distress for the whole 
country. The salient facts relating to 
these occurrences have been given in 
a Statement which I am laying on the 
Table of the House. rPlaced in Li-
bnI"1I. See No. LT-2233/641. I 
shall refer briefly here to some impor-
tant aspects of these developments. 
There were violent manifestations of 

Public Importance 
communal hatred in Khulna and 
J essore districts in East Pakistan com-
mencing from the 3l'd of January, 
1964. This led to repercussions in 
Calcutta and the Districts of 24-
Parganas, and Nadia in West BengaL 
While the disturbances in West Bengal 
were checked and the situation speedi-
ly brought under control the ravages 
of communal rioting continued and 
spread in East Pakistan. 

2. The theft of the holy relic in 
Hazratbal Shrine in Jammu and Kash_ 
mir on 27th December provided the 
background for this agonising series 
of outbursts in East Pakistan. The 
loss of the holy relic deeply affected 
the religious sentiments of me Mus-
lims of Jammu and Kashmir and was 
strongly deplored and condemned by 
members of all the communities in 
the State and the rest of India. The 
holy relic was recovered on 4th Janu-
ary, 1964 and has now been identified 
as genuine and accepted as such by 
the people of the State. Throughout 
this period there was complete com-
munal harmony and accord among all 
the communities in Jammu and Kash-
mir. Pakistan. however, gave a com-
munal twist to the incident and the 
leadership and the Press .... 

Shri D.C. Sharma: Radio also. 

Shri Nanda .... went all out to ex-
ploit it for anti-Indian propaganda. 
The communal disorders in Khulna 
and Jessore may be traced directly to 
this extremely inflammatory cam-
paign. There was extensive looting 
and arson of shops and houses belong_ 
ing to the minority community in 
Khulna, Daulatpur and Khalispur. 
The trouble quickly spread to ac!:ja-
cent areas of Khulna town and became 
so serious as to require the calling 
in of the army. Disturbances broke 
out in the district of J essore also and 
Rampal ~ r was completely burnt 
down. According to the press release 
of the East Pakistan Government 211 
persons were killed In these distur-
bances, whereas the figures were put 
as high as 200 by non-oft\cial sourceL 
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As a sequel, the first incidents occur-
red in West Bengal on January 6, 
1964 in the suburbs Of Calcutta. Cases 
of stabbing, arson, looting and other 
forms of lawlessness were reported 
both from the city of Calcutta and in 
the districts of 24-Parganas, Nadia, 
Howrah, Hooghly and Burdwan. The 
Government Of West Bengal promptly 
took firm and effective steps to put an 
end to the lawlessness and troops 
were called in during the early stages 
to assist the civil power. 

3. All help and assistance required 
by the West Bengal Government was 
g.ven by the Central Government and 
armed police forces were rushed to 
Calcutta and other affected areas. 
Consu:tations were held between the 
State and Central Government regard_ 
ing the further steps that had to be 
taken. With a view to enabling dis-
placed persons to go back to their 
homes, the West Bengal Criminal Law 
Amendment Ordinance was imme-
diately promulgated. Round-the-clock 
curfew was imposed, a large number 
of hooligans were taken into custody 
and po'ice pickets were posted in 
areas where violence was apprehend-
ed. Mobile patrol by the police was 
a'so intensified. A large number of 
goondas were taken into custody; 
nearly 15,000 persons have been 
arrested allover West Bengal and 
specific cases have been started against 
7,400 of these. Citizens' Committees 
were set up in the city of Calcutta in 
consultation with voluntary organisa-
tions with a view to securing active 
public participation in the maintenance 
of good communal relations. An 
encouraging feature noticeable in West 
Bengal was the protection and help 
given by Hindus to Muslims in dis-
tress even at serious personal risk 
to themselves. Similar instances have 
come to notice in East Pakistan where 
Muslims came to the help of Hindus. 
Saner element in Pakistan including 
some newspapers also adopted a line 
0{ protest against communal violence 
and the inactivity of the Government 
of East Pakistan. 

4. As a result Of the prompt 
measures ~ by the Government of 
West Bengal, tbe number of incidents 
registered a steep fall on Ja.'"luary 13 
and by January 15, normal conditions 
were restored. By January 29, the 
area under army control had been 
gradually returned to the police; the 
curfew was also completely lifted in 
the city. In the disturbances, 208 
persons of both communities lost 
their lives; 56 more were killed as a 
result of police action. It is estimated 
that in the city of Calcutta about 
62,000 of both communities were 
people whose homes were destroyed 
or who left their homes out of a 
sense of insecurity. Of these more 
than 59,000 have since returned to 
their homes. In the districts, mostly 
in 24-Parganas and Nadia. roughly 
40,000 persons are estimated to have 
been i l ~- ir, I hfI'101! brought the 
figure up-ta-date, 84098 persons of 
whom 90 per cent have returned to 
their h·omes. Measures have been taken 
in hand to provide prompt relief and 
succour to these people and on behalf 
of the Government I can give the 
assurance that neither funds nor faci-
lities would be stinted for the pur-
pose. The number of persons who 
have crossed over to East Pakistan 
because of these disturbances is esti-
mated to be slightly more than 5,000. 

5. Simultaneously with these mea-
sures for dealing with the speci.flc 
situation in West Bengal, the Govern-
ment of India addressed the State 
Governments concerned suggesting 
''utmost vigilance and strongest pos-
sible action including preventive 
measures at. any sign of trouble to 
keep under check communal and anti-
social elements". I am sure Members 
will wish me to pay a tribute to the 
calm and restrained manner in which 
the people in other States conducted 
themselves during this delicate period. 

6. In contrast to these determined 
and successful efforts on our part to 
restore normal conditions, the Gov-
ernment of Pakistan failed to take 
its responsiblities seriously. On the 



165 Ca!!ing Attention FEBRUARY 11, 1964 to Matter of Urgent 166 

[Shri Nanda] 
other hand, it made efforts to s' 
the entire blame for the riots on to 
us. It is also unfortunate that the 
Press in Pakistan should have adopted 
a similar attitude and come out with 
extermely exaggerated, false and in-
flammatory accounts of incidents in 
West Bengal. Largely as a reSult of 
the incitement thus provided violent 
disturbances started in Dacca and 
Narayangunj. Extensive attacks on 
the Hfe and property of the minority 
community in this area and several 
surrounding villages continued un-
checked for nearly a week. There 
were reports of whOle villages like 
Rayer Bazar and Baidyer Bazar 
inhabited by the minorIty community 
being completely wiped out. The 
exact number of casualties is not 

- known on account of strict censorship 
imposed by the authorities. Pakistan 
official hand-{)uts claim that not more 
than 150 have been killed (including 
deaths due to police firings). Unoffi-
cial estimates put it at well over a 
thousand. The number of refugees in 
Dacca and Narayanguni reached near-
ly a lakh and there arc reports that 
the Government was unable to cope 
with the needs of the refugee camps 
where, due to unsatisfactory arrange-
ments and hunger and exposure, 
many deaths occurred. 

7. The Government of India com-
municated to the Pakistan \Govern-
ment their deep concern at the loss 
of life and property at the minority 
community resulting from the recru-
descence of communal riots in Dacca 
and neighbouring areas. The Presi-
dent, in his reply to Pakistan Presi-
dent's message on the West Bengal 
disturbances, proposed a joint state-
ment appealing for communal peace 
and avoidance of incitement and pro-
vocation to communal passions and 
expressing the determination of the 
two Governments to assure to the 
rpspective minorities a sense of secu-
rity and well-being, The Government 
of India also made a further sugges-
tion that in view of the situation in 
Dacca and Jessore, the Home Ministers 

Public Importance 
of India and Pakistan accompanied 
by the Chief Minister of West Bengal 
and the Governor of East Pakistan 
should meet urgently either in Dacca 
or Calcutta to impress upon the peo-
ple of both countries the earnest 
desirc of the Governments of India 
and Pakistan to establish harmony 
and peace amongst all communities 
in their respective territories and to 
take all measures necessary to that 
end. The Government of Pakistan 
rejected this basically human approach 
with its usual cynicism and apathy. 
In the meantime, a large number of 
refugees affected by this wave of 
communal violence in East Pakistan 
b:-gan crossing over to Assam, Tripura 
and West Bengal. The total ot such 
refugees is estimated to be over 
25,000; more are coming in. 

8. The lar!(e scale exodus from 
East Pakistan is the inevit&bll' 
consequence of Pakistan's irr ' ~n
sible attitude and its disinclination to 
accept its minimum responsibility to 
create conditions to help restore the 
confidence of the minoritv commu-
nity. Nevertheless, the p;UCY Of the 
Government of India is to treat " 
rehabilitation of the new migrants 
from Pakistan as a nation,al problem. 
Instructions have already been issued 
to ease the conditions for the grant 
of migration certificates to intenriing 
Hindu migrants from East Pakistan 
to this country. In addition to the 
already existing normal categories 
qualifying for the issue of Migration 
Certificates, it has been decided to 
include the following cat"I!orie" ~ J 
to meet the realities of the present 
situation:-

(I) Girls of marriageable age; 
unattached women and or-
phans who mav have no 
sponsors in India as well . as 
girls approaching marriage-
able age; 

(ii) Families seriously affected 
due to arson, looting and kil-
ling; 
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(iii) Petty traders who have lost 

their wherewithal as well as 
industrial labour, skilled or 
unskilled, who have been 
badly affected; 

(iv) Cases for Deputy High Com-
missioners discretion; this 
wuuld also take care of bor-
derline cases. 

In view of the very large number of 
applicants, the procedure for the 
issue of the certificates has also been 
shortened. As far as possible, it is 
the Government's intention to reduce 
to the minimum the period of un-
certainty and hardship for the mi-
grants coming in and, for that pur-
pose, to draw up suitable plans and 
schemes for their re-settlement. To 
consider certain ·practical questions 
arising out of this and to explore pos-
sibilities of obtaining lands for the 
migrM1ts, a meeting of the Chief 
Ministers of Andhra Pradesh, Madhya 
Pradesh. Maharashtra. Orissa and 
West Bengal was called on February 
8. 1964. The State Governments con-
cerned have assured us that they 
would take immediate steps to make 
available nearly two lakh acres of 
land for the re-settlement Of mig-
rants families, both agriculturists 
and non-agriCUlturists. Members will 
appreciate that the various processes 
connected with the development of 
the land thus made available are 
bound to take time; however, efforts 
will be made to make the land ready 
for settlement as quickly as possible. 
Meanwhile, pressure would be maint-
ained On Pakistan Government to see 
reason and to follow internationally 
recognised canons of behaviour in 
respect of their duty towards the 
minorities. 

Shri Bar! Vishnu Kamath: Pressure 
too gentle. 

Some Bon. Members Tose-

8hri Hari Vishnu Kamath: You 
have ruled, Sir, that the han. Minis-
ter will himself move a motion, but 

Pakistan 
as far as understand the l~ 
there will be a procedural difficulty 
because you have appointed tomor-
row as the day for discussion of this 
matter and unless he gives notice of 
his ~ i n today we will not ihave 
adequate time to move substitute 
motions. 

Mr. Speaker: He is moving it just 
now. 

Shri Nath Pai: We should get it. 

MOTION RE: COMMUNAL DISTUR-
BANCES IN EAST PAKISTAN 

The Minister Of Bome Affairs (Shri 
Nanda): Sir, I move: 

''That the situation arising out 
of the comf\lunal dist'llfbances in 
East Pakistan resulting in heavY 
loss of life and property to the 
members of minority community 
and their influx to India and 
consequential disturbances in 
West Bengal, be taken into con-
sideration." 

Shri Hem Barna (Gauhati): May I 
ask a question? 

Mr. Speaker: Those questions are 
allowed only when no discussion is 
allowed. Because we are having the 
discussion, no questions can be allow-
ed. 

Shrl Kapur Singh (Ludhiana): We 
do not want to have any discussion. 
We want to ask a few clarificatory 
questions. He has stated certain facts 
and we want to understand them. 

Mr. Speaker: Under rule 197(2) 
there shall be no debate on such state-
ment at the time it is made, but we 
have so established the practice that 
r allow a few questions at that mo-
ment. Now that we are having a 
regular discussion on this we wU! 
have no questions. ' 

Shrl Kapur Singh: We do not want 
to have any debate now. We want 
to have only clarifications. 



169 Motion re: FEBRUARY 11, 1964 Communal Disturbances 170 
in East Pakistan 

. Shri Surendranath Dwivedy (Ken-
drapara): That will help us. That is 
the purpose. It is only for the pur-
pose of eliciting information. 

Mr. Speaker: I will allow one 
clarification. 

Motion moved: 

"That the situation arising out 
of the communal disturbances in 
East Pakistan resulting in heavy 
loss of life and property to the 
members Of minority community 
and their influx to India and con-
sequential disturbances in West 
Bengal be taken into considera-
tion." 

Now it is for the Members of the 
House to give amendments or other 
things. 

Shri Surendranath Dwivedy: The 
motion should be circulated today. 

Mr. Speaker: It will be circulated. 

Shri Kapur Singh: The han. MinL,-
ter has made a very happy statement 
about the conduct of the saner ele-
ment of Hindus in West Bengal and 
this may be so also of Muslims in 
East Bengal. I would like to ask 
whether the hon. Minister !has any-
thing to say about the conduct of 
the large number of Sikhs in Calcutta. 

Shri Nanda: They helped a great 
deal in dealing with the situation. 

Sliri Hem Barua: In view of the 
fact that the N ehru-Liaquat Ali Pact 
stipulates tlhat whenever there are 
communal disturbances in one coun-
try, the diplomatic representatives 
Of the other country would be allow-
ed to visit the ri -~ff  areas, may 
I know whether OUr diplomatic re-
presentatives were allowed to visit 
the riot-affected areas in East Pakis-
tan and whether We allowed their 
diplomatic representatives to visit 
the riot-affected areas in West Bengal? 

Shri Nanda: I will give that infor-
mation tomorrow. I have to read 
the statement in Rajya Sabha now. 

Mr. Speaker: This information 
would be glv.en tomorrow. 

Shri Hem Barua: He is running 
away. 

Shri Surendranath Dwivedy: In the 
midst of discussion. he cannot go 
like this. (Interruption). 

Shri Hem Barua: May I submit this 
for your consideration? You were 
very good' enough to allow me to 
put a question. I wanted a clarifica-
tion from the Minister and the Mi-
nister instead of giving the reply to 
the question has just walked out. 
Is it not an insult to the House? 

Mr. Speaker: If he had done that, 
that would have been insult of the 
House. I agree there. But he just 
told me that he had to read the state-
ment in the Rajya 8abha and that he 
would give this information tomorrow 
morning beore the discussion starts. 
I will get this information and then 
we will start the discussion. 

Shri P. K, Deo (Kalahandil: I want 
to say something about the procedural 
matter. 

Mr. Speaker: I am not allowing 
that. 

. Shri P. K. Deo: There are two 
motions before the House. One is 
the Motion of Thanks and the other 
is this one which has been moved by 
file Minister just now. 80, both the 
motioll.!! are to be taken up simul-
taneously? 

Mr. Speaker: You deCide among 
yourselves which motion you want 
first to be discussed. If the Opposi-
tion itself suggests, this motion may 
be discussed first. 

Shri Harl Vishnu Kamath (Hoshan-
gabad): You will please waive the 
rule for notice of a substitute motion, 
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and admit all motions received till 
tomorrow morning before the House 
meets. 

Mr. Speaker: I will do that. 

l2.55 hrs. 

PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
the Indian Tariff (Second Amend-
ment) Bill, 1963 passed by the Houses 
of Parliament during the last Session 
and assented to by the President 
since a report was last made to the 
House on the 16th December, 1963. 

Sir, I lay on the Table copies, duly 
authenticated by the Secretary of 
Rajya Sabha, of the following twelve 
Bills passed by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since a 
report was last made to the House 
on the 16th December. 1963:-

(1) The Public Premises (Evic-
tion of Unauthorised Occupants) 
Amendment Bill, 1963. 

(2) The Textiles Committee 
Bill, 1963. 

(3) The Administrators-General 
Bill, 1963. 

(4) The Specific Relief Bill. 1963. 

(5) The Requisitioning and 
Acquisition of Immovable Pro-
perty (Amendment) Bill, 1963. 

(6) The East Punjab Ayurvedic 
and Unani Practitioners (Delhi 
Amendment) Bill. 196:\. 

(7) The Preventive Detention· 
(Continuance) Bill, 1963. 

(8) The Unit Trust of India 
Bill, 1963. 

Bm 
(9) The Companies (Amend-

ment) Bill. 1963. 

(10) The Central Boards of 
Revenue Bill, 1963. 

(11) The Banking Laws (Mis-
cellaneous Provisions) Bill, 1963. 

(12) The Del'lli Development 
(Amendment) Bill, 1963. 

13.56 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS £RAILWAYS), 1963-64. 

The Minister of Railways (Shri H. 
C. Dasappa): Sir. I beg to present a 
Statement showing. Supplementary 
Demands fo!:" Grants in'respect of the 
Budget (Railways) for 1963-64. 

CONSTITUTION (SEVENTEENTH 
AMENDMENT) BILL 

EXTENSION OF TIME FOR PRESENTATION 
OF REPORT OF JOINT COMMITTEE 

Shri S. V. Krislmamoorthy Rao: Sir, 
I beg to move: 

"That the time appointed for 
the presentation of the Report of 
the Joint Committee On the Bill 
further to amend the Constitution 
Of India, be further extended upto 
the 31st r~ , 1964." 

Mr. Speaker: The question is: 

"That the time appointed for 
the presentation of the Report 
of the Joint Committee on the 
Bill further to amend the ConstI-
tution of India, be further extend-· 
ed upto the 31st March, 1964." 

The motion Was adopted. 
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12.57 Iln. 

RAILWAY BUDGET, 1964-65 

1"Ilr. Speaker: The Minister of Rail-
ways. 

The Minister of Railways (Shri 
Dasappa): Mr. Speaker, Sir, I rise 
to present the Railway Budget for 
the year 1964-65-my first Bud&et 
after taking over as Minister of Rail-
ways. 

2. As is customary, I shall begin 
with an outline of the financial re-
sults of 1962-63, the latest year for 
which complete accounts are available. 
The net surplus came to Rs. 42:06 
crores, as compared to the Revised 
Estimate of Rs 23' 20 crores. The lar-
ger surplus was almost entirely due to 
the increase in traffic receipts which 
came to Rs: 566' 79 crores, Or an in-
crease of more than fts. 17 crore. 
over the Revised Estimate of 
Rs. 549'62 crores. The goods earn-
ings in the concluding three months 
of the year alone amounted to Rs. 
10]' 78 crores as against Rs. 247' 74 
crores in the' first 'nine months. This 
was proportionately a much greater 
increase towards the end of the year, 
than could be anticipated in the ~ 
vised Estimate on the basis of the 
normal increase in goods traffic ac-
cruing in the closing months every 
'year. 

Ordinary Working Expenses amount-
ed to Rs. 362'38 crores,-just Rs. 76 
!akhs, or about one-fifth of one per 
cent, short of the revised estimate of 
Rs. 363'14 crores. A reduction of 
Rs. 82 lakhs, from the Revised Esti-
mate of Rs. 11' 77 crores in the ex-
penditure on works chargeable to Re-
venue, also contributed to the increas-
ed surplus, apart from other minor 
variations. From the net revenue, 
dividend to the tune of Rs- 68' 76 
crores was paid to General Revenues 
'at 4: 25 per cent on the Railways' 
Capital-at-charge, the rate fixed, for 
five years from 1961-62, on the recom-
mendations of the Railway Conven-

tion Committee, 1960, before it was 
increased to 4.50 per cent, from 
1963-64, with the approval of the Par-
liament. After paying the General 
Revenues a further sum of Rs. 12' 50 
crores, the annual payment in the 
Third Plan period recommended by 
the Railway Convention Committee, 
1960, as being due from the Railways 
for transfer to the States in lieu of 
passenger tax merged in passenger 
fares from 1st April 1961, the net sur-
plus came up to Rs. 42' 06 crores. This 
was just 2' 22 per cent on the Capital-
at-eharge of nearly Rs. 1,900 crores, as 
compared to 1'5 per cent in 1961-62 
and 2'1 per cent in 1960-61. 

3. Coming to the Revised Estimates 
for the current year, the present fore-
cast of Gross Traffic R!ceipts is Rs. 
622: 22 crores, or Rs. 22' 53 crares more 
than the Budget Estimate of Rs. 
599:69 croreS. Apart from an increase 
of Rs. 2.38 crores under 'Sundry' earn-
ings and anowing for a small varia-
tiOn of rupees four lakhs more under 
suspense or earnings awaiting realisa-
tion at ihe end of the year, the bulk 
of the increase is expected to accru!! 
under passenger and goods earnings. 
The forecast of increase, over Budget 
Estimate, under passenger earnings is 
Rs. 7' 53 crores and that under goods 
earnings Rs. 12.66 crores. Rail trans-
port capacity has continued to in-
creaSe steadily; and while the overall 
demand of goods traffic has not been 
sufficient to absorb fully th!s increasing 
capacity, traffic in the category of 
general goods has been hlgher than 
was envisaged in the budget. The 
consequent increase in goods earnings 
is expected to more than compensate 
far shortfalls, on the budgd anticipa-
tion, under export ore, coal and raw 
material for the steel plants. 

4. The ReviSed Estimate of ordinary 
working expenses comes to Rs. 393:34 
crores net, against a Budget provision 
of Rs. 379'04 crores. The increase of 
Rs. 14: 30 crores is mainly the effect 
Of certain developments which could 
not be anticipated in the Railway 
Budget for 1963-64. These post-bud-
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get developments, by way of general 
taxation changes (inclusive of increase 
in diesel oil price) and increase in the 
prices of controlled materials like coal 
and sLeel, beyond what had been en-
visaged in the Budget, have resulted 
in an increase in the working ex-' 
penses of the Railways, in the 
current year, of about rupees six crores 
over the Budget provision. In addi-
tion to this, an increaSe of Rs. 3' 5 
crores is anticipated under staff ex-
penditure. This is due to the increase, 
during the current year, in the rates of 
dear"ess allowance to lower-graded 
Central Government employees and 
increases in the hOWe rent and city 
compensatory allowances, payable 
from 1st January 1964, in certain cities 
and towns. Staff and fuel costs alone 
account for approximately 75 per cent 
of the total Ordinary Working Ex-
penses. The Hau_e will therefore ap-
r i ~ that .ignificant increases un-

der ~  two items involve an 
n i ~  increase in working 

expemes over the Budget pro-
VlSlon. The rest of the increase 
anticipated under working expenses, 
over the budget provi.ion, is about 
Rs. 4' a crores--just 1'26 per cent. This 
represents the aggregate cost, accord-
ing to latest computation, of a var'ety 
of other items, which could not be 
assessed precisely, nOr could be fore-
seen. in the budget. Briefly. these 
items cover provision under retirement 
benefits with the raising of the age of 
retirement from 55 to 58 from 1st De-
cember 1962. post-budget enlargement 
in the scope of night duty allowance, 
increases in the rates of mileage and 
overtime to staff and increase in the 
proportion of higher grade posts in a 
few non-gazetted cadres. . 

The aggregate net icrease of Rs. 
14'30 crores in ord'nary working ex-
penses, over the budget, is fu!Iy ~

commodated in the anticipated in-
creaSe of Rs. 22' 53 crores in gross 
traffic receipts. .The net surplus is 
thus expected to be better than the 
Budget Estimate. Supplementary De-
mands for the gross extra funds re-
quired are being presented separate-
ly. These are further tc. the Supple-

mentary Demands voted by Parliament 
In April 1963, which covered just the 
effect of the increases in the price 
of coal effective from 1st March 1963 
and 1st April 1963. 

5. The contribution to the Deprecia-
tion Reserve Fund, charged to Re-
venue Working Expenses, will be Rs. 
80 crores, the same as provided in the 
Budget Estimate for 1963-64. After 
providing for normal variations under 
Miscellaneous Revenue Expenditure 
and a slight increase in the amount of 
dividend payable to General Revenues 
due to increased capital outlay, the 
surplus creditable to Development 
Fund is now expected to be Rs. 37'75 
crores, Or Rs. 6: 75 crores more than 
the Budget Estimate of Rs. 31 crores. 
Against the steadily increasing expen-
diture chargeable to th's Fund the 
surplus of Rs. 37' 75 crores, anticipated 
in the Revised Estimate of 1963-64, is 
just about' adequate.· Honourable 
Members will appreciate that the sur-
plus has to be judged not by itself but 
in relation to the growing investments 
in the Railways. Taking into account 
th.e present greatly increased Capital 
at-charge, the surpJus of Rs. 3?' 75 
crores expected in 1963-64 barely cor-
responds to an annual surplus of about 
Rs. 18 crores in the First Plan Period. 

6. The Revised Estimate of net 
expenditure for the current· year, on 
Works, prant and Machinery and 
ROlling stock, has been placed at Rs. 
350: 00 crores, as agaimt the Budget 
provision of Rs. 325 crores. The net 
increase in the 'Capital Budget' over 
Budget Estimates, as modified by the 
more or less nominal additional pro-
vision of Rs. 2'1 Jakhs secured through 
Supplementary Demands in April, 
1963 and September, 1963, is Rs. 24.79 
crores. Supplementary Demands to 
cover the gross amount. of this excess 
are also being separately presented. in 
addition to the Supplementary De-
mands for Revenue Working Expenses 
already mentioned. Out of the net 
increase of Rs. 24.79 crores, an in-
crease to the extent of Rs. 10 crores 
was envisagEd even when the original 
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Budget Estimate of Rs. 325'00 crores 
was fixed in consultation with the 
llLnistry of Finance; but this was 
left over to be regulated later to the 
figure actually found necessary. The 
balance of the increase includes addi-
tional provision of over rupees eight 
crores resulting from the increase in 
customs duties on imported locomo-
tives and other railway material and 
in the Central Sales Tax on indigenous 
purchases, as well as the rise, beyond 
budget forecasts, in the prices of 
materials such as cement steel cast-
iron sleepers, wheels, r ~, and' axles, 
wheel-sets, rails and fish plates. 
After excluding these two ingredients 
of Rs 10 crores and a little over 
rupees eight crores, from the total net 
excess of Rs. 24' 79 crores, there is a 

_ balance of slightly under rupees seven 
crores, which is required to cover 
better deliv,l!ries of material and ac-
celerated pace of ~ i n of PIan 
works during the current year as 
compared to budget anticipation. The 
improvement in surplus to the extent 
of Rs. 6.75 crores, which is expected 
over the budgeted surplus, will just 
about meet this residual increase of 
slightly under -rupees seven crores. 

7. I shall now review briefly the 
?rogress made by the Railways dur-
Ing the Third Five Year Plan. The 
House will recall the reference to the 
satisfactory position on the Railways 
made by my colleague, the Finance 
Minister during the debate in the last 
Session on the mid-term appraisal of 
the Third Plan. The originating ton-
nage ?f goods traffic, I may recall, 
had Tlsen from 93 milliOn tonnes in 
1950-51, to 115:9 million tonnes in 
1955-56 and to 156.2 million tonnes in 
1960-61, the last year of the Second 
Five Year Plan. The magnitude of 
the development can be viewed in its 
proper perspective when it is compar-
ed with the peak traffic of about 102 
million tonnes lifted by the larger un-
divided Indian Railway system be-
fore partition during the heaviest year 
of the Second World War. In terms 
of tonne-kilometres freight traffic 

nearly doubled itself in the ten-year 
period covered by the first two Plans. 
The number of passengers increased 
~  310 million, or by 24 per cent, dur-
Ing the same period. The rate of 
growth of traffic has been further ac-
celerating. Whereas the total increase 
in originating goods traffic during the 
Second Plan period as a whole was 
40'3 million tonnes, the increase in 
just three years of the current Plan 
is estimated to be nearly 38 million 
tonnes. The last two years especially 
have seen particularly good. Railway 
performance, by way of the large 
goods traffic carried in addition to the 
traffic for defence requirements car-
ried in connection with the Emer-
gency the greater portion of which 
falls in the category of 'Other Coach-
ing traffic'. The position today is that 
all the freight traffic generated by the 
country's developing economy, which 
the Raiiways are called upon to trans-
port, is moving more or less as and-
when offered. The supply of railway 
wagons for coal movement, which was 
a cause of some concern two r~ 
ago, is now fully adequate; in fact, 
further spare capacity is available and 
awaiting demand. The Railways ex-
pect to lift traffic of the level of 194 
million tonnes in 1963-64 and this is 
expected to increase to about 211 mil-
lion tonnes at the end of 1964-65. 
After allowing for a reduction in the 
assessment of traffic relating to steel 
plants, coal and cement, on present 
trends, the aggregate traffic expected 
to materialise in the last year of the 
current plan period is now placed at 
about 245 milliOn tonnes in the Mid-
Plan Appraisal. 

8. The aggregate increase in non-
suburban passenger traffic in the first 
two years of the Third Plan has been 
less than ~ r per cent. It is expect-
ed that, In the remaining years of 
the Third Plan, the overall increase 
~ill m?unt up to the 15 per cent pro-
vlded In the Plan. The rate of over-
all increase in suburban passenger 
~ f i  in the Electric Suburban Sec-
tions of Bombay, Madras and Calcutta 
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as well as other suburban sections, in 
the same two year period, was of the 
order of 18 per cent. This increase in 
suburban traffic is both handled by 
increasing train lengths as well as the 
frequency of services on the subur-
ban sec.'ons to the maximum extent 
possible. The recent introduction of 
electric subur!Jan services in certain 
sections in Sealdah Division in the 
Calcutta area will also progre3sively 
ease the situation there. 

9. Honourable Members will recall 
that my predecessor, Sardar Swaran 
Singh, had indicated, in his Budget 
Speech in February 1963 that a Rail-
way Programme of Rs. 1,470 crores 
had been approved by Government 
for the Third Plan. A further sum 
Of rupees seven crores was added for 
creating some additional capacity for 
the movement of iron ore to s:eel 
plants and for export purposes. The 
recent mid-term appraisal Of freight 
traffic prospects at the end of the 
Thu'd Plan envisaged that, out of the 
total of 245 million tonnes, the com-
ponent of general goods traffic may 
reach a target of about 110 million 
tonnes, an increase of 10 million ton-
nes over the original target for this 
('omponent. There might. however, be 
Borne shortfall in the short lead traffic, 
OWing to a revision in the assessment 
of the likely production of the steel, 
coal and cement industries. An addi-
tional outlay of Rs 45 crores, towards 
the cost of extra rolling-stock requir-
ed for handling the increased quan-
tum of general goods traffic which in-
volves comparatively long leads, has 
been authorised. Adding to the pro-
gramme another sum of Rs. 59 crores 
towards the cost of the strategic lines 
in Assam and North Bengal, the total 
outhv at present approved for the 
Railways stands at Rs. 1,581 crores. In 
fact, this may have to be increased 
lIomewhat to take the impact of the 
increase in costs ansmg from 
the direct and indirect effect of 
changes in taxation. I may, howpvpr, 
refer at this stage to the very strik-
In!! improvements jn r in~ 
ell\cieney, particularly in the utilisa-

tion of roIling stock, which have avoid-
ed increases in investments to a great 
extent. This improvement achieved 
ill the Jast twelve years has enabled 
Us to keep doWn additions to rolling 
stock and other equipment well below 
the proportion of increase in traffic 
and to effect substantial saving in the 
capital requirements that would other-
wise have been necessary. This is a 
feature that has been brought out in 
the lalest Review of operating per-
formance, which is being given to 
Honourable Members along with the 
budget documents. 

13.13 hrs. 

[MR. DEPUTY-Sl.'EAKER in the Chair] 

10. During the three years up to 
March 1964, the Railways expect to 
utilise about Rs. 900 crores, out of the 
total approved outlay of Rs. 1,581 
crores. It is expected that the provi-
sion for Railways in the Third Plan, 
including any jncrease that may yet 
be granted, will be utilised :ful1y by 
the end of the Plan period. This is 
a reasonable expectation based on the 
gathering tempo of execution of Plan 
works already sanctioned and in pro-
gress. On present indications, the 
Railways expect to meet about a third 
of the coM; of the development pro-
gramme in the Third Plan from their 
own resources. including the sums an-
nually set apart for depreciation. Of 
the 283 crores or thereabouts, of 
foreign exchange now estimated as re-
quired, an amount of nearly Rs. 200 
crares has already been arranged. 
This includes an aggregate of Rs. 4P' 7 
crores obtained since the last Budget, 
as loans for the Indian Railways, 
from the Interna.tional Development 
Association--an affiEate of the World 
Bank-,the U.S. Agencv fOr Inter-
national Development and the Export-
Import Bank of the United States. The 
balance is expected to be arranged in 
the next two years. This balance is 
required to cover the import of com-
ponents for the manufacture of diesel 
and electric locomotives, electr'c mul-
tiple units. electric signalling, over-
head equipment for electric traction, 
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wagon components and a few other 
items. 

11. The phasing of the construction 
of new Railway lines in different part; 
of the country, durini the Plan period, 
ha- been constantly under re-
vi:w. For the time be:ng priority 
has to be accorded to the com-
pletion, within the target dates, of the 
lines in Assam and North Bengal and 
the lines required for the export of 
iron ore. In the former category :s 
the metre gauge extension of the 
Rangapara North-Lakhimpur line to 
Murkong Selek,the construction of 
which has been resumed after some 
set back it suffered in 1962-63 during 

- the emergency. In the same category 
is the extension of the broad gauge 
line eastwards to Jogighopa On Assam 
(266 k'lometres or 165 'miles, in con-
tinuation of the already opened broad 
gauge line up to Siliguri. The exten-
sion of this ')rr:d gauge rne eastward 
from Siligurl h33 assumed special im-
porta"ce since the Emergency. Work 
on the prujct is in full swing. Works 
necessary ior increasing the capac:ty 
of the ferry across the Ganga between 
Farakka and Khejuriaghat have also 
been started. In the second category, 
namelv lines required for the export 
of ir~n ore, the major construction 
from Bailadilla to Kottavalcisa is pro-
gressing according to soh<!.:i;..le. The 
lay:ng of a broad gauge line alongside 
the existing metre gauge line between 
Hospet alld Guntakal, which is also in 
progress, serves the same objective. 

Of the Third Plan new lines under 
construction last year, the Virudhu-
nagar-Manamadurai line has been 
opened to traffic this year up to Arup-
pukottai as also the Hatia-Nawagaon 
line. The Kalkalighat-Dharmanagar 
line is exPCCted to be· opened to traffic 
shortly. Three major lines-the Sam-
balpur-Titilagarh and Bimlagarh-Kiri_ 
buru lines, undertaken 'n connection 
with the movement of export ore, and 
the Robertsganj-Garhwa Road line, 
for movement of coal to the North and 
West.-have been c'ompleted and 
opened to traffic. 

The Salem·Bangalore )jne is being 
constructed from both ends and has 
made appreciable progress. To facili-
tate the export of iron ore from Chital-
durg, Chikanayakanhalli and Kem-
mangundi areas in Mysore State, the 
construction of the Hassan-Mangalore 
lin~ had been included in the Third 
Plan. A mixed broad-metre gauge link 
from the present Mangalore station to 
the projected port site at Panambur, 
has been sanctioned as a first step in 
the construction of the Mangalore-
Has:-:i:ln lin.""!. 

The conversion of the Poona-Miraj 
metre guug€ Scl:tlon (201 kilometres Or 
about 162 miles) to broad gauge has 
been taken in hand :n order to meet 
the increased traffic needs of the re-
gion. There has be·n some thinking. 
since the last Railway Budget was 
presented, in regard to the r ir ~ 

ments connected with the development 
of Marmugao Port. The handling of 
traffic in imported fOOd grains re-
quiring to be moved northward via 
Poona would be facilitated by a broad 
gauge rail link from the port connect-
ing ~i  the projected Miraj-Poona 
broad gauge section. A sim:1ar pro-
posal for providing a broad gauge line. 
in substitution of the existing Ho<pet-
Londa metre gauge line en route ~r
mugao port, is dependent on the pros-
pects of iron ore exports ;n substantial 
quantities from the Hospet-Bellary re-
gion over and above the ore exports 
now going from the Goa area. Two 
preliminary engineering and traffic 
surveys are in progress to examine 
whether broad gauge lines to serve 
these two objecEves would be justi-
fied. 

As my predecessor explained, in 
the course of the general discussion of 
the Railway Bude;et in March 1963. 
the availability of resources does not 
permit of wholesale, Or even 1arge-
.cale. conversion of narrow or metre 
e;aue;e line" to wider !!aue;e, however 
des:rable it mav be. This objective 
can ,only be achieved in ~, de-
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pending on the urgency of the traffic 
requirements of each particular area 
from time to time. 

The line capacity and remodelling 
works, doubling of track and track re-
newal works, provided in the Railway 
DeVt':lopment Programme, are all mak_ 
ing good progress. The Railways can 
now look forward with confidence to 
their being able to handle the still lar-
ger traffi c envisaged during the rest of 
the current Plan period. 

12. The House is aware of the efforts 
the Hailways are making towards the 
modernisation of traction and rolling 
stock to handle effectively and econo-
mically their fast increasing freight 
and pas'senger traffic. Selected sec-
tions with heavy dens'ty of traffic are 
being progressively switched over from 
steam to diesel or electric traction. 
In the first two years of the Plan, 
electrification of 867 route kilometres 
had been completed. The total route 
kilometreage electrified on the Indian 
Railways since the commencement oi 
the Second Plan has risen from 388 to 
1.463. Electrification of the Third 
Plan lines, including the spill-over 
from the Second Plan, is expected to 
be substant:allY completed by the end 
of the Plan. Adequate power supply 
for these has been arranged. As a 
result of rephasing, adopted mainly 
to conserve foreign exchange, only 
two sections, namejv, the Howrah 
Khargpur section of the Southeastern 
Railway and the Nandgaon-Bhusaval 
section of the Central Railway wiII be 
carried over to, and completed earlv 
in the Fourth Plan. The n i ~ 
Railways' fleet of diesel locomotives 
of all l~  has grown from 171 urrlts 
on 31st March 1959 to 454 units at 
pre>:ent and of electric locomotives 
from 92 to 240 during the same period: 
It should be a matter for some satis-
faction that, evE'T\ with the existing 
modest complement Of such locOmo-
tives of the modern type over 21 per 
cent of total net ton miles of rail tra-
ffic carried in 1962-63 wa. hauled b\' 
diesel and electric locomotives. This 
percentage hM increased in the cur-
rent year. Indigenous manufacture of 

both electric and diesel locomotives 
will further accelerate the pace of 
dieselisat:on and electrification of 
the vast Indian Railway system. 

13. The procurement of carriages and 
wagons is expected to be adequate for 
the traffic load now envisaged at the 
end of the Plan period. The increase 
in the indigenous capacity to produce 
wagons has been from 3,700 units (in 
terms of ~ l r  per annum in 
1950-51, to 12, 000 in 1960-61, 19,000 in 
1961-62 and 26,000 wagons in 1962-
63; the out-turn has just reached about 
3,000 wagons per month and the target 
of production in 1964-65 is 40,000. 

14. The House will be interested to 
know that, in 1962-63, the Railways 
lifted 178.8 million tonnes of goods 
traffic, against '160.5 miliion tonnes 
lifted in 1961-62-an increase of 18.3 
million tonnes which was three million 
tonnes above the target of 15.24 million 
tonnes set for the year and strikingly 
bettcr than the performance of any 
earlier year. According to present 
trends the Railways expect to lift, in 
the current year, a further 15 million 
tonnes in the aggregate against an 
estimated increase of 17 million tonnes. 
Due to reduced demands on rail trans-
port, the increase under coal is nOW 
expected to be about four million 
tonnes only, against about 9.5 million 
tonnes anticipated earlier-a shortfall 
of 5.5 milliOn tonnes. This is not-
withstanding the availability of both 
production potentia.! and transport 
capacity UP to the earlier forecasts. 
The increase in the loading of export 
ore is now expected to be 0.5 million 
tonnes, against an earlier anticipation 
of one million tonnes. In regard to 
raw materials for steel plants other 
than coal, the input to meet their fuIl 
actual demand is now expected to be 
abdut one million tones less than the' 
anticipated increase of 1.50 million 
tonnes. . 

15. The slower increase in the above-
categories Of goods traffic, as compared 
to budget anticipation, is expected to 
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De made up to some extent by ad-
ditional tonnage under general goods. 
An increase of 9.3 million tonnes is 
now expected under general goods, or 
nearly double the increase of 4.8 mil-
lion tonnes anticipated earlier. 

16. As aircady mentioned, the second 
and third years of this :plan have 
been years of really good Railway 
performance, with freight transport 
capacity growing rapidly. The present 
position is that the rail transport capa-
city is ahead of the consumer demand 
in principal sectors like coal and raw 
materials. The additional transport 
capacity, particularly in respect of line 
capacity and specialised rolling stock, 
like BOBS, BOX and BOr wagons, had 
been designed to meet the specific 
needs of coal ore and steel plant traffic. 
It is difficult to transfe; such capac'ty 
to other purposes. Nevertheless much 
has been achieved in stepping up the 
carriage of general goods and easing 
the transport position generally. It has 
been found possible to abolish most of 
the quota regulations that had to be 
maintained in earlier years to prevent 
serious congestions on major trunk 
routes such as via Waltair, via Vijaya-
wad a and via Mogha13arai and with-
draw ceiling limits on the registration 
of indents and the nominated loading 
of smalls consignments. 

17. There are practically no limita-
tions now on the registration of traffic 
with the Railways, except sometimes 
'for movement to east of Siliguri. This 
is a difficult but important route the 
'capacity of which is being progressive-
'ly developed and is now on the aver-
'age, 100 per cent more than it was at 
;the beginning of the current Plall-
The stabilisation of the Assam link 
route, the completion of the Grahma-
'putra Bridge and the dieselisation of 
'the section have augmented line capa-
'city for traffic to and from North 
Bengal, Assam and North East Fron-
tier Agency. Several line capacity 
'works are currently in progress on the 
Kathihar-Siliguri, Siliguri-Alipurduar-
New Gauhati, Mariani-tinsukia, Lum-

ding-Badarpur, and Rangiya-Ranga-
para North -Tezpur sections. After the 
completion of the broad gauge line 
from Siliguri to Bongaigaon, work on 
which is in progress, and the installa-
tion of the projected Centralised Traffic 
Control on the Bongaigaon-Gauhati 
section, it should be possible to meet 
all demands and do away completely 
with quota regulations on this route 
as well. 

18, The average daily coal loading 
during the year 1962-63, in all the 
coalfields was 6,669 wagons as against 
5,999 wagons during 1961-62-registp.r-
ing a" incren,e of 11.2 per cent. 
During the first nine months of the 
current year 1963-64, the daily coal 
loading averaged 7,047 wagons, against 
6,512 wagons for the corresponding 
period of the previous year, an 
increase of 8,2 per cent. 

Loading from the Bengal and B;har 
coalfields rOse from 4,799 wagons in 
1961-62 to 5,288 in 1962-63-an increase 
of 10.2 per cent. In the first nine 
months of the current year, the daily 
average loading has risen further to 
5,621 wagons, against 5,177 wagons 
during the corresponding period of last 
year-an increase of 8,6 per cent. The 
Railways continue to move in full all 
the coal offered for rail transport in 
the Bengal and Bihar, as well as the 
outlying, coalfields, to all consumers-
inc! uding steel plants and washeries-
as in the previous year. In every way 
the Railways are fully geared to main-
tain the lead they have secured over 
the transport demands. 

19. In this context, it would not be 
out of plaCe to invite the attention of 
the House to the interim report of the 
World Bank Team on coal transport of 
the country. This report has com-
mended the Indian Railways for 
handling successfully, within their 
limitations, the increase in traffic den-
sity of almost unprecedented rapidity 
during the last twelVe years, The 
Team has generally assessed the 
operating performance of the Indim 
Railways as comparing very favourab-
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ly with that of Railways of other, more 
developed, countries. Certain re-
(:ommendations have been made in the 
report such 85 the need to review the 
adequacy of the Railways' Rolling 
Stock procurement programme. These 
are receiving attention. 

20. Turning now to the estimates 
for the Budget year 1964-65, these 
have to take into account the conti-
nuous effect of the general taxation 
(:hanges affecting the prices of mate-
rials and of the various benefits for 
staff sanctioned by the Government 
in the course of the current year. 

21. On" significant item of additional 
(:ommitments under staff expenditure 
is on account of pensions. It is ex-
pected that many Railway employees, 
Who have hitherto preferred to conti-
nue under the Railway Contributory 
Provident Fund Scheme of retirement 
benefits, will now elect pension with 
the enhanced benefits of lower rated 
pensions sanctioned from 11.10.1963 
and the improvement in the family 
pension scheme from 1-1-1964. A 
large addition to the number Of pen-
sionable staff, under various age 
groups, is expected to give rise to 
w!dely fluctuating expenditure from 
year to year on account of pensions. 
Such fl.uctuatIons will continue for 
many years, until reasonable stability 
is reached some thirty years hence, 
when staff joining railway service 
since 16th November, 1957, who are all 
governed by pension, begin to retire. 
A special procedure is therefore neces-
sary even out these fiuctuations. In 
other Government departments, where 
employees have always been pension-
able, pension payments are currently 
charged in the year in which the pay-
ments are made and normally there is 
no wide fluctuation in such payments 
fram year to year. The same procedure 
now obtains on the Railways, with 
relativelv few pensionable railway 
staff. However, for the non-pension-
able railway staft, there is a procedure 
Of crecliting Government Contribution 
to the Provident I'und as expenditure 
each year in the accounts as and when 
it aeerues. 

It is essential that the Railways, as 
a commercial department, should adopt 
a similar procedure in respect of pen-
sions, to reflect not only the amounts 
actually paid as pension each year but 
also the potential cumulative liability 
for the pension benefits earned by each 
year of service without the inconve-
nience of a fluctuating burden. It is 
computed that the actual cost on ac-
count of pensions, which at present Sa 
of the order of rupees three crores a 
year, will progressively rise to higher 
and higher levels until it reaches an 
amount of Rs. 38 crores or thereabouts. 
On the basis of actuarial calculati0118, 
taking the number of staff in differ-
rent pay groups, it is calculated that 9. 
sum of Rs. 30 crores paid each year 
into a Fund from now on, will just 
suffice to finance, and fully cover, 
liabilities on account of ordinary, in-
valid and family pensions ,of ten lakhs 
of railway employees-taking only this 
number as coming over to pension 
out of the total staff strength of 12.12 
lakhs on the Railways. 

It is accordingly proposed, after con-
sultation with the Comptroller & Audi-
tor General and the Ministry of 
Finance., that a Pension Fund may be 
set up on the same lines as the Deprt'-
ciation Reserve Fund on the Railways. 
The Fund wm be instituted in 1964-
65 with an initial contribution from 
Revenue of Rs. 19 crores, part of 
which will be by reduction in the pro--
vision for Government Contribution to 
Provident Fund creditable in that year. 
This ad hoc contribution of Rs. 19 
crores after meeting out goings on 
pension payments in 1 -~ estimated 
at rupees four crores, will leave a 
balance in the Fund, at the end of that 
year of about Rs. 15 crores, or about 
half of what is expected to be the 
minimum annual expenditure even-
tually on this account. This is consider-
ed a reasonable provision at this stage. 
Depending on how many non-pension-
able emplOTees elect to come over to 
peusion, the position will be reviewed 
later. Pension demunds made each 
year from 19M-85 onwards will be 
charged to the Pension Fund. The 
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provision for the initial credit to the 
PensionE'und and for the withdrawals 
from it expected in 1964-65 are covered 
by two separate Demands for Granta, 
in the same way as contributions to 
and withdrawals from the Railway 
Depreciation Reserve Fund. 

22. The aggregate additional ex-
penditure on staJ! in 1964·65, both on 
account of setting up of the Pension 
Fund and on account of the increases 
sanctioned, during 1963-64, in the rates 
of dearness allowance and city com-
pensatory and house rent allowances, 
is estimated at Rs. 20.5 crores allow-
ing for the reduction of rupees five 
crores in the provision ~ r Govern-
ment con:ribution to Provident Fund. 

23. The proposal of the Government 
that R:' ""ays should pay interest at 
5.75 per cent of ~ l made avail-
able to the Railways after the 31st 
March 1964 represents another factor 
for which extra provision has to be 
made in the Budget year. Capital pro-
vided up to the end of the current 
financial year will continue to pay 
dividend to the General Exchequer at 
4.50 per cent. It is perhaps only appro-
priate that, having regard to the 
increased cost of raising capital and 
the still higher rate of interest on 
some of the foreign loans made avail-
able to the Railways, the Railways 
should now undertake to pay the 
General Revenues a higher charge 
than 4.50 per cent on future 
capital. The additional contribu-
tion to the General Exchequer on 
this account win be about R.. 1.5 
crores in 1964-65; this is with r f ~ n

ce to half the annual anticipated capi-
tal outlay as it will stand at the end 
of that year. It will increase in 1965-
66-the last year of the current Plan-
to an additional contribution of nearly 
rupees five crores, assumine the same 
capital outlay in 1965-66 as in 1 - ~  
The rate of dividend will come up for 
review, in the usual course, by the next 
Railway Convention Committee in 
1964. When this arrangement too 
would be reviewed amongst other 
things. 

24. The aggregate of these additional 
commitments in 1964-65 will be of ~ 
order of Rs. 22 crores, made up of 
Rs. 20.5 crores under staff, includin, 
the net requirements of the Pension 
Fund, and Rs. 1.5 crares for additional 
dividend payment to General Reve-
nues. The expenditure chareeable to 
the Development Fund is also moun-
ting steadily, with the persistent de-
mand for more facilities for the rising 
level of passenger traffic, operational 
improvements which are not directly 
remunerative but are necessary to deal 
ell'ectively with the growing traffic and 
staff welfare works and quarters-
which do not pay for themeselves-
for the increasing number of railway 
staff. This Fund is Ld solely from the 
annual revenue surpluses. The annual 
railway surplus averaged about Rs. 14 
crores during the First Plan and about 
Rs. 19 crores in the Second Plan. This 
was inadequate for meetine all the 
obligations f~  this source in the 
Second Plan, and the Railways had to 
borrow from General Revenues. It is 
essential that an annual ~l  of the 
order of Rs. 30 to 35 crores is secured 
in the Third Plan period, both to 
finance the works chargeable to the 
Development Fund and to enable the 
Railways to maintain a reasonably 
satisfactory return On the present 
enhanced capital. It follows therefore, 
that means should be found for 
raising sufficient additional revenue 
to meet at least part of the 
additional commitments, since the net 
additionalearninigs accuring from th .. 
normal increase in traffic "';11 not 
suffice. 

25. I do not intend to add any hing 
in the budget year to passenger fares 
or to pareel rates. It is proposed to 
make a small increase of two per cent 
in the supplementary charge on goods 
freight rates, including coal, rates, 
raising the surcharge from the present 
ten per cent to twelve per cent. 
Export ore, however, will exempt from 
this further surehar/te. The surcharge 
will not also apply to Defence and 
Posta &. Telegraph. tra1llc, which is 
governed by separate tll1'lif!s, nor to 
the Railways' own departmental 
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traffic. Since the increase will be only 
two in 110, it would effectively amount 
to 1.8 per cent only. The House will 
recall what my predecessor said 
thi3 time last year in regard 
to freight leveis on the Indian 
Railways. He explained that, although 
the Freight Structure Enquiry Com-
mittee had recommended increases 
averaging about 13% in the level of 
freights as early as 1957, when wages 
and prices of raw materials were sub-
stantially lower, the Railways had 
affected freight increases In stages 
and had re'8ched that level of increase 
only five years later-by July 1962. 
The increase Of seven per cent ~  

July 1962 by way of surcharge 
on freight including the two per cent 
now proposed, has to be viewed in 
the context of the 33.5 per cent rise 
in the per capita cost of staff and the 
33.4 per cent rise in the price of coal, 
since 1957. These two items alone to-
gether constitute as mu"h as 75 per 
cent of the total ordinary working 
expenses of the Railways as already 
mentioned. 

Simultaneously, I proPlJse to make 
a downward adjustment in the clasi-
cation of certain high rated commodi-
dities covering different· items of 
finished products in cosumer goods. 
I also propose to adopt a measure 
which, while raiSing some additional 
revenue, wilJ serve as a step in the 
rationalisation of coal freight. The 
existing coal freight rates taper off 
sharply with distance. For instance, 
the existing' rate per tonne kilometre, 
includ:ng supplementary charge, ,s 
4'43 nP at 300 Km, 3'43 nP at 400 Km, 
2'46 nP at 1,000 Km, 2'02 nP at 1,500 
Km, and l' 74 nP at 2,000Km. Under 
my proposals, there will be no increase 
in coal freight rates up to 500 kilo-
metres except for the two Per cent ad-
dition to the supplementary charge. 
Beyond ,this distance, the differences in 
freight rates, whiCh amount to a sub-
sidy to l ~ distance coal movement, 
will be reduced to some extent. Thus 
the charle per tonne kilometre will 
increase to 4.51 nP at 300 Km, to 3'49 
nP at 500 Km, to 2' 53 nP at 1,000 Km, 

to 2'.17 nP at 1,500 Km. and to 1',92 
nP, at 2.000 Km. In other words there 
will be 'a graduated increase for dis-
tances from 501 kiIo;netres up to 
2,100 kiloml'tres, but in 110 case will it 
be more than rupees three per tonne 
in the basic rate. In making these in-
creases I have kept in v;ew the rl'Sults 
of cost studies which indicate that the 
existing. taper in coal freight rates for 
long distances requires revision so as 
to ~  freight rates on coal for such 
disl "nces conform more nearly to the 
cost of its haulage. 

A,,,,,,t 45 per cent of the total coal 
trartie move3 for dis'am'es un to 500 
Km. and wili not be affected by the 
proposed rationalisation, though two 
per ~n  supplementary charge on basic 
rates will apply. Another 31 per cent 
of the coal tra1'l\e, which moves bet-
ween 501 and 1,275 Km. will bear 
increases in 6asic rates 'of less than a 
rupee per tonne. Only about five per 
cent of the total coal traffic moves 
beyond 2,100 Km, and will be subject 
to the maximum increase of rupeee 
three per tonne in the basic rates. 
For consumers who get coal by rail, say 
from a distance of 2, ~ (  Km, this will 
have the effect of i1:!crp.asin& the all-
in cost of Grade I Bengal Bihar coal 
F.O.R. destination. inclusive of the 
proposed two per cent surcharge, from 
Rs. 62 :86 to Rs. 66.87 per tonne on 
present price structure. On the other 
hand, downward adjustment in the 
classification of certain commodities, 
which now bear the highest rates, will 
involve an appreciable reduction in 
the freight rates for these commodi-
ties. ranging between 3.9 per cent and 
23.5 per cent. The adjustment in their 
case as in the case of coal, will serve to 
bring freight rates a Ii'tle ('loser to 
the cost of haulage aJld somewhat re-
!Nee the present wide spread in the 
freight rates. At 600 Km' the rate 
for traffic, in wagon loaas of acid nitric 
will be reduced tram Rs. 103'10 by 
Rs. 18' 10 per nn~, l safety matcbes 
from Rs. 88 by Rs. 15 per tonnE, and of 
rectifted spirit, furniture and confec-
tionery, from Rs. 73 by Rs. 2.90 per 
tonne. There will be corre3ponding 
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reductions for tra!fic In .malls. Aa re-
gards the two per ~:l  increase in the 
aupplementary charge, it ,s too insigni-
ficant to affect n~"; il Dricps. For ins-
tance, for a distance of 600 Km. (375 
miles approximately), which is about 
the average lead oi genera] merchan-
dise, the levy will amount to about 
one-twentieth of a naya paise per 
kilogramme of salt, about one-'twelfth 
of a naya paisa per kilogramme of 
sugar, and about one twenty-fifth of a 
naya paisa per kilogram me of food-
grains. For commodities charged at 
lower classification, the increase will 
be even less. 

26. The additionai reVE'nue fl"om the 
two per cent geneT .. 1 incr"ase in the 
supplementary charge is estimated at 
Bs. 7' 5 crores. The nd in(,rease frolf. 
the ~r adju;;tT.cnt. in f~ 'i  rate, 
is estimated at Rs. 3'5 crores. The 
total increase or Rs. 11 crores in re-
venue will still be (. aly about half the 
estimated value ~ thE new i~

ments which, !U J~  ~ l in , IS 
like:: to be of the order of Rs. 22 
crores b 1964-65. 

27. The estimate of ~r"~  trallic re-
ceipts has been pla('c-i at Rs. 668 
crores, which is Rs. 45'78 crores more 
than the Revisd.l Estimate of Rs. 
622' 22 crores fOr 1963-64. Passenger 
earnings are expected to amount to 
Rs. 184 crores, allowi"r for anout two 
per cent increa5<! in passer. ger traftlc 
over 1963-64. This keeps in view the 
average annual increase in non-subur-
ban passenger traffic in the first two 
years of the curre •• t !"lJn. w'ncb. was 
a little less than two Der Cf'"t a year. 
Goods earnings, including the estimat-
ed additional revenue of Rs. 11 crores 
expected to accrue from the additional 
surcharge and the proposed small ad-
justments in freight rates, have been 
estimated at Rs. 432 crares. The esti-
mates of 'Other Coaching earnings' and 
'Sundry earnings' have' been placed 
at slightly more than the Revised Esti-
mates fOr 1968·84, namely, at Rs. 35 
crores and Rs. 18 crores respectively. 

It is estimated. that the railways may 
have to lift goods traffic agerecatinc 17 

million tonnes more in 1964-65 than in 
1963-64. This is expected to COIlBiat 
of seven million tonnes more of coal 
from Bengal and Bihar, two million 
tonnes more of coal from the outlying 
coalfields, one million tonnes of other 
raw materials for, and finished pro-
ducts from steel plants, one million 
tonnes of export ore, and six million 
tonnes of general goods. The RailwayS 
will prepare themeselves to move this 
additional traffic, but it is too soon to 
forecast with any confidence whether 
the extra traffic will, in fact materialise 
to this extent, especially in coal and 
in general goods. 

28. The Budget Estimate of Ordinary 
Working Expenses for 1964-65 is a net 
provision of Rs. 414.68 crores, which 
is Rs. 21' 34 crores more than the Re-
vised K<;timate of Rs. 393; 34 crores for 
1963-64. The effective increase would 
be Rs. 24' 34 crores, if allowance is 
made for the reduction of rupees five 
crores in the provision under govern-
ment contribution to Provident Fund 
and the increase of rupees two crores 
on account of the full year's effect in 
1964-65, of the enhancement in dear-
ness and otlier alowances sanctioned 
in the course of 1963-64. The additional 
revenue form increased traffic in 1964-
65, over 1963-64, is estimated at Rs. 
34.78 crores, excluding the effect of the 
freight rate adjustments now proposed, 
as against additional workin& expen-
ses of about Rs. 24.34 crores exclud-
ing the additional commitments not 
related to increased trafllc. The in-
crease in working expenses (Rs. 24'34 
crores) is a re8SOIllllble proportion of 
the increases in revenue at 1963-64 
rates (Rs. 34' 78 crores). The contri-
bution to the Depreciation Reserve 
Fund is provided at Rs. 83 crores, in-
cluding the additional contribution of 
Rs. 10 crares approved by Parliament 
last year. After adding the estimate 
of net miscellaneous expenditure, pro-
vision has been made for dividend (or 
interest payable to ,General. Reve-
nues at tbe higher rate of 5: 75 per 
cent on the ~ DSPital for 1964-65. 
Allowing for the further payment of 
Rs. 12' 5 crores in lieu of tax OIl 
passenger . fares for transfer to the 
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State&, the 8urplUs of 1964-65 is esti-
mated at RB. 30: 87 crores. This will be 
credited to the Development Fund. The 
expenditure chargeable to this Fund 
in 1964-65 being estimated at RB. 33 
crore&, there will, in fact, be a small 
reduction in the balance in the Fund. 

29. All 5teps for economising in ex-
penditure, eliminating waste and plug-
ging loopholes for loss of revenue will 
be continued V'igorously. The ~  
5ignificant economies, as the House 
will appreciate, are secured by sus-
tained measures of improved operation 
and throug!"! maximisihg the utilisation 
of the Railways' principal assets as al-
ready explained. The Railway 
Freight Structure Enquiry Committee, 
1957, before concluding that addi-
tional revenue by way of increases 
in freight rates was essential, went 
into the whole question of the 
Railways' operating efficiency. They 
indicated that. with about 13 per cent 
increase in capital since 1952-53, re-
presenting only about three per cent 
increase in the quantum of equipment, 
the Railways were able to lift more 
than 17 per cent of tonnage and ob-
tain 26 per cent increase in net ton 
miles. The improvement has been 
even more striking since 1957. In spite 
of all these measures--and these will 
be maintained and accelerated,-it is 
not possible to achieve the minimum 
surplus of the order necessary, without 
recourse to the proposed measures of 
adjustments in goods freight rates 
which, as I have explained, are only 
marginal 

30. The Budget Estimates for Works, 
Machinery and Plant and Rolling 
Stock, including 'Open Line Works--
Revenue', for 1964-65, has been placed 
at Rs. 370 crores. The progressive 
stepping up of the annual Capital 
Budget is necessary, so that the Rail-
ways' Development Programme in the 
Third Plan may be fully implemented. 
The provision of Rs. 370 crores includes 
nearl,. rupees four crores for railway 
users' amenities. This will make UP for 
some shortfalls in expenditure under 
this head in the earlier years of the 
Plim and will enable speedy comple-

tion of the programme of providinC 
basic amenities at all stations. TIle 
details of the provision of Rs. 370 
crores. are given in the relevant por-
tions of the l n~ "  Memora .. -
dum on the Railway Budget. 

31. The need for conserving the 
limited resources of better qualitiee of 
coking coal in the country for the steel 
plants and the growing m:etallurgical 
industry has inevitably meant the 
operation of steam locomotives design-
ed for burning selected grades of coal 
on coal of l"· ..... er grades. A1J, howt"Ver, 
the use of grade I and the still lower 
grades of coal tends to increase coal 
consumption, the Railways have had 
to rely on continuing measures of fuel 
economy to keep down the fUel bill as 
much as possi':lle. T'1·, House will re-
call that an inspection organisation W'8II 
set up under railway control in 1962, to 
ensure that. coal loaded by tbe collie-
ries conforms to the specified grade 
for which payment is to be made by 
the Railways. This organisation has 
been built up progressively as qualified 
personnel have become available. 

32. The House is aware that the 
question of administrative reforms SO 
necessary to ensure effective, expe-
ditious and economical implementation 
of Plan targets is very much in the 
forefront. The linked question of 
having an adequate machinery to fight 
corruption and to deal effectively with 
complaints and grievances is also en-
gaging the Government's attention. 
In these matters, the Railways, as a 
public utility service working on a 
commercial basis, had instituted seVP-

ral measures wh'ch ~r  being 1" r~'

sively improved over a perion ·f 
years. 

Sardar Swaran Singh, in his Budget 
Speech last year, had referred to cer-
tain measures for achieving operation-
al and administratively improvements. 
In this context I may mention that the 
Efficiency Bureau of the Railway 
Board has been continuing its study of 
the work-loads and the r~ in

cum efficiency indices of the different 
zonal Railways. This is with a view 



Railtwy FEBRUARY 11, 1964 Budget 

[Shri Dasappa] 
to have data handy for any re-argani-
sation that may be necessary at any 
time on operational and administrative 
considerations or on onsideratklns of 
improving the service to railway users. 
The Bureau has also conducted studies 
of some other important aspects of 
railway working, such as the utilisation 
of electric and diesel loomotives and 
periodical overhaul of wal:ons in rail-
way workshops. 

The Complaints Organisations set 
up on the zonal Railways and the 
counterpart in the Railway Board's 
Office have now functioned usefu1ly 
for many years. So has the section in 
the Railway Board's Office dealing with 
grievances represented by staff or ex-
staff, or on their behalf, to the Minis-
ters and to the Railway Board. 

1n pursuance Of the r ~n

tions of the Enquiry Committee head-
ed by Shri J. B. Kripalani, an a!ready 
existing Anti-CorMliption Orgamsation 
on the zonal R,ailways was strenthem d 
ani reorganised as the Vigilance 
Organisation. There is also a cc! re>-
ponding organisation, assisted bv an 
independent Investi"ating Agency. 
under the direct control of the Rail-
way Board. In 1962-63, the ; ii ll ~ 

Organisation on zonal Railway: fina· 
lised enquiries in some 1,600 cases; 
departmental action. against tho," 
found responsible was completed in 
most of these cases. The punisi,ments 
awarded included several dismissels 
anJ removals, compulsory retirements 
an'l reductions to lower rank. 8;:>Jrt 
frO'lL lesser penalties. Four private 
cor:tractors were hi ;Ji~ li  for cer-
tain irregularities cummitted by them. 
In the same year. i'o" Central Inve,,:-
gating A"ency of the Railwav Bc.ard 

J~  with 292 cas,,,, out of which 
two were handed over to the Special 
Police Establislunent and one hcmd-
red and eleven to the zonal Railways 
for departmental action. The timely 
intervention of vigilance staff.;;ho 
pay attention aliso to rame<lid HI ,d 
preventive aspects, resulted in an 
f,IIlount of nearly rupees nine lakhs 

lbeion;g saved for the Rail ways as de-
l1IIUlTlIge and wharfale and through 
recoveries from contractors and others. 

33. The incentive SC'heme of pay-
ments by rewlts, introdUCed gl'adu-
ally in railway meclhani.cal work-
Shops during the last three ypars, is 
proving to ibe a reform in the ri;:ht 
direction. It shows wom.ise as re-
ganis feasibility of its adoption in 
certain other spheres of railway work-
ing. The scheme now covers 81 per 
cent of the sta1f who were to be 
brou;gh.t within its ambit im 28 major 

r ~  With practically no in-
crease in workshop staff in the last 
few ye8ITS, there has been a substan-
tial improvement in workshol' pro-
duction, enabling the workshops to 
handle the increased repair load and 
new lines of production. The average 
emoluments of the worker have in-
creased and retrenclunent has been 
obviated. "Workshop committees" in 
eight major railway workshops-one 
on each zonal railway-, having func-
tions of a more or less general charac-
ter, have been replaced by "workshop 
productivity councils". These roundls 
deal with specific productivity ~  

of the workshops. Two representa-
tives from each recognised trade 
union, chosen in consultation wi:h the. ~ 

unions concerned, are included on 
each of these councils. 

34. I must also refer in this context 
to the Railway Protection Force, an 
organisation of the Railways which, 
during the few years in which it has 
functioned, has shOWn its increasing 
usefulness. The thefts of booked 
consignments as well a, Of carriage 
and wagon fittings and other railways 
materials from yards, workshops, 
stores and loco sheds have been con-
trolled. The number of such theft in 
1962-63 was reduced appreciably below 
the number in 1959-60, notwithstand-
ing the 22 per cent increase in the 
volume of freight traffic. The value 
of property recovered has also shown 
improvement. With the aesistance of 
the State Police, the Force has been 
able to liquMate a ff5W g31tgs of active 
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criminals "1Iia:ed in looting loaded 
wagons en route. Strict vicilance 
exercilled ,by the Force on suspected 
personnel has led to a w'ge number 
ef persons being prosecuted. It may 
interest 1iIe House to know that dog 
squads for trackin,g criminals have 
been used with gOOd results a.,dhave 
also ,been deployed to assist the 
Government Railway Police and the 
Civil Police. It would be appropriate 
here to refer also to the splendid 
pi!rlol'JllBllCe, during the Emergency, 
of the Railway Protection Force per-
sonnel, who were augmented for this 
purpose by a special lllmer.gency Force 
Rese!'rve of six battalions. They 
guarded vulnerable points, areas and 
i.nstallations, especially On. the 
Northeast Frontier Raillway, to ensure 
safe movement of defence personnel 
and equipment. It is in the fitness of 
things that personnel of the Railway 
Protection Force have now been mnde 
eligible for the award of the 'Presi-
dent's Polke and F"ll'e Services Medal' 
and 'The Police Medal' for gallantry 
and meritorious services. 

35. A significant administr ative 
reform, which is ~ rr n J  in hlond, 
maybe of some interest to the House. 
The rapid and progressiVe increase in 
the number and magnitude of the 
Railways' traffic and other financial 
transactions, over the last decade, has 
resulted in a IIl.Ol"e or less propor-
tiona te increase in the strength of 
the accounts checking aIld compiling 
staff. With the further heavy 
increases in traffic and other activities 
in sight, it was felt necessary to 
revie<w and simplify procedures of 
accoonting. Having regard to the 
heavy impact of increased traffic on 
station staff and on the tra.l'fic accounts 
offices, the prored '.lres for accountal 
of earnings have received first atten-
tion. Several directive, have already 
issued to Railways in the current year 
0963-64), in consultation with the 
Comptroller and Auditor General 
where necessary. These aim at simpli-
fication of procedures and elimination 
of wasteful labour and unduly meticu-
lous accounting. The Railways for 

several years have been using data. 
proce!l&ing equipment for Statistics, 
Some changes in accounting an> pro-
posed to be introduced in the comillC 
year by the integration of aCCOWlts 
and statistics throu.rh a more inten-
sive use of the machines With only 
a few extra machines, it will be 
possible to take 07er a proportion 
at the arithmetical checks now being 
done manually by accounts staff. This 
will also reduce 9lJbstantiaUy the 
compilation work 3t the stations. 
There will, however, be no retrenah-
ment, as the staff released by the 
changes in procedure will be utilised 
to handle the increasing volume of 
work resulting' from the growing 
traffic. It is proposed to gmdually 
extend simplification of procedures to 
other branches o! 'Ilhe accounts depart-
ment and to other departments of the 
Hanways. 

:>6. Before I finish this outline of 
organisational and administrative 
improvements, I may ':'efer t(\ the 
Estimates Committee's recent study of 
the estimates of the Northeast FtllIl-
tier Railway, the c..ltittaranjan Loco-
motive Works and lhe Integral Coach 
Factory. We await with interest the 
recommendations of the Committee. 

37. The Research, Designs and 
Standards Organinti:m while largely 
concerned with r l ~ special t9 
railway operation, has continued to 
function in cJosey coo,.-:lination with 
the National Researeh Institutions in 
the country. It has been decided to 
shift the designs and standards sec-
tions nOW located in Simla to Luck-
now. The entire organisation-
excepting only the Chemical and 
Metallurgical wing at Chittaranjan-
will be located in Lucknow, where 
the Research Centre and some design 
and standards sections are already 
located. The shift is being made in 
phases. 

38. The implementation by the 
RDSO of the short-term plan recom-
mended by the Khosla Committee, in 
connection with determination of 
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waterways and connected details of 
1' i1~ bridges, i. practically com-
plete; the long term plan is being 
processed wit::-t the Planning Com-
mission Blld the Ministries concerned. 

39. Inexpensive acid and alkali-
resisting paints suitahle for loco-
motives and anti-corrosive primers 
and abrasionresistant coatings for 
rallway rolling stock have ;,een deve-
Ibped from indigenGus materials .by 
the metallurgical and chemical sub-
centre of the RDSO. Spheroidal 
graphite cast iron, as a replacement 
material for bronze bearing shells used 
for carr:age and wagon axle boxes, has 
been successfully produced by the 
Research Centre at the ROSe from 
hot blast Cupola, instead of the con-
ventional electric process, for the 
first time in the country. Action for 
setting up' its commercial production 
in one of the rallway workshops is 
in hand. This will reduce the Rail-
way!l dependence on the costly non-
ferrous alloy ''Dronze'', whOSe consti-
tuents are in !'Ihort supply in the 
country. Methods for the refining of 
uaed lubricating oils, transformer oils, 
lind axle oils have also been evolved 
by the RDSO and pilot plants started. 

40. The :!irst design developed in 
the country for a 25 KV alternating 
current motax coach-for use in sub-
urban services in the Calcutta 
region-was evolved hy the RDSO in 
collaboratiOn with the Integral Cotch 
Factory, MadrSJI, and t..'J.e two suppliers 
of electrical equipment for the coach. 
prototype motor coaches have already 
been manufactured and are being 
tested out for operating performance. 

41. A start has also been made on 
a main line section towards basic 
research on the strength of track. 
This is necessary to evolve standards 
for the track structure suitable to 
carry the future intensive traffic on 
the maln line and trunk routes. A 
new r ~r r in  car for the broad 
gauge and a new dynamometer car 
for the metre gauge nave been com-
mi!lSioned. A Joint Director, SafetT 

~ .... been postecl rec.a&ty • 
carry out re>eareh into method! 
and equipment required to ensure 
sa1le operation of tm ;ns. 

~  Praposa}s for strengtheniq til. 
RDSO generally, and in particul .. tile 
Research Wing, are under way. 

43. The drive toward8 self suftlciency 
continues. The locomotive manu-
facturing urut at Chittaranjan has 
maintained and even slightly impr0-
ved on it! target of annual output of 
168 WG freight type locomotive-. n 
is also now turning out WP loco-
motives for fast mail and exp.r_ 
passenger trains. Capacity is being 
developed for the manufacture of 73 
electric locomotives per year in ~ 
tion. The first alternating current 
(A.C.) broad gauge electric locomotive 
turned out f .. r....,.., "-;l~" "" works was com-
missioned recently by the Prime 
Minister. 21 direct current (D.C.) 
electric locomotives had been turned 
out earlier. During the entire Third 
Plan period; 100 to 110 AC electric 
locomotives are expected to be turned 
out, with electrical equipment partly 
imported and partly supplied by 
Heavy Electricals, Bhopal. The Steel 
Foundary being set up in the works, 
in collaboration with a well-known 
British 1ilrm, for a capacity of tea 
thousaNi tons of castings a year, hlIa 
made good progress and has just com-
menced production. 

44. All the requirements of men 
gauge steam locomotives in the Third' 
Plan will .be met by the production 
Of the Tata Locomotive Works, under 
the existing agreement betweeJl the 
Government and the Company extend-
ing up to 31st March, 1966. The Rail-
way Board are currently exami:ning 
what arrangements with the Company 
will .be necessary for supplies of 
steam locomotives beyond the Thini 
Plan period. 

45. The Diesel Locomotive Factory 
being set up at Varanasi took a signi-
ficant step, when the first locomotive, 
assembled from imported cumponentB,_ 
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W'M recently oommillioned by Shri 
Lal Bahadur Shutri. Practically all 
iIhe machinery required for the 
~ hlIII been ordered. and many 
at the shopa are rady to receive 
machinery 811 it arrives. The factory 
expeeta to turn out two more broad 
gal1ge main line diesel locomotives In 
the current year, aDd 211 more such 
Iooomotives and a few diesel shunterlll 
in 11164-65. 

~  The Integral Coach Factory has 
be2n p 'o"::es ::':P!Y' i::.tenc:.ifying ;;:;cond 
.ru!t working. As a result, its capacity 
has increased and the out-turn at 
present is about 600 broad gauge shells 
a yea.r equivalent to 650 in te;rma of 
.tandard broad gauge third class. The 
target Of 700 shells is expected to be 
reached during 1964.·65. The penna-
nef't "~i n  nl~ ~  to ~  

factory has facilitated the equipping 
of the out-turn of shells with the 
necessary ancillary fittings. This has 
released capacity in other railway 
workshops, which were previously 
doing this work of "furnishing", for 
the increased quantum of their nor-
mal repair and other load From 
1964-65 onwards the furnishing unit 
will furnish all the she:ls produced 
in ~ shell factory. The production 
in the Int('gral Coach Factory has been 
diversified to include electric multiple 
unit coaches aDd metre gauge coaches. 
The manufacture of broad gauge elec-
tric multiple unit trailer coaches is 
being done on a regular schedule. 
Over 150 such coaches haVe already 
been completed. The regular manu-
facture of motor coaohes, of which 
two prototypes have been turned out, 
will be taken in hand after the proto-
types have been tested It is expected 
that 162 more broad gauge trailer 
coaches and 26 broad ~  motor 
coaches (including ~  two prototypes) 
will be n f r~ by 31st March 
1965. The production of metn; gauge 
A.C. electric multple coaches m ~  
Integral Coach Factory is also being 
planned. 

47. The Hindustan Aircraft !-'td, 
Banga10re (H.A.L.) and the private 

sector together have continued tit 
supplement ·the out-tum of the lIde-
gral Coach J'actory in the matter aI 
providing coaching vehicles. H.A.L. hi 
now turning out some 230 to 24.0 broad 
gauge Passenger coaches a year 118 
the average. Jessops' out tum at 
metre gallge passenger coache., at 
presc'nt in tl,e neighbourhood of 220 
coaches a year, ill expected to increase 
to 278 in 1964-65. They are producing, 
in addition, Direct Current electrie 
multiple unit coaches for which capa-
city has been developed to the exteBt 
of six to seven coaches a month. 51 
electric multiple unit coaches have 
been delivered against the first Ol'ds 
for 100 such coaches and a further 
order for another 100 coaches hu ~ 
placed. 

48. All mechanical signalling i~ 
ment ia now being manufactured in-
digenously. Some eom,ponen\s of 
electric signalling are also being 
manufactured in the country and 
there are plans for expansion in thia 
field Though sustained efforts there 
has been considerable increase in the 
indigenOUs manufacture of all kinde 
of railway equipment, including track 
materials and bridge girders. Thie 
has resulted in a steady decrease bt 
the purchase Of lmported matl!liU 
from. 30.03 per cent of total railway 
purchases in 1951-52 to 14'27 per cent 
in 1962-63 and consequent proportio-
nate saving in foreign exchange. 

49. In the task of development of 
indigenous capacity for railway equip-
ment, the Development Cell of the 
Railway Board has continued to func-
tion in close co-ordination and liaison 
with the Department of Technical 
Development and other government 
departments and with representatives 
of the industries concerned. Steps 
have been taken to develop adequate 
capacity in the country for a number 
Of additional rolling stock components. 
including ancillaries and spar.e parts 
required for diesel and ~l ri  loco-
motives and electric multIple unIts, as 
wen as overhead traction fittingJ. 
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50. A reference was made by my 

predecessor last year to ~  export of 
,lome items of track flttlnp, nill.iDc 
stock component. and train li.Jb,tIDg 

,eqUipment. The 900Pe for increas!Dg 
such exports and for exporting also 

,eomplete rolling stock, llke frelPt 
wagons and passen,ger coacheS', ia 
being actively pursued in close Uaison 
Nith the Ministry of International 
'~  and the Indian Missions abr0a4.. 

51. I have already made a brief 
reference to an increased a:1'>C8tion 

'next year of nearly rupees four crores 
'for railway users' amenities, to step 
up the programme of providlng basic 
,amenities at all stations. While keep-
ing within the overall allocation for 
this purpose in the Third P!an, this 
means an increase over the E.llotment 
.in any previous year for this plJl1lOse. 

52. The electrifying of stations, 
wherever power is available at reason-
able rates, has proceeded 3tcadily. At 
the end of 1963-64, th,e total number 
of statiQns electrified 011 the Indian 
Railways will be nearly 3,000. out of 
a total of about 6,700 stations. 

53. I am conscious of the imperative 
'need to eliminate over-crowding in 
trains. According to the periodical 
census of third class occl.lpation in 
non-su'cxul'ban trains, the percentage 

,of overcrowding was reduced from 
14'6 per cent in 1961 to l~'  per cent 
in 1962 on the broad gauge and from 
15 per cent in 1961 to 14'5 per cent 
in 1 ~  on the metre gau.ge. I am, 
however, not satisfied with the small 
reduction achieved so far. I can but 
assure the House that the Railways 
are taking all possible 5: c;:>;; to ease 
overcrowding in trains wi:hin the 
resources available after giving due 
priority to freight traffic in the interest 
of national economy. The aggregate 
increase in the number of passenger-
carrying vehicles during the first two 
years of the current Plan. other than 
additions made to electric multiple 
unit coaches in Bombay. Cu1cutta and 
Madras suburban ~r  was 7'54 per 
cent. as against less than 4 per cent 

overall increase in the number of non-
suburban passengers over the same 
period. The very much higner rate 
of Up-ease of suburban passenger 
traffic, particularly in Bombay, Cal-
cutta and Madras, is being served to 
the 'maxlmum extent po'lSible in 
various ways, as I explained 'Whilp. 
outlining the progress of the 
Third Pla.n. I may mention that even 
here the R.ailwayS provided, OVJ.>r these 
two years, 8 to 10 per cent more of 
passenger services in terms of' train 
and vehicle kilometres llnd seat and 
standing aooammodation il ~ r ; 
the increase in the number Of passen-
gers in the electric suburban areas, 
however, rose to a little more than 
20 per cent. 

54. While on the subject of sub-
urban passenger traffic, I may refer 
in passing to the very low charge that 
is made for monthly season tickets. 
The advantage of a low charge is 
~ n more so far suburban ticket 
bolders in Bombay, Calcuttoa and 
Madras than elsewhere. Even as 
bEtween these three suburban areas 
there are differenees in the charges. 
The monthly third class charge in 
these areas is equivalent to the m-ail 
fares for 18 to 9 single journeys, with 
the benefit of a taper as distances 
increase; in other cities there is no 
SUCh taper. The Railways have to 
incur large expenditure in dealing 
with the hea"Y suburb-all season ticket 
traffic in the three areas, which 
accounts for about 30 per cent of the 
t0tal journeys by passengers on the 
Indian Railways as a whole. The 
season ticket charges were revised, 
for the first time, after 1948, on1y in 
1962; even the p9.ssenger fare tax 
levied in 1957 did not apply to these 
charges. The increase in 1962 was 
limited to about five per cent, against 
a higher increase averaging about 10 
ner cent in other passenger fares. 
The question of what adjustments ogre 
necessary in the basis of charge for 
se'ason tickets is a matter which 
requires examination. 

55. During the first seven months 
of the current year, 59 non-suburban 
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new trains were introduced-41 on the 
broad gauge, 16 on the metre gauge 
(including iii. pair of metre gauge 

,J'anata Express trains between Madras 
,and Madurai) and two on the narrow 
gaage-involving an addition of 7,195 
train kilometres daily in the aggre-

,gate, In suburban services, 23 new 
broad gauge trains have been intro-
duced, involving 607 additional train 
'kilometres per day. There have also 
been extensions, in tne runs, of exist-
ing trains-26 on the broad puge and 
19 on the metre gauge-making up 
an additional 1,899 train kilometres 
daily. The runs of 18 existing sub-
urban trains have also been extended, 
giving an additional 224 t1'9.in kiio-
metres per day. As one of the 
measures to carry more passengers in 
"ach train, the loads of 208 train 
sP,"vlces-114 on the broad gauge and 
94 on the metre gauge-have been 

"augmented as a regular measure in the 
current year. 826 special trains-430 
on the broad gauge and 396 on the 
metre gauge-have been run to clear 
extra traffic dUring melas and festivals. 

56. As regards the provIsIon of 
amenities in trains, the number of 
third class sleeper coaches has been 
steadily increased. At present there 
are 196 two-tier sleeper coaches and 
187 three-tier sleeper coaches On 46 
pairs of broad gauge trains and 54 
two-tier coaches and 168 three-tier 
coaches on 40 pairs of metre gauge 
trains, The Railways plan to cons-
truct 145 more third' class ~ r 
coaches on the broad gauge and 150 
more of such coaches On the metre 
gauge during the remaining period of 
the Third Plan. This will be in r~  
further to the extent possible, as there 
is a growing appreciation of, and 
demand for, the extension or this 
facility, Many of these sleeper 
coaches are also used as slip coaches 
for through passengers. In order to 
overcome certain difficulties expressed 
regarding the length of berths in the 
metre gauge three-tier sleeper 
coaches, a new design has been evolv-
ed and will be taken up for construc-

tion shorUy. Ten 8econd Glass sleeper 
coaches haVe been introduced on an 
experimental basis on a few traina. 
This facility, whiCh appears to be 
generally appreciated, will be C1"a-
dually extended 'Wall important 
trains. 

57. As the House is aware, all new 
third clsss coaches are fitted with 
fans. In addition, nearly 3,200 fans 
were fitted, in 1962-63, in 410 old 
coaches, as and when these coaches 
came into workshops for periodical 
overhaul or other repairs. 

58. The overall punctuality of pas-
senger trains in the current year, as 
compared to the corresponding pl!l":od 
Of the pevious year, has improved. I 
have impressed On railway adminis-
trations the importance of further 
improving on the performance. 

59, Likewise I have ~  sus-
tained attention to improving the 
"llaIity of departmental cate:ing 
which now obtains at 95 stations and 
or. 24 pairs of trains. The improve-, 
ment to be aimed at will be both by 
way of service and quality of fOod. 

60. The Ra;]",>:y Accidents Com-
mittee have submitted their final 
report. Copies thereof, together with 
the comments of the Railway Board 
on the observations and recommenda-
tions of the committee, have been 
n:aced on the taole of the House. 1 
~ l  invite Honourable Members to 
jOin me in paying a special tribute to 
the Committee and to Dr. Kunzru, 
its Chairman, who in spite of indiffe-
rent health, gave himself unstintingly 
to this work. Steps are being taken 
to implement as many recommen-
dations as possible to ensure a safe 
and secure serviCe to the rail users. 
Happily, the incidence of train acci-
dents having risk potential has exhi-
bited a declining trend. 
14.08 brs. 

[MR. SPEAKER in the Chair] 
61. While on the subject of acci-

dents, I may refer particularly to 
accidents at level crossings. It should 
be appreciated that it is neither 
practicable, no!' obligatory under the 
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Indian RWlways' Act, to man every 
one of the 19,000 and more unman-
ned level crossings in the country. 
Nor is this done in any other country. 
In the circumstal1ces it was considered 
by my predecessor reasonable and 
equitable that the incidence of cost of 
manning selected level crossings, 
where there has been a growth of 
road traffic, should De' S1iared equally 
between the Roact Authority and the 
Railway. As the House is aware, this 
formul'a of apportionment on 50:50 
basis was accordingly put forward by 
him to Chief Ministers of States and 
it found :favour with the ACCidents 
Enquiry Committee and also generally 
with the Press. Honourable Members 
will readily agree that it is for the 
users Of the rOad to exercise reason-
'able care and vigilance in crossing 
railway. track at 1eveI crossings if 
~ i n  are to be avoicIed and that 

the Railways have gone to the maxi-
mum length in offering to assume 
half the financ;a! 1mbility. It has even 
been suggested that the Road Auth,,-
rities, in the alternative, would be 
exempted from meeting any share of 
the recurring expenditure if they pay 
the full initial cost. Most of the 
State Governments have signified 
acceptance of the principle of sharing 
costs and in these cases the Rail ways 
have been directed to proceed with 
the manning without waiting for 
other formalities being satisfied. 

The Railways have also been ins-
tructed to provide 'STOP' signs on 
the approach roads On' either side of 
every unmanned"leve1 crossing at 
suitable points near the railway land 
boundary. Such signs wnI be erected 
whether Road Authorities have put 
up any road signs or not. 

62. I should also mention at this 
stage that RailwayS have recently 
.been addressed to check up On the 
working of automatic warning bells 
where provided at manned level cros-
sings, to see if these have been effec-
tive in reducing detentions to road 
traffic. Concern has been expressed 
from time to time by Honourable 
Members of either House in regard to 

the need ror replacement of lIwel 
crossings at dii!erent places b7 O'nll'-
bridges or underbridges. The poeitioa 
has been explained on several occa-
sions but the House may like to have 
an elucidation of this important matter 
once again. The position briefly ia that, 
when the provision of a bridge--eitber 
in replacement Of a level r ~ or 
otherwise-is necessitated by the 
growth of both railway and road 
traffic, the RailWBy will bear the COlit 

of the bridge proper, while the Road 
Authority will bear the cost of tile 
sloping approaches and the extra 
width Of the bridge such as may be 
required by the Road Authority. 
The Ra:Jways, in fact, have gone 10-
the extent of assuming financial liabi-
lity for a minimum width Of sucll 
bridges of 24 feet even where the 
width of the level crossing replaced is 
less than 24 feet. 

63. One significant measure ill 
regard to improving service for freight 
traffic, which will interest the House, 
is the proposal to introduce, experi-
mentally and in Ii limited way, 'Con-
tainer Services' on the lines of those 
offered by other industrially advanced 
countries in Europe and America. 
Door to door service will be provided 
between a few selected cities, to begin 
with, by conveying goocts in large 
unit loads from the premises, of a 
consignor at the forwarding station to 
those of the consignee at the destina-
tion station. This would eliminate 
intermediate manual handling of in-
dividual packages, reduce the inci-
dence of damage and contribute to a 
reduction in packing costs. 

64. The Railways also continue to 
take various measures for improving 
their freight services, like the running 
of 'quick transit' services, opening of 
out-agencies and city booking agen-
cies and introduction of street collec-
tion and delivery services in major 
cities. 

65. It will not be out of place to 
ref<'r in this context to a proposal to 
'a,,,,.,nct the Indian Railways' Act to 
Enable Railv;ay Administrations to 
make interim payments speedily to 
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da:mants for compensation in respect 
of death Or personal injuries. These 
payments will be subject to adjust-
ment agaird w:'et nny be awarded 
later by :ho C:a'ims Commissioners 
.appointed under the Act. 

66. As the House is aware, several 
·export commodities were already 
enjoying rail freigh t concessions 
ranging from five per cent to 50 per 
cent. From 1st January, 1964, Q rebate 
{If 25 per cent in railway freight has 
'been allowed to 65 more commodities 
comprising products of the engineer-
ing industry, for movement from any 
atation to any port for export. I may 
also refer in this context to the intro-
duction Of law wagon rates for the 
movement of bananas from certain 
atations on the Central and Western 
Railways to Bombay Port for export. 

67. In the context of the national 
emergency and with a view to relieve 
pressure on rail accommodation, .. 
number of concessions "had been with-
drawn from 1st January 1963. After 
further review it has been decided 
to gra.1t n ~ n J in special" cases 
to persons attending the annual con-
ferences of all-India bodies of eduCQ-
tional, cultural, social and technical 
imparta,nce, 811 well 'a.; con!erenoos of 
national significance. 

68. The evil Of ticketless travel has 
not shown any significant decline in 
'Spite of sustained measures to cambat 
this menaee. In this, as in many other 
matters, public conscienCe and social 
'awareness have to be aroused. This 
can be achieVed only through the 
~ and whole-hearted co-opera-

tion of the Honourable Members, State 
.c ~ n  and public leaders. 

69. CamiPlBints .l:liaw ,been received 
"that, in certain cities, tickets for rail 
journeys are purohased and seats or 
'ber1lbs are l't!I!Iel"ftd. in railway trains 
by persoIls other 1lban banaMe 
])U8engerB. Th.is is with the mtltive of 
:IIubaequently making them over UIl-
'au.tbarisedly to tithers for wrongful ...m. Since theBe malpnlctices, ~ 
"from anything else, cause hardship 
:and incanvenienae to aenuine passen-
1I8nI, a bill bas been mtroduced seek-

ing to amend the Indian Railways 
Act. This legislativemeasure will 
prohibit the tran,""fe<r Of a tkket against 
which reservation of a seat or berth 
has been made and will, I hope, act 
lis a omIb. 

70. I acknowledge gratefully the 
valu.a.ble assistanoe received by the 
Railway Administrations from the 
various advisory committees at the 
numerious levels and from the honour-
able Members serving on these Com-
mittees. We are now furnishing 
written statements to the IIOnourable 
Members concerned serving on the 
Informal Zonal Parliamentar.y Con-
sultath-e Committees, in advance of 
the meetings, indicating the action 
taken on the suggestions made by 
them in earlier meetings. This ,;light 
change in the procedure meets the 
wishes expressed by certain Honour-
able Members, without entailing any 
formal correspondence and without 
altering the informal character of the 
meetings, which is So useful 

71. In the context of a social wel-
fare state, and particularly as the 
largest single employer, the Railways 
have adopted continuing measures to 
improve the working and living con-
ditions of staff. The House is aware 
of the measures of social security 
recently sanctioned by the Gtlvern-
ment, by way of i ~"r  family 
penaion and increases in lower rated 
pensions, benefits which the railway-
men will share with other Central 
Gtlvernment employees. 

72. The number of staff employed 
on the Indian Gtlvernment Railways 
is just over 12.12 lakhs. The cost of 
the staff is about 60 per cent of the 
total revenue working exPenses. 
which is more or less of the same 
order as obtains on the Railways in a 
number of more advanced countries. 
Staff expenditure thus comprises the 
largest single item of expenditure 
and the Railways are conscious that 
the stat! must be looked after and 
encouraged to give of their best in 
r ~ . 

'13. Besides steadily 
medical facilities, the 

~ 
preftJltive 
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aspect of health of employees is also 
being looked after. The National 
Malaria Eradication Scheme and Small 
Pox Eradication Programme have 
been carried out, in collaboration 
with the States, on the basis of 
schemes formulated by the Ministry 
of Health. The Family Planning 
Programme is beiJng substantially 
developed and enlarged on lines indi-
catedby the Ministry of Health. The 
House will be hapPy to note that the 
Railway Accidents Committee, in 
t.heir recent report, have recorded 
their impression that the medical faci-
lities, both in scale and quality, on the 
Railways are second to those of no 
other organisation in lndia. 

74. Nearly 4,26,000 railwaymen were 
housed in Railway quarters at the 
end of 1962-63, representing more 
than a third of the total staff strength. 
Within the resources available in the 
Plan, for this purpose, about 11,000 
additional quarters on the average 
are being provided every year and 
Improvements are also being carried 
out to existing quarters of the old 
type. 

75. Educational facilities for em-
ployees' children have progressively 
increased. There are now 652 Pri-
mary Schools for the education of 
children of railway employees and 63 
schools for secondary and higher edu-
cation. Subsidised hostels for the 
children of railway staff at important 
educational centres, for the benefit of 
staff who are transferred away else-
where, as wen as holiday homes for 
railway staff and their families con-
tinue to be extensively availed of. 
The House is aware of the scheme for 
awarding 1,000 scholarships every 
year, from the Staff Benefit Fund, for 
the ~ ni l education of railway 
employees' children. This scheme 
costs approximately Rs. 10 lakhs 
every year. Handicraft Centres, 
which are also financed from the Sta1f 
'Benefit Fund and provide training for 
women members of Railwaymen's 
families in various handiClrafts, are 
given encouragement by placing 
orders on them tor the fabrication of 
simple articles of stationery and 

clothing required by the Railways_ 
This supplements the income at. rail-
Way families and adds to their well 
being. 

76. Adequate training of staff in_ 
different categories, in the context of 
the increasing workload, continues to 
receive sustained attention. "In-plant"-
training facilities exist on the diffe-
rent Zonal Railways and Manufactur-
ing Units. There are in addition a 
number of central training institu-
tions. 1 may refer to the Railway 
Staff College, Baroda, for gazette .. 
officers, the Training Centre at J amal_ 
pur for apprentice Mechanical Engi-
neers, Advanced Pennanent Way 
Tra1ning School, Poona, the Indian 
Railway School of Signal Engineer--
ing and Telecommunications, Secun-
derabad, Diesel Training Centre, 
Gaya and the Loco Training School 
for the Operation and Maintenance of 
A.C. Electric Locomotives at Asansol. 
The Railways also continue to take 
advantage of the offer of training 
facilities abroad, extended under the 
various technical aid plans or by 
foreign Governments and agencies. 

77. Facilities continue to be afforded-
to the Railway employees for under-
I{oing training in different Workers' 
Education Centres. The number of" 
employees volunteering for this train-
ing is encouraging and is an indica-
tion of a desire for intelligent parti-
cipation in union affairs and better 
performance of duties. 

78. The House may be interested to-
know that recently I decided, as an 
experimental measure, that some 
deserving workshop employees with 
outstanding record may be selected: 
for going round the country, with 
their families, on an organised tour. 
One such party has started on their-
tour. The facility of a sleeper coach 
for the entire tour has -been provided 
and a senior welfare inspector has 
been deputed to accompany the party. 
There are already several recognised 
awards for good work. I felt that an 
award in this new shape, of a free 
"Educational tour on wheels", will 
acquaint the railway workers with 
industrial advancement in cWrerent 
parts of the country and the compara-
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tive conditions of work in various 
units. The scheme, besides contribut-
ing to na tiona! integration, will deve-
lop in the workers an added sense of 
national pride and pride in their own 
work as part of their contribution to 
the n8tioa. 

LABOUR RELATIONS 

79. Six quarterly meetings of the 
Railway Board were held during 1963 
with the two Federations, under the 
Permanent Negotiating Machinery, at 
which several important decisions 
were taken. The relations with rail-
waymen have continued to be cordial 
and harmonious on the whole. 

80. The number of joint committees 
of officers and stat!' at various levels 
on the Railways increased to 480, 
during 1963, and served as a useful 
medium to enlist the cooperation of 
the stat!' in suggesting ways and means 
of improving operational and adminis-
trative efficiency and securing 
economy. 

EXTRA CURRICULAR ACTIVITIES 

81. Railwaymen have maintained 
their excellent record in the field of 
sports. The Railways won the 
national championships in hockey, 
volleyball, boxing, kabaddi, water 
polo, table tennis (women), badmin-
ton (women), senior and junior 
weight-lifting. They were the run-
ners up in swimming and secured 
third place in basketball, cycling, 
football and wrestling. Twelve rail-
waymen had the privilege of repre-
senting the country as members of 
the Indian contingents in various 
international events held during. the 
year 1963. Two sportsmen from the 
railways were the recipients of Arjuna 
Award during the year. 

Shri Bar; Vishnu Kamath (Hoshan-
gabad): Congratulations! 

Shri Dasappa: The Indian Railways 
constitute the biggest national under-
taking. Important always as consti-
tuting the major transport system in 

the country, they have had to aaawne 
added responsibilities in a defence-
oriented economy and during a period 
of continuing Emergency. Last year 
my r~ r made a special refer-· 
ence to the ready and spontaneous· 
response of railway workers when. 
overtaken suddenly by the Emer-
gency. We have in the Railways an 
organisation qualified and eager to 
serve the nation, one of which I ven-
ture to state the country could well 
be proud notwithstanding certai. 
shortcomings of which I am only tco-
conscious. I have no doubt that, with 
the increasing tempo of work before 
them in the years ahead, the Railway-
men will rise to yet greater heights 
of performance. In my stewardship 
of this vast undertaking I look to the 
Pariiament and the members of the 
pu blic for support and encourage-
ment. Before I condude: I am sure 
the House will wish to join me in 
paying a warm tribute of appreciation 
to the vast army of Railwaymen at 
all levels. who are maintaining, 
operating and adI!1inistering the 
Indian Railways and who have been 
giving such a good account of them-
selves. 

Shri Bari Vishnu Kamath: 
Sir, now that the Railway Budget 
has been presented to a some-
what absent-minded "if not somnolent 
House, may I request that in the fit-
ness of things you may kindly adjourn 
the House, particularly in order to-
mark and to enable the solemn observ-
ance of Shivaratri. I believe, the 
House never used to sit in the past on 
the occasion of Shivaratri, as far as I 
remember. Last year probably it fell 
on a Sunday; so, we did not notice 
it. I wonder why there has been this 
iteparture from precedent this year .... 
( futerruption) . 

qt pmf ~ (~  : ~l1ll 

~, <'f ~ 1I'T ~~~  

t 
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Slui llaDamantbab'a (Bangalore 
City): I am indeed glad that Hari 

.. Vishnu ....... . 

An Hon. Member: Kamath. 

. iShri Hanumanthaiya: ...... has sup-
))orted the observance of Shivaratri. 
We, of the Congress Party, for once 
support Shri Kamath, though these 
holidays have to be cut down. I think, 
there ought to be a review of all these 
holidays so that we may work harder 
and avoid these unnecessary holi-
days _ ..... (1nterrupncm 1 . 

Sbri C. K. Bbattacharna (Rai-
_ ~n : The Rashtriya Panchang pub-
lished by the Government of India 
holds today to be the Shivaratri. I 
do not know why the Government 
does not foJ.low the Pan chang pub-
lished by itself. 

Mr. Speaker: Parliament has been 
-following the schedule of holidays 
observed by the Government of India 
oftices and because there was no holi-
day put Gown tbere, Parliament did 
not put it down as a holiday. It had 
been represented to me--two hon. 
Members had written to me-that it 
ought to be a holiday today. But it 
was very difficult because tbe presen-
-tation of the Railway Budget had 
-already been put down and by tbe 
_leave of tbe President it had to be 
-done today. Therefore we had to do 
it. But if it is the desire of the House. 
we can adjourn now. Is it tbe desire 
of the House that it should be observ-
ed as a holiday in future? <Interrup-
.tion) _ 

GMGIPSD-ZOO7(Ai) LS-2r-Z-64-890. 

Shri Hari Vishnu Kamath: I did not 
suggest a holiday at all . 

Shri Brij Raj Singh: Now you can-
not divide a day into two parts. half 
of it being a working day and the 
otber half to be a holiday. That is 
not possible. 

Mr. Speaker: I do not quite follow 
the significance of this_ 

Shri Nath Pai (Rajapur): 1 fully 
share what Shri Hanumanthaiya said 
and I would like the number of holi-
days to be curtailed. What Shri 
Kamath had in mind--and I endorse 
it-was not a holiday but to enable 
the devouts to offer prayers, medita-
tioDS and penance and in tbat I -am 
prepared to join, not in a holiday. 

Mr. Speaker: Hon. Members do not 
want to give their opinion about the 
future and so I will confine myself 
only to today. And about that I have 
said that I am prepared to adjoum 
tbe House. I was talking of the 
future tbat if it was the desire then 
we would take care. 

Some Hon. Members: YeJI. 

Mr. Speaker: We will see it later; 
do not take any decision at this 

moment. 

14.26 bra. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on Wedftesday. 
the 12th Febn&arv. 1964/Magha 23. 
1885 (Sakal. 
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